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LOK SABHA DEBATE

LOK SABHA

Saturday, August 26, 1972/Bhadra 4, 
1894 (Saka)

The Lok Sabha met at Eleven of the 
Clock

[M r . S peaker  in the Ckair]
MR. SPEAKER: Papers to be laid 

on the Table.

«ft *.»n«r rw  afrtft :

f*n z *  % srrr m  w w t  ftrer | i 
mmrrr <rf *r n . fa* sRrmr  ̂ ft? ^  
w jw S  wroft it*  w. 'ife r  51# *rrc 
t| 11 $ M  a# * 3*^

sjte w *pp-?mr » m  t  «pr 
*nc*rro w  i ir? a #  nwfa: sresrr 11

$ i  if% ifinw tpwsa *>t frra 11 

v sm  : i m  f tw #  *t arwr
?ft jfasflt *T '̂ fiTCT *TC fflPtfT T O
p j t a n  m i 11

tf you are to get my judgment by 
pictures, I have seen pictures _ in 
which your workers are attacking 
the police; I have seen in the tele
vision . . . (Interruptions).

SHRI SAMAR GUHA (Contai): 
*Fhe picture is very clear.

SHRI JYOTIRMOY BOSU (Dia
mond Harbour): Let me make a sub- 
mission. Sir . . .

MB; SKBAKER: If I have to go 
by pictures. I will have to consider

JOSHI:

SHRI JYOTIRMOY BOSU; We 
are at the moment talking about 
law and order . . . (Interruptions).

•ft ifto <fto iftf (fN f) : *p»wr 
w y fir w t ?to

m r  unrf $  v c  «rr *>r wltff # 
?»raT ^ ftw rt w a w t f  flftffftfls *g 
>m*r v  *M sr f  i *5 i s  w ft $  <?tr 
s r a w  |  i

11.02 his.
PAPERS LAID ON THE TABLE

P ost  O ffice  S a v in g s  C ertific ate  
(A m e n d m e n t ) R u les , 1972

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI K. R. GANESH): I be* to 
lay on the Table a copy ol the Past 
Office Savings Certificates (Amend
ment) Rules 1972 (Hindi and English 
versions) published in Notification 
No. G.S.R. 958 in Gazette of India 
dated the 12th August; 1972 under 
sub-section (3) of section 12 o f the 
Government Savings Certificates 
Act* 1959. [Placed in Library. See 
No. LT-3501/72.J

MESSAGE FROM RAJYA SABHA
SECRETARY: Sir, I have to re

port the following message received 
from the Secretary of

accordance with the iwovi* 
sions of rule 111 of tfce 
Rules of Procedure and Con
duct of Business in the 
Rajya Sabha, 1 am directed 
ito ■ enclose. a. ■ ca&y ■' -of 
secticides (Amendment)
1972, which has -feeen'

- •' jb-y; tfop ■■ ̂  •
;Qn>,



AUGUST 28,1972

INSECTICIDES (AMENDMENT) 
BILL

As passed b y  R a jy a  Sabha 
S e c r e t a r y  : sir, i lay on the

Table of the House the Insecticides 
(Amendment) Bill, 1972, as passed 
by Rajya Sabha.

ESTIMATES~COMMITTEE 
T w en ty -second and T w e n t y -th ibd  

R e ports

SERI KRISHNA CHANDRA 
HAIDER (Ausgram): I beg to pre
sent the following Reports of the 
Estimates Committee:

(1) Twenty-second Report on 
the Ministry of Shipping and 
Transport regarding action 
taken by Government on the 
recommendations contained 
in their First Report on the 
Ministry of Shipping and 
Transport — Visakhapatnam 
Port

(2) Twenty-third Report on the
Ministry of Shipping and 
Transport regarding action 
taken by Government the 
recommendations containeu 
in their Second Report on 
the Ministry of Shipping 
and Transport—Tut) conn
and Mangalore Ports

U M  tors
BUSINESS OF THE HOUSE 

THE MINISTER OF PARLIA
MENTARY AFFAIRS AND SHIP
PING AND TRANSPORT (SHRI 
RAJ BAHADUR): With your per
mission, Sir, T rise to announce that 
Government Business in this House 
during the week commencing Mon
day, the 28th August, 1972, will con
sist o f :—

(1) Consideration of any item of 
Government Business carried 
over from today's Order 
Paper

(2) Consideration and passing of 
the General Insurance Busi
ng® (Nationalisation) Bill, 
1972, as reported by the 
Joint Committee,

<3) Discussion an<* votiiv on the 
Supplementary

l
for Grants 
1972-73

(General) for

(4) Consideration of a motion 
for reference of the Presk 
dential and Vice-Presiden
tial Elections (Amendment) 
Bill, 1972. to a Joint Com
mittee.

(5) Consideration and passing 
of the Indian Copper Corpo
ration (Acquisition of Un
dertaking) Bill, 1972.

(6) Consideration of a Resolu
tion seeking disapproval of 
<he Delhi University 
(Amendment) Ordinance, 
1972 and consideration and 
passing of the Delhi Univer
sity (Amendment) Bill, 1972, 
as passed by Rajya Sabha.

(7) Consideration and parsing of 
the Insecticides (Amend
ment) Bill 1072, a<* passed 
bv Rajya Sabha

(8) Discussion on the Report of 
the Commissioner for Sche
duled Castes and Scheduled 
Tribes for 1969-70

I may add that it is also proposed 
to bring forward the following Bills 
which are m the advanced stage of 
preparation:—

(i) The Former Secretary of 
State Service Officers (Con
ditions of Service) Bill, 
1972.

(u) The Delhi Education Bill, 
1972 for reference to Joint 
Committee.

SHRI JYOTIRMOY BOSU (Dia
mond Harbour) : Regarding the Bill 
for regulating the working condition 
of employment in the film industry 
in India, Shri Balgovind Verma. 
Minister of State in the Ministry of 
Labour and Rehabilitation on 
28-4-1972 said:

“I assure the hon Members that 
we are contemplating in 
bringing forward a Bill In 
this August House very soon, 
Therefoup, I should reauejrt 
the Mover of tb* Bill 'to,



$ &0.H. BHADBA4,1894 (SAKJ) •

t4AN HON. MEMBER: The re
commendation was made in 
1969 to have a Comprehen
sive BiU and after 2\ years 
or 3 years a draft legislation 
was prepared. After 2\ years 
it is found that there are so 
many lacunae in the legis
lation. Who are the persons 
responsible for this draft 
legislation?’'

It was acccpted that the Bill 
should have been brought before the 
House this August session since it 
was a pending matter for a very 
long time What has the Govern
ment to sav about this7

The amount of default by em
ployers of the employees’ provident 
fund money is increasing m a t\ e- 
mendous manner. Last year the hon. 
Minister, Shri R K. Khadilkar made 
a statement that the legislation was 
going to be brought very soon to 
impose deterrent punishment on 
such oflendcrs Even m the last 
session, he assurance was repeated. 
But we are all surprised to see that 
Government have not included the 
Bill for passing m this Session; it is 
perhaps because the defaulters are 
their patron saints.

SHRI S. M. BANERJEE (Kanpur): 
I wish to submit that in the news
papers it has come out clearly that 
higher dearness allowance for Cen
tral Government employees is almost 
due. I have pointed out in this House, 
Sir, that the figure of cost of living 
index* after adding the June figure, 
came to 237,08. If you add to it the 
July figure, it crosses 238. The Cen
tral Government employees through
out the country are agitating, and 
they are entitled to get it, Sir. It 
has also come in the newspapers 
that the dispute was discussed at a 
Cabinet meeting on Friday. There 
are two issues. One is that the dear- 
toeas allowance should be raised im
mediately in the ease of Central 
Ctovewmient employees. The bon.

„ I f l M t f g  ma&e a statement
on this. Another thing is thai final

1 ‘ * ) '

i

decision on what is known as 
Khadilkar's formula of raising the 
bonus from 4 to 8.33 per cent, should 
be taken before the Puja to avoid 
the impending labour unrest.

My third point is this. A lot of 
things are being said about the 
Memorandum submitted by Tata to 
the Prime Minister to change the 
industrial policy. A copy of that 
should be laid on the Table of the 
House, and the House should get an 
opportunity to discuss it.

Since the hon Finance Minister 
present m the House, he may please 
toll us when he is going to announce 
further rise in the dearness allow
ance.

f t W W  v m t  T O *  ( 3fr fe fR )  :

* ssrcr sft s r o r

vm x. fNr% *rf | 4  art
grr n m r t  

h  ^ r r  m m  |  %  f a f r c  #  art 

«ter | Sf
O T T  <|TT

% i fk ^ x  $  fa fa s r r

175 «rr^r w fsnr&t*rc
# smtut 37

*r*pmr §  *rfafrrfr, srtrd, vfet, 
srm yc #  qfarey:, tftarffrrr 

rrqr sflrt f̂ r̂ rf #  srnr
- V St A* * - .......  E* . . ftro t  rT̂ t ft qit | 1 m x mq fwgtf 

wt 1ST *1$ <OT OTT w  *fr ?̂fT

t  o t  »rc « r m r  ^  i f  i f

f W t e x  % "T?# 70  ? 5( k  f w w  *  «»jir

n o * * * *
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i«fir JfftWC TOW UTi«r]
^  t  *ft w m *  s r $  1 1

? s W  #  * i^ tT  g  f a  fa s n : w r  % w

»re  ̂#  5vnrt «ir iwra $?r #51 
fr ifrsr *m xlt* u * § m  wrt t  wwr 
vffafipiroft Tt «e«rfwr*w  i

SHRI A P SHARMA (Buxar): 
Regarding the Dearness Allowance 
I would only like to make one sub
mission . . .

S f$ ,V ? » T 5T»W 3 $t»flr I

f i p g f t f t n r  s w r a

»
SHRI A. P. SHARMA: But we

did not know this procedure that we 
have to write to you.

The point is that the question of 
Dearness Allowance is very impor
tant, We did not know this proce
dure. You kindly peimit me This 
is a very important question I did 
not know the procedure In future, 
we will follow it but kmdly permit 
me to mention about only one point, 
regarding the increase in the Dear
ness Allowance

MR, SPEAKER. When this comes 
from your side, what about others?

SHRI A P SHARMA: This is a 
very important question. I do not 
kxlow what is the difficulty of the 
Government to come out with their 
decision

HWWI : *TPT 5T f#  f W

v ?  i w* *rro # 3?r w  fm t t"F- 
m  fm r  i

SHRI A  P SHARMA: It is not a 
question of one person or one Party. 
It Is a question of all Parties and 
aH the Central Government em
ployees.

: ifFT % ^

m m  w « n c i f t  w
i w r  *pt 1} f t w  v k

i
SHRI SAMAR GUHA (Contain I 

want to draw the attention of the 
Government m regard to the issue 
ol blocking the entry of Bangla- 
Desh into UNO by China m collusion 
with Pakistan. It has a direct bear* 
mg on the implementation of the 
Simla Agreement and when the high 
officials* of Pakistan are here in 
Delhi for talks, naturally, this House 
feel very much anxious to know the 
reaction of the Government This 
House also would like to be inform
ed about the developments there 
and what stand has been taken by 
the Government and the stand the 
Government is going to take in 
future because it was tacitly under
stood that after the Simla Agree
ment, Pakistan vull recognise Bangla 
Desh and they will also help Bangla 
Desh s entry into UNO It appears 
to us that the Simla Pact spirit is 
being violated by Pakistan and 
China is taking advantage of that

I want to make a submission to 
the Government to come .out with 
a full statement so that we can get 
an opportunity to express our views 
on that

About Uganda matter, this House 
has not been informed about any
thing regarding the steps taken by 
the Government regarding expulsion 
of Asians in Uganda and the matter 
is coming almost every day m the 
papers

MR SPEAKER* They came out 
with a statement at the earliest 
stage, at the earliest time

SHRI SAMAR GUHA. After that, 
something more has happened.

SHRI INDRAJTT GUPTA (Ali- 
pore): Since then the situation has 
changed. *

MR SPEAKER: I quite agree
that the situation is changing very 
fast and new facts have already 
arisen So, the Minister should m&kfe 
a statement

SHRI RAJ BAHADUR: I stall 
certainly cotmunicate tfce iiiew* of 
the hoitt Member? to tbe Minister* 
eoaceraed in the Qwwmmmfa .



BHADRA4, m i  (BAKA)

May I also say with regard to the 
Bill lor film industry workers that 
cm stated by the Member the assur
ance was that it will be presented to 
th*s August House, but not necessa
rily m the month of August . . , 
(Interruptions).

SHRI R S. PANDEY (Rajnand- 
gaon). The JBill was piloted by me 
and an assurance was given to me, 
although nothing was given m writ
ing, that m the next session the Bill 
will come So, the assurance was 
that it will be introduced somewhere 
in this session . . . (Interruptions),

MR SPEAKER. Any member can 
ask tor its implementation The 
assurance was given to you, but all 
of them are interested

w r f . . . . .

w e r  stpt «rr|r f a
f ^ T #  ^  fm i W ? f 3PTT I

w r f  % m  f t o r  v q  

^  *rir $ fro  sn: i f *  ssr 3r *rr* *
^  «rr i

SHRI RAJ BAHADUR: I quite 
agree that the name of the August 
Member will go down m this 
August House on thi$ August ques
tion.

B,QM.
I

m

views of the Members but the 
Finance Minister of State is here,

SHRI INDRAJIT GUPTA: What 
is the indication of the Govern
ment’s thinking on this because we 
want to know whether the Govern* 
ment is going to make any decla
ration about it

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI K R  GANESH): The hon. 
Members are aware that when the

qn* «pssr ?

«ft £ om * o  T.qm • ^  58W  \

When the average cost of living 
index of the working class reaches 
238, the Pay Commission itself . . . 
(Interruptions)

SHRI S M BANERJEE: One
minute

MR SPEAKER- No please.

«Uf t^fo ij?co vnff trsErer *r^rrf 
^ft m m r  $  .

MR SPEAKER: I am passing on 
to the next item now

MR SPEAKER: What is the opi- K- R  GANESH: You have
mon of the August Minister’  spoiled vour own ease.

SHRI RAJ BAHADUR: Sir, both 
You and I have been bom m August.
I know that we are both August.

MR SPEAKER * You are also 
August-born? So, am 1?

SHRI RAJ BAHADUR: About
provisions of penalty for arrears of 
provident fund, the Bill is in an ad
vanced stage of preparation. We are 
Seriously At it. We are second to 

. none in regard to this matter.
Bo t»r as the 0A question is cm*

I wtfl commtmicate

SHRI RAJ BAHADUR: About
drought m Bihar, the question of 
drought was discussed m this House 
* • *

SHRI A. P SHARMA: Sir, the 
Minister was saymg something re* 
gardmg DA.

SHRI INDRAJIT GOTTA: Mr,
Banerji, Sir—'he would not mind W  
saymg because he got a little excit
ed t saw Mr Ganesh was saying 
or was going to say som&feia* We 
would like to know exactly vfa&i 
statement he is in a position 
at prelent. * "



*

' »-■'CfaMfaaHfs I was say- ■ 
ing that Pay CcKxunifision in its re- 
porton the second interim relief 
;*&$ thefirst interlin relief jhas laid 
down a procedure foy consideration 
Of payment of further interim relief 
wbichthey would consider when the 
average reaches 238. That is the posi
tion. : v .

SHRI INDRAJIT GVPTA: It is no 
question of interim relief. It is the 
question of DA.

SHRI S. M. BANERJEE: May I 
seek your protection? I quoted from 
the press reports that it has reached 
238. It has also said that the Cabinet 
has taken a decision that it will not 
be referred back to the Pay Commis
sion, How does the Pay Commission 
<&me into the picture? If it has 
reached 238. they may say, ‘Yes, it 
has reached 238*. Why should the 
Government employees be deprived 
of this benefit?

SHRI A. P. SHARMA: If it has 
readied 238, what is the difficulty in 
granting further DA?

SHRI JYOTIRMOY BOSU: The 
Government is showing no sincerity.

SHRI SHYAMNANDAN MISH
RA (Begusarai): The one point
about which we ought to be inform
ed ia whether the Government thinks 
that it has reached 238 or not. It is 
about that we want to know*

M30L SPEAKER: Mr. Ganesh, if 
yek have got the information, please

: Mam T& & GANBSH: I  have not 
yitfty  ̂oIRdal figure of 238 now.

ĴYOT3BMOY BOStJ: Bow 

S, M. ■ BANERJEE ; '. About*

RAJ BAHADUR: About the 
^pought in Bihar, drought situation 
tM  discussed in this House and I 
think the House has hardly any 
time for it now to discuss is once 
again.

About Bangla Desh recognition 
and other matters the House will be 
taken into confidence at the appro
priate time.

U M  h r *  ~ ^
PRESIDENTIAL AND VICE-PRE

SIDENTIAL ELECTIONS 
(AMENDMENT) BILL*

THE MINISTER OF LAW AJID 
JUSTICE AND PETROLEUM AND 
CHEMICALS (SHRI H. R. QOKHA- 
LE): I beg to move for leave to in
troduce a Bill to amend the Presi
dential and Vice-Presidential Elec
tions Act, 1952.

MR. SPEAKER: The question is:
“That leave be granted to intro

duce a Bill to amend the 
Presidential and Vice-Presi
dential Elections Act. 1952.”

The motion was adopted.
SHRI H. R. GOKHALE : I intro

duce the Bill.
11.22 fers.
ADOPTION OF CHILDREN BILL
THE MINISTER OF LAW AND 

JUSTICE AND PETROLEUM AND 
CHEMICALS (SHRI H. R. GOKHA
LE): There are three changes only 
in the list already circulated. The 
changes are: Item No. 2, Shri Shiv 
Kumar Shastri; Item No. 14, Shri 
Pratap Singh; and Item No. 27, Shri 
Somchand Solanki: I beg to move:

“That this House do concur in 
the recommendation of 
Rajya Sabha that the 
House do join in the Joint 
Committee of the Houses on 
the Bill to provide for the 
adoption of children and for 
matters connected therewith, 
made in the motion 
by Rajya Sabha at its 
held onthe 1st ̂Augiist; 
and communicated to this 
House on the 2nd August, 
1972 and to resolve that the 
following 30 Members of

dal^d^^g 75/ in Gazette of India Extraordinary Part II, Section -X ,



lfr Adoption «f (M inn  BHADRA 4, 1894 (SAKA) Mine* m i U
(etc, ax) m

Chawla,.Shri Anaat Prasad 
Dhus’a, Shri Varkey George. 
Smt Marjorie Godfrey, ffl&S 
H« H. Gokhale, Shri Qiridhai* 
Gomango, Shri Md. Jamilur- 
rahman, Shri M. R. Laksh*
mmarayanan, Shn Prato 
Singh, Shri Mohan Raj, Shri- 
mati Shakuntala Nayar, Shri 
Manikrao Palodkar, Shri 
Krishna Chandra Pandey.
Shri Ham Bhagat Paswan,
S S  f* ^  Shri K.Kodanda Rami Reddy, Shri 
N K. Sanghi, Shri Sakti 
Kumar Sarkar, Shri Shaf- 
quat Jung, Shri Biswanara-' 
yan Shastri, Shri Dharamgai 
Singh, Shu Somchand
Solanki, Shri S. B, Thakre,
bhrimati Bhargavi Than-
kappan. Shri Niti Raj Singh 
Chaudhury.

The motion was adopted.

11.25 hrs.
AND MINERALS (REGU- 

^TXON AND DEVELOPMENT) 
AMENDMENT BILL-Con*d.
MR. SPEAKER; There is none on 

his feet. Who wants to speak? If 
nobody wants to speak, the Minister may reply.

SHRI R. N. SHARMA (Dhanbad):
I want to speak . . .

MR. SPEAKER: You deserve
some punishment! I called twice 
and there was nobody and I called 
the Minister. You may speak now.

SHRI a  N. SHARMA: I support 
the Bill which is already before the 
House, namely, the Mines and Mine* 
rals (Regulation and Development) 
Amendment Bill. There are some 
salient features and the Bill ig 
sought to be introduced on the re
commendation of the Mineral Advi* 
sory Board and also from that Of the 
Ministers of the States eoneeviitiMtf 
mines and geology. This BiU i « i  
welcome Bill. There &£e el course. 
$2 2?aiW omissions, even 
of the commendations of 
Advisory Board. *fSat

Lok Sabha be nominated to 
serve on the said Joint Com
mittee, namely:—Shri
S. R. A. S. Appalanaidu, Shri 
Shiv Kumar Shastri, Shri 
Lambodar Baliyar, Shri 
Dhamidhar Basumatari. Shri 
Shyama Prasanna Bhatta
charyya, Shri Amar Nath 
Chawla, Shri Anant Prasad 
Dhusia, Shri Varkey George, 
Smt. Marjorie Godfrey* Shri 
H. R. Gokhale, Shri Giridhar 
Gomango. Shri Md. Jamilur- 
rahman, Shri M. R. Laksh- 
minarayanan, Shri Pratap 
Singh, Shri Mohan Raj. Shn- 
mati Shakuntala Nayar, Shri 
Manikrao Paiodkar, Shn 
Krishna Chandra Pandey* 
Shri Ram Bhagat Paswan, 
Shri S. B. Patil, Shri K. 
Kodanda Rami Reddy, Shn 
N. K. Sanghi, Shri Sakti 
Kumar Sarkar, Shri Shaf- 
quat Jung, Shri Biswanara- 
yan Shastri, Shri Dharamgaj 
Singh, Shri Somchand Solan
ki, Shri S. B. Thakre, Shri- 
mati Bhargavi Thankappan, 
Shri Niti Raj Singh Chau- 
dhury.”

MR. SPEAKER: The question is:
‘That this House do concur in 

the recommendation of 
Rajya Sabha that the House 
do join in the Joint Com
mittee of the Houses on the 
Bill to provide for the adopt
ion of children and for mat
ters connected therewith, 
made in the motion adopted 
by Rajya Sabha at its sitting 
held on the 1st August, 
1972 and communicated to 
this House on the 2nd 
August, 1972 and do resolve 
that the following 30 Mem
bers of Lok Sabha be nomi
nated to serve on the said 
Joint Committee, namely:— *
Shi* S* R* A, S. Appalanaidu, 

Shiv Kumar Shastri, 
Shri Lambodar Baliyar, Shri 
gbam idto Basumatari. Shri 

Prasaima Bh&tta- 
, Am * Nath
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[Skri R. N. Sharma]
Board recommended that there 
should be ceiling on prospecting and 
also leases of the mines. But Gov
ernment in its wisdom has introduc
ed this BiU by keeping almost the 
same ceiling, that means, for pros
pecting, from 50 sq. miles they have 
reduced it to 50 sq. k.m. The recom
mendation of Mineral Advisory 
Board was that this should be 25 sq. 
km. and 12 sq. k.m. for some of the 
mmerals. The recommendation 1$ 
on this issue. It was decided that the 
ceiUng for respective licence in res
pect of all minerals except coal base 
metai and bauxite may be kept at 
25 sq. k.m. and in respect of coal, 
base metal and bauxite at 12 sq. k.m. 
This should have been further reduc
ed. I feel that people m these days 
are not very much interested in 
these minerals. The private sector 
mme-owners are not interested4 
Private people do not come to the 
field of mining. Their confidence has 
been shaken. It is because of the 
take-over of the mines. Mine owners 
have started withdrawing from the 
mining field. They are trying to 
take out the easiest minerals. They 
slaughter the mines and they also 
try to spoils it by exploiting 20 or 
25 per cent of minerals and leaving 
80 or 75 per cent of minerals.

Sir, this is the fate of the mining 
industry at present. The coal target 
of the Government has been fixed 
for the Fifth Plan at 160 miUion 
tonnes. That is not likely to be 
achieved.

While moving the Bill for consi
deration yesterday, the Minister said 
that production has gone tip parti
cularly with reference to coal indus
try* For the last 2 years it has gone 
dawn. This is the third year that 
production has gone down from 78 
million tonnes to 72 million tonnes. 
Last year, in the year 1971, it has 
gone down to 68 miUion tonnes. For 
the past two years it has gone down 
ft€m 78 million tonnes to 88 million 
iom m  Tftft target for Fourth Plan 
WW 100 million tonnes. We are not 

*9 acfetyve ©tfr target becat&e
1 *

there is non-cooperation from mane* 
owners. Not only that* but it is due 
to, mines and minerals not being re
moved by Kail from the xwnnig 
belts also.

Partly, the Government in the 
Transport Ministry or the Railway 
Ministry are responsible for not 
moving these minerals. Instead of 
the production going up in the Fourth 
Five Year Plan, we find that there 
is a steep faU in mineral production 
all round.

As far as the question of giving 
lease licences for the minerals is 
concerned, the target is being reduc
ed only trom 10 sq. miles to 10 sq. 
k.m. I submit that this is also a very 
big area and when people take such 
a big aiea under their possession, 
they are not in a position to exploit 
it properly. I can cite many instances 
m this regard.

In connection with the Mines 
(Amendment) BiU. the Select Com
mittee Members had visited Kedala 
and Jharkhand mines in the Hazari- 
bagh district of Bihar and they 
iound that in one lease area, there 
were 56 blocks, and all those 56 
blocks were being operated by 56 
managing contractors and those 56 
managing contractors were engaging 
hundreds of other contractors and 
those hundreds of contractors were 
agam engaging thousands of petty 
contractors and they were engaging 
8000 workers and none of the provi
sions of the Mines Act were being fol
lowed.

So, while {granting these leases, 
care should be taken to see that 
where the owner or the leaseholder 
is not in a position to fulfil the obli
gations under the Mines Act, then 
such kind of leasee shuld be can
celled, and such kind of owners 
should not be allowed to continue In 
the mining Industry because they tty  
to exploit the easiest coal and the 
cheapest coal or the cheapest mine
ral and they walk out of the intlus- 
try immediately, leaving the e a p e  
field to the 3f»ercy of toe ftffetre 4 *

T y ° f  T f g r . r
i. V
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Government are going to take 
power in regard to the taking over of 
these mines and minerals in consul
tation With the State Government 
They want to consult the State Gov
ernment while taking over minerals 
other than minor minerals, but they 
do not want to take the same poweu 
and they want to leave the Statei 
Government free while dealing with 
the minor minerals

Sometimes, it so happens that mi
nor minerals come badly in the way 
of the development of other minerals. 
So, the coal industry is at present 
suffering trom the lack of supply of 
sand, because they are not getting 
enough sand Sand is under the con
trol of the State Government and 
the State Government gives lea^e to 
the piivate owners who just come 
m the way and keep their own terms 
and conditions with the people who 
take sand from the river belts So, 
care should be taken that just as 
while dealing with minerals other 
than minor mineials, the Cential 
Government will consult the State 
Govermrent, likewise, the State Gov
ernment also should consult the 
Cential Government It should be 
provided under section 4A(2), the 
State Government should take over 
those minerals also in consultation 
with the Central Government

The third thing which I want to 
point out is this The recommenda
tion of the Mineral Advisory Board 
is that the penal provisions should 
be made more stringent If you, how
ever, look at clause 12 m the new 
Bill you will find that it is exactly 
the same as clause 21 of the old Act, 
and there is no difference at all The 
provision for six months’ imprison
ment or Rs. 1,000 fine is also here m 
this now Bill These people who may 
not compare the old Bill with the 
new Bill may be satisfied that some 
stringent punishment is being pro
vided But that is not really the 
position The same provision which 
Was there before is there m this 
m  a lso,

These are a few suggestions to 
which I would like to invite the at
tention of the hon Minister During 
the second reading stage, I am going 
to m m  certain *i^ndtnents on this 
M *  and I m m  fhat Government

1894 (BAKA) Minerals fcte. <&.) I8
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will accept them. Firstly, they should 
reduce the prospecting licence period, 
then secondly* they should reduce 
the lease area, and thudly, they 
should also enhance the punishment 
provided under the penal provision*.

With these observations, I support 
the Bill

s ft * * T O fo « r * n ifR  ( & r f a r r ) : w m  
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JiSr *fra «ifr i t p p r  eft w

h  <t*F «T^rfwtT<rr *r#flr 1 1  
«n^r f  f% ?»rrT **r ^ «Wnc Prn^r 
siTRTtR fi^ rw H  f  f  t ^|t «rsry^f ^ « s f -  

25 ^ ‘»nf^*fhc?s^r
TTTOT srfiw <TK 5 T M  »lt f  I * l |  #W 
^r? % *rrt f  i w  ?n? % *n  n
^  *rr wwiiV *ftr  gir ^  $ m -

w W V i w  ^  ir a t
*f lt  t  |  i ' ^ M ^
f i n r w  #  ipsr^rf * $ f r  M p  |  r t k  
mt w rf % ^t«t ^ ^ f t i r r  x | |  
wrr IsTftsRRrr w i#  *ftr  f *  ip<r,rW
% T  1FSX  T O  I

srrtw  %  «ft tp r#  
vt w  W w  ̂  5al%?ft if|di x?wf iwt
11 ^  ^%W<»rTT5Tr ' ^ h f  f  A r s in t. 
f*w*r^iw« ?ft*w ro ^ <prt ir 11 sn^- 

'f t *  w  TT*Pr ^ W t | , 
> 5 t̂ ̂  W ST T f I K t w c  f t r a t  TOIT^ 1

t  st'TO
< tT T fS rw r t  f c * m t k  m -



m ,

m  *Mhr" % w *m  f  f&rm  
*wf^ ?ft ,3jrri9p ̂  hi? 

■̂ W w y ' m  *% fr fofr urn^rir m
s w  ^ S pfw (v tft ot  #  spTftv 
*PW *fri$9 I

ir̂ ar #  ^  ̂  o t r t  w*rr ft? fswi*
wtftn^w $$ 9>r aft orr^r ftsrr ^ ^  sifcf 
iwarc ̂  i OT*f ̂  ftrt *Tf? fMte*r ̂ rft '̂ rrĝnrT 
ft? srn^d %srx ?  ftrar t  *#r wt 
m  w | o t  ^f r̂nsr?T ^  wit, sft

i *r*rt.
«rf%*r #$Nr ^ s^frorcsr «uw r eft spnr 
*** ft  armr, ^ ot*t *r$r w *  arr t

% m  Ms*r *rf «pt*tt wi^tt f  ft? tot 
wfiwrrtft? STTT i o t
€  fa t cTTtfhT £( I  I OT *  W W

*pt ^JjjpfT * f w  t |*it sirs[*te

ifto f ftw m ¥ ^  *r? ftwnr t  «r«r?rr ^  
t o #  *rttar *rir t Nwtf^frFT sRsrfr 
<rr w r  *pt*tt arft*r ^ r  §  o t  *rr r r ^ r -  

■s&* ^ 43r?: wt -fMhrr i ^ f t r t s w  *pt s t t t  
«*#  * o t t  o t  *?r grrcr <?*$&# 3? fq ^ r  t  
IITO WT ^l(|3 1

WS<WR*Tft5*f : *ff ^  |
HT<r  ̂^5T OT f  M  WW rftn HT$ iff

},3rc tftft * .  «g  r :*pr wt w fw m z *t 
■w *fo«f -forc/qT s o t  sf̂ irr

i <rft?R? tfr %?§ tz *r$r
M fr i

SHRI SHRIKRISHAN MODI : 
Please excuse me; in future I shall 
be very careful about it.

' GOWDER: (MU 
girls): Wfc; Speaker, Sir, cm behalf 

the Drsvida Muranetra

few wofd» onTheM inesand 
rals (Regulation and Development) 
Amendment Bill, 1972,

Though this is a good legislative 
measure, this has been belatec&y 
brought before this House. I do lurt 
understand the attitude of the Cett* 
tral Government to procrastinate the 
passing of such good measure®, There 
should be delay in bringing before 
this House such constructive mea
sures.

In this Bill it Is proposed that the 
prospecting licence will be restrict
ed to fifty square kilometres. It is 
very good. But, what happens to the 
existing licences for more than 80 
square* kilometres? Will those licen
ces be repealed or will they be allow
ed to continue? Nothing has been 
mentioned in this Bill about such 
licences which are already in force.
I would like the hon. Minister to 
clarify this point.

For mineral development the Cen
tral Government had invested Hs. 1.06 
crores in the First Five Year Plan; 
in the Second Plan the investment 
was Rs. 73 crores, In the Third Plan 
Rs. 282.6 crores and in the Fourth 
Plan the outlay is Rs, 510 crores.

The share of minerals in the natio* 
nal income is Rs. 470 crores during 
the First Plan, Rs. 688 crores in the
II Plan, Rs. 969 crores in the HI Plan 
and during 1967-68 to 1971-72 it is 
Rs. 1,624 crores. In spite of the fact 
that so much money has been invest
ed in mineral development, the pro* 
duction of certain minerals has come 
down in recent years. I would Eke 
to request the hon. Minister to 
into this question and take : 
measures. ’

■ 12 hrs ■■:■

While in 196D the-■ "prrodUictlofci11"-'.)-'io4l 
niica was 29,OC0 tonnes, in 1970 it 
had come down to 16,060 tonnes. The 
production o f  lead concentrate was 
6*000 tonnes in I960 attd It has 
pert ■down to 4m$ 'tonnes w f t ®  ■■

*The original speech was delivered m . Tamil. ..
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the production of gypsum came down 
to 9.15,000 tonnes. Similarly, the pro
duction of gold, which has a signi
ficant share in our national wealth, 
was 5,009 kg. in I960 and in 1870 the 
production was 3,000 kg. Only in the 
case of Manganese ore, the produc
tion has gone up to 17 lakh tonnes 
In 1970 from 15 lakh tonnes in 1960.

During the course of a decade, the 
production of such important mine
rals has dropped down considerably. 
The principal reason for less produc
tion is due to the defective industrial 
policy resolution of the Central Gov
ernment and the desire on the part 
of Central Government to concen
trate everything in their hands. If 
the exploitation of minerals had been 
entrusted to the State Governments, 
the production would have definitely 
gone up. But the Central Govern
ment have no desire to decentralise 
the powers which are concentrated 
in their hands. This has contributed 
to the reduced production in these 
minerals. The number of mine wor
kers has also pone up from 54.000 in 
1956 to 1,77,000 in 1969. Inspite of 
that, the production, instead of in
creasing, has decreased.

Though the Government have spent 
crores of rupees in scientific deve
lopment, the export performance in 
these minerals is not satisfactory. In 
1955-56, the export of mica was of 
the value of Rs. 8.4 crores and in 
1969-70 Ks. 11.4 crores. The value of 
manganese ore exported In 1955-56 
was Rs. 10,7 crores and in 1970-71 it 
had come down to Rs. 10.5 crores. 
In the case of iron ore, from Rs. 6.3 
crores in 1955-56, the export value 
rose to R$. 86.1 crores.

You know, sir; that the demand 
for steel products inside the coun
try has grown up very much and the 
Government are not able to meet 
the entire indigenous demand, which 
in consequence has shot Up the price 
iof:-steel products. Though the Gov- 
eminent may earn increased foreign 
exchange. through the export of iron'

.£a meet-
JŜ  the m tenous deraand for steel 
grocfucW Is that going to help in .

export of iron ore. when the Gov- 
eminent are unable to control Ihe 
prices of steel products and when 
they are not able to meet In full the 
country’s demand for steel products?
I would request the hon. Minister to 
look into this question.

Since the coking coal mines were 
.not being operated properly and pro*- 
fitably, the Government nationalised 
them only recently. Here also, the 
parent Act was passed in 1957 and 
during the past 14 years, since the 
mine-owners did not care to exploit 
the minerals in the interest ; pf 
the nation, since the mine-owners 
did not take interest in the welfare 
of mlne-workers, the Government 
have come forward with this half
hearted amending measure. I do Hot 
understand the hesitancy on the part 
of the Government to nationalise 
these mines so that the minerals can 
be exploited for the good of the 
national and not for the good of a 
few people. I would suggest that the 
Government should nationalise the 
exploitation of mineral wealth in 
the country and also the mines which 
are under exploitation.

For example, a Survey Report say# 
that gypsum is available in plenty 
in Chingleput distr1-̂  -f Tamil Nadu. 
Likewise, the St at overnment in
conjunction with U.N.D.P. ex
perts is working ihe survey of
minerals available in many parts of 
Tamil Nadu. It is hoped that a
mini-Bihar will come up in Tamil 
Nadu as the U.N.D.P, experts are 
very hopeful of locating huge depo
sits of minerals in the State.

I would appeal to the Central 
Government that they should also 
take energetic and effective steps 
in exploiting the mineral wealth in 
the State. 1 am constrained to fifty 
that the Central Government have 
been showing partisan attitude to* 
wards the Neiveli Lignite Project 
On account of defective and wptiK 
out machinery, tlie lignite production 
has been going down year after year. 
The Central Goverpmenthave not 
taken any interest in replacing them.

■ The Second mine-cut in the 
' has:'not.-..-''fcesttv



:̂ t$mbg: to the Centre in this respect, 
no concrete action has yet been ta
ken, I would appeal to the hon. 
Minister to look into these questions 
and do the needful

Sit, we are also entirely dependent 
on the depleting gold reserves in the 
Kolar Mines in Mysore State. The 
working of these Gold mines has also 
not proved to be profitable. 1 am 
sorry to state that the Government 
have not taken steps to survey the 
availability of gold deposits In other 
parts of the country. During British 
regime, gold was found in Nilgiris, 
which is my constituency. Even after 
25 years of our Independence, the 
Central Government have not 
thought it proper to order for the 
survey of my Constituency, the Nil- 
giris, so that the availability of gold 
there can be confirmed and later 
exploited. I am unable to appreciate 
the callous attitude of the Central 
Government in regard to the exploi
tation of mineral wealth available 
in southern parts of our country. I 
would say that the Central Govern
ment, instead of engaging themsel
ves in unproductive activities, should 
take greater interest in such produc
tive ventures in the interest of the 
nation.

MR. SPEAKER: Mr. Gowder, this 
is not a general debate on mines, 
minerals and exploitation of mine* 
rats. The Bill has got certain specific 
provisions. Please try to be brief, as 

; the time fixed for this Bill is only 
one hour.

SHRI J. MATHA GOWDER: I 
would request the hon. Minister to 
nationalise the existing mines and 
also reserve for public sector the 
exploitation of minerals in the coun
try. The hon. Minister of Steel hails 
from Tamil Nadu and without any 
reservation, I hope* he will show 
greater interest in exploiting the 
mineral wealth of southern parts of 

country, more particularly in 
Tamil Nadu.

NvIy-itoWft this Bill, though thfcis 
fe^il^atedbr brought before 

this Hous& :"■■■’■■
;.’With: _ ■ these;!^^d«,il;; conclude.

r www 
w w  fqff, n f w  

nr* t  wjnrr
■ ■ *N 1 ...«V ......-<N -V' As ■ . 'SRJn Jftr *r | I
«ft -wnr $  wm* w frw  ptr

«rrc*r | r w  ir * r fW #

| fwj swst 
t o t  f  t

sft iTR#r toot »nft qw f li *ftt 
fimar *  *r*wsr aft f w r

t  f t  J B  «($ fiRT
t| *ik ^  arrwrft

Jfljf % wt ftmwr wtp ^  f  
^ tr *mppr | i  finnr

*<•! < warcw sosrfa-
f  ifh: 3ft t o

a s  O  90 srftrwr 
firewf .<Nr arrar $ 10
sr^iw w sN w vx# | 1 Wf?r jw  
W <  f T t r o  <TC WIT $ JW f*T 1W9TT 
WIWT TO qrt fPUST f  WT W  m  « w

^  | i m  $  wtmm
#  w ft  #  t  $

t^ n fw  w  t o  «Tfr 11 <pr
' -'-'-.'to* Jfc r . : .  ' *» . ■-** > '* : '■• A  ' ..« '., -S '.  ■■.“  %.VQ Wvwi ■■{■www <?tf tj*

: ■ f f l '  <f^tf «T»flr :■#, #  I iRt
W  (, «rrwr ^  ^
w  % w  p t  \

iflW  if W{f £ ftf fV  W  :
tar <Nr
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<ft t| f i  ji?
fwwrr: w rr  <riw ft>
<nwf :«mc# t  i 

w  ftw w  *rww <ft t  fv sft 
nsw $»r fc, «wymr*s*, in # w  ft  $. 

t m  arm t *rrcwr w w
*  ?ft s r* ? t  % ftPT * r  *r*r « r m  $,

v t w r  f w H 'f i  * [ *  v r  S*ri t  *ftr  
*rr $ m w  fir r r w t ^6 fcrr 

|  l v t f  ?far s*ft t  »ftT v t f  
TUTPft *rgt %iTT ft i wt »ft »n#, m  X?li 
fipr W »TTW OTT* 3TC 3TRT Is I 
u.f«rnr«ifo * r i  *  w  arr> *  iref g f  
«ft *m *m m f% *« ^
*  3r> «nr*^pi»r 5m T<fr frrsj* «Ff 
TOTT? STift **% %, OT «PT V fl *T ^
»nrr S t  *m m  #  wra i «r?fa>THfft % 
S*r fim  # ! t o  srrf^nr *sft t ! sm it w  
spsn- »rar «rr fa  *it «sr?iT »t« t s r w
w  f a  *fh: 'row #rt ^  arm, mft ?,*
f »  t o s i  far *wffr 11 wmr t  fa
q ^ q f t w ^ *T w r e # fo *:fr fiP r n : <RTir i

rê rra «ftr wm «*wtot ^ ttw »wft 
(** mtprara «rt): # f t  ft t

«ft «rmtar <ri» : **r *  'V  t  i 
w  ^ w w ififef ’ftw rm  r̂ft & i

%m * f«PHT JffiT 5T> JT? art HTW-
fftrc ??w ft? »t*ff 
l *r w  *r W F t  f*r ^  i

f »  «nrc*t f w m *  $ r  | ,  <ft ta rc fo r- 
tswt % «nrf?a* f , ajft vfewr o t w  m  
<n$ % * | i r  w r e  i  i « i t t  * n j  *ift f»r#nt
if> VPRIT OTFT 5°T ft  arW’Tt Wffti *T?|
sft nfww «wr$ »ro wist t  < ^
«mr | %  awf «nj w w w r 
»fl^r <g«<Nr Rpiw ^
sft*r ^  wsr <î sf <#fr v t  w j  w  
t  f  i &r *  ̂ tf irNwitft *?ft | 
Iplt W w  Up i)fw  *?f?u 11 w  w r

ip  yw  *  t o r  (Siror r w r *  
•3«fWf it , 9m  ar̂ pr t o t  
5 m k r  ?pft # » n j  ^  ftp* tpp f t  ?jiT*fiPmT 
t  f% >nr ^ r t t  wrpr n *r v  a r r a r | i -fV, - J1 p. if «̂< --- »V -̂>*v * f. ..V»Si^tx it w $ ?tt m̂ r ktwt ^  t,
<$% ^ [  ^r 8^ r # T v r t  i

W8  ^  jpTJTT TO1T 11 t  
W TTO i't | «T«F«rT

r̂rf|j$ f% #srr f v n w  ^  r̂r -̂
*tt f ,  f ir ?  y  fir r̂r t s r c  f t m g y  yr  
TOr ^  ^ r  w ?rr  t ,  v t  ftrTO1̂  

i&nrfr #  WT 3TW i *reft ir^to 
m  t fc tr?To ?(Vo *to ?firo % *kj; 

^ TOTTFT *fc
tpt v t  ^  *$\ frr^r w h  i w  «pr 
!?5T^t f % ^ f a r ^ jtptterr 
TO i

*rfe ^  tst ^  t  wnn OTta ^t fMmr 
apT̂ rr t ,  ?ft ^ r  #  ?*r ^ r  f ,  
"3̂r ̂ r w& t  t o t  ̂  i 
r̂ar TOFff o t k ?  ^  srr?r w  f ,  

nt q w r i t  ^T?r m  smft 1 1  ?r^r 
^  mr% % Tr^ror ftrp f ^ f r  #  
tsrS  ?ft f ^  i n #  § 5r ^ frfqr f w r r  ?

? r ^ r  t  f w f i r  «rrc #  ^frr «rr 
ffT TPsft̂ T t o  t  ?«>r ^r ?TOFT
I 96 0  t  129 «n, 5T8T f% 19 7 0  t
^  346»P^^t«rqT|i 
ifr ?r̂ crr «rr i

«rrsr $m?r ^  t. ft? ^  $*r #  s n w r ^ : 
apr t o t  ? , w f  ta^r^rr w  ^nrr f ,  w r  
ft? ^Rf # i^jfafwr *pt 
t  »ftr | * f  spr tmrra t o t
T?gT 1 1  < ft  i w r r  «rw 1 1  *rft 
fwrftr »iCT?d *ftr RrfBfrr̂ wft i 
t«r*ir*wn% % f im  S pn ft * t i  *n«ft- 
<Rft 1 1 ! »  flif t f lw j g ^  H  ftnNff g..*...*k. dr .-».- «*-.*«■- >̂. - ... . *■ . .■v ,-«l ..̂ i«r*n?r f  w n  w
f t  sr^traWf^nwt
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fsft m *?m  *rtfc]
TO*ft ^  fiR  t*t % r̂fftT

TO <rc r<^i< ^  fiwrc v r t  
#fa*r 3rr ®mr | f% f *  w&t % 
tfcft « w w f
*>r f r f w  % «rfsnp O T fk  VX I f*TPC

ItTOl^Z *>t naft | I f$
i f f  « m w r  vrsft ^rrf^a- f t p  u r n  
wfiw %'ttfe’P ^ w P ttt  i jre tnw r 
* fft  v t  i r w t t  f̂ot f  i * t f  ngt t
f t  «rfw 3*  pirsr w m *r  s n tm  i f ,  ?ft 
v t f  t o t  5T|!t M n r  i fs w  v f  

to*?! # jt  <r8»n i r̂t fsrfr- 
°srts *ftr f* r t  c^ ts  « t #  a n t 
f , * s t  » # 7  *5t w nranrar $ ? ft  1 1  
w n t f *  t o  v t  w w  *rm *r S f ,  fft
TO *t w ?  Jlift, wfar ^flr *ftr awpft
«W t i »n * fav  vt*fs  W  
rftM F a y  *g t f t f t  wrflf^ i ?w w  
frw  if f a i t  r a i  ^rfftr f t  f*nr ttct 
« 'H w  xSt <t grf » f  f i r o r  « k  «n re  
w»*rfer $, fora $  3«r*for % f*r *n# tw 
v t  Trt?f f ?  m  fin m r wm wftS j  i 
^  t o  ft*r $  »maw t o  firm *
JWRT TT'TT ^T%f fftT wfire % «ftn?
t o t r w ^ ^ t o  r r t O T f t o r
«Rsrr ^rrff? i

*nq#
^sftfir fftfrnrffcr «R#t*fr| f%sft 
i f t f  fiffiSt f  fipr #  3BT TOta 
w*& vmfrsr | *flr <nwft w ift 
Wm% »T3[T ftirr 8: f t  SfftW Tt t” R *?W- 

w h  $ ^  *t<w «*rot vt snvis 
*rw$ v  ?T*r #  ^rr jff *mr 
*5?r wwrt «N?ft srff | u p r ^ ft fu ft  
3R  ̂̂  ipA  gw f  #  «nw «[v irf^Rwar 
m  w m r o r  t o t  |*rr % fiw r t  w n w  vWarr 
W w  $  % r id x t e f  *t®f <rc *fc 
i  <frt finw  *rrar & wrwr fn w  * i

w  >tn# w ft| f 11  ftnrt 
*ft  « r p t  m f t w  t  m  tr « w  f i r  tftmr 
*it*r w  f  wt t c  f t » R  w f r  f ,  
^ S t f f t T O T ^ t n w i  4>r af e 
w r » r f  1 1  « t ? »  # 8 « f t #
wm <bt wft'T »rft w f fw  j w
! # |  I ftRPft f t  «WJ[^f
v r  s w t  x n f t s w r v t
* f t r  fin? a tf*t % araft w i  f l #  
* r f f i *  i i*r«f ^ f t  *rer ^?r w p ft 
f t  w w  <St T t f  ® rftnw  f t  ■’ f t
11 ^Kf ^  m  % W  wy fwr f t  
«TftaT % wtw^ w f  ffr f w  vt fsftro
T T  firJT •IT, 3 W t  #iH>i ",1  °  # »  # f »  ?ffo
v r  ^ f i p r  w  fo rr  i 35r*Pt jn s  
«pn srift «tr f t  ?»r Tt*Rrr % w # *tw 
ih to » iui w t # r  * i x t  |  B ’ f i #  f»r*t«v 
r t f r  H i m  t r  f v n  w i w r f t  % , aft <j?w 

mA 4  3^ % ftiir <rr f t  «p r
^VTo rffo #fo #To V t  f 9 T R  W  % -«W R r 

t  ert Ttf fffrrr wwftt? wwft t o  
^  fin? >nft sft*rr, ^ t »  f F m w r  f r  
TO <P I >If 5W w  ftww T
^  ^  ?ft?^T# ?ft ftra t o  vr >Kmt*rT 
ft*rr| i ^ ? P f  % a r ftm  ernhm  i  
ftm r r  f t ^  ir « r  amj»f t o %  i t  v x  
wm n vn  v*ar irr ?»r, ftFnM iw  Ir 
?w f t  ir^t v t f  m f t r o  w f h m  
^ . W ^ I T ’R 'W  W t  S P T T t^  

^  v l f  siftw wtv *f̂ l i ?nr 1̂
tfr  t  t o ?  w eftm  w w tw  % «m t# 
«fr v tf TOT *flft ^ w fft  *ff itrr w  vt( 
« r f t m  v n r  « ^ t  t ,  t r o  w m  ^ l t  
" r f t m  « r r 4  sift f  » s f t t f t i w p i T  

?nft finrr #  f t  ^  t  i 
WTW| ft  WPT JRt WOTi TieflWPT* 
w n r  #  m  3 ® ! ^  i f t t  * f t *  I  
se w m  «ftw «rr is  w w  ’ flflr 

%  art m m
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*  *|?r

*w « t  wire « n  (qfegrt) s
« « w  t
& $ m  M w  *r m fa  m m  f  *ftr 

ift *rarr jf w ffa r̂f%W iftr 
*ro #  mK *$sr t  ^*j?r wtor
VltrrftfT f ‘ fft* *T OTKHT 5Tff%
^  f ^  TO  ^rsr qsrof >?t
ŝ g* «nww>crr $ i w  fashr̂ r to iwfcr 
vt# ftr #  xm wr esErr̂r arm 4 -(v )  
vfcx *n*pfar t o t  | i w
iRf I  :

"aift *Ntor shot: qft tot tofr
t  fa * r*

jjfanfcwf «p fWRT i  ^  1|!W w
3*rr ^?rr *r*Nto |, *fW srfasr 
$t f^Fr fatft srfosr % TOrfer *f*r qr| 
8pt *r*PT It srarfar ^ fatr t w
snpm ^ ap̂ fr. . . ."

srk  gw  *  m  9  mi *ft fsrwr g*rr |  f a  
ll#err ŝrfasr i ^  ’%$ srrcr srrifar 
I  fa rrrar m m  m  vM nrn  *p
itetor *w# <rflm# to pw ftr ?r ^  
i f t r  s t to t  t o  fO T to r  r m  w c  

attnrt *rar ^  *rs #  %ftx ww  wfcwf It
# 5  *fT5 $, 3*1% WWtlpff *?
TO*fa*rr W f t t 15 0  *ift ^  t  
fM% irr#^ f  fa  t o  #
VrWR iWTOf TOT w  «WT raraf wWfT 
ftWVI *PT |̂>IT W  ifPCT W ^

?~<raC;-'fiW;' ‘•fill'd I W  WIX |f> • «WWT
v tfw  ^w^rrvff ft*r 1971 v

"n̂ isT

fllMT t ^ p T # f l r t t  :^ w C r  * T f * T  |  
w f  T5» m  WiT w  T̂TT mVtT % \
W  wiwr «*Qnsir tw4%v  ^w r «rr i 

^  *  ^rr fairr
.;. ;4||,

p̂tt̂ t ̂ ar OT'. ̂ wtS^^::i. 
t  fa  w  «SrPw w  w 
fterr w  | $sr r̂
^TTI.

■prtT t o  nw $t wix *r « r o  ^frv- 
faa: tott i«n^fT f  3rf ^  | 
it© ^ffHr«rrr w
w ^ r  t, 4 «rvfi* irfw  m̂T «rr ^r t̂ ro
^To ffo  mo *F> 3TTT w T  tT?m [̂
5«H wrVfr #  q f w  3̂ r%r «rr ^  qpr
ff̂ r t o t  fa?r w w>f w  qpR argft
m t  ft  | 1 \

i^p mvfhi w m  : rm m&r mf
V%cr I

«ft ITT̂ fWT SWT? HTW : TO 1$t
m vfirr #faiT ^  i^ro tft* tto  0 *  k  
yraff̂ T | fe%re ̂ rry nc # f̂ r̂ rr | :

“Patratu is in a position to gene
rate more power and assist 
D.V.C. and the neighbouring 
States, provided N.C.D.C. can 
supply and railways can 
move an additional 50,000 MT 
of coal per month. The 
stock of coal both at Patratu 
and Barauni is low with 3̂ 5 
days stock for consumption,”

te r * #  t i3 < » fe #  '
5- 8- 7 2 ^  i ? « ft s r e n  *6) f w %  ^ *p @ [-
*£to <*rte t fhtnft <SEfer ^  
l # w f l < (^  |iffft O Tm ^rrl, ^  
srmt, fB «w r|  #fissr «wt

ft  TOT I  HK f̂Ŵ TTt fl 'S W .IH P ;, 

wrfWf̂ TT; fr tt  *Tf TO' ̂ PFf*f ^^ .?;^ 'ij:;.;;'5:
f i l^  iyv t o  ^  ^  f  

wwrfavvr ^  mtww ?t r̂t w r  #  
' ^ 0 .  t  ^  H  fftff ftWFft 3ft 
tllf WW m  T O K  *PT TWV SJT»T 'flf .Wt-'
v f# w w r | arfr Wfr i  m  

•> 4
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I t W t  W i t  f W  
«mr i  fim  if tfrt wfsrar >m»rt $ 

Pm  if *mr <w% j»s | f% m  % Sv 
jw r  5 ®  » W  ift  w  *rf, flrm v r  

gwfgn wiif»»nrr!t*ftT«m«rr«r^ 
w r  >iftar# v t f* » r  «^sr >i? w ? r m  $  o t  i  

« m  * f  »rt? f  f a  f i r f r  *  s p n t  >si 

s t r ta  * $ n  m t  *pc u g t |  ftra  #  < s m  % jr t  

4 wPt «T=Rpr spn# #  w w  wr wff 
m  \ w r  f r  snrar v fh n - «F*t #  s r e  

A w fw  *Rrr «rr sftx; wfr ^rr «r^fi 
fN %  qf# *r *fr *nm *fir i t *  *t£ 

#  j s  CTsrrg *rst | srk srrsr farfcr ^  $ 
f%  11— 12 fSTR * r ^  t ^ K  1 1  « t r  ^  

^ r  «Pf'4^2 fTO*r t  i 3% jprf^T cr ^  
«rrrf̂  3#  t  imRr *  ifr #  % %ftx t o  
t  ^  t  «tr  *̂ fr snen: ^
B q w r ^ ^ ^ tfin = r * v r ^ r  nfsrrc: 
w jt  tw r t  I 

wrorn^hrar: zr r̂vnr M'arjr*8% #  
wn?, ?ft $*rflr t o *  «i*r r $ t 1 1

m^wc sram urnur: taw v  ffaw 
t  |TT O t  TO> *fr «*TTT 

«rppf*Rr ferr i
MuMM «hM IM |2 nMW * W  SljFW  : *TPT W T  T * w

^ ftp c «

•ft mriwK ww* w i  8 iprft wpt 
<flr « fw £  $  »ft% w ¥ t  ^ * r f  am ft |  w p t 

sn t̂e qwcftwt a* t  i «W w w # 
w i  tar wn# if ^  ISfdton ^  $ i 

$  ̂ rjpn ft? $(flr wt «n? f  fa»r <re 
’f w ’ j s  W f r  v i m R a  f ,  ^ w t  s t i r  
w #  %m $  #  #  ^  5^ r&  <frc f » r r d  
q r t f  <i5f  ' f t  f p m  |  « ft r  arf w »?  ® t?
.. . ^  *  .»V. ........ "  <s ...... % .... ________i*» ... «BWmT f  WT Jnf<7 VwfWT
%  TO" 

<$*%' %  n finF  WIT v c ,*Wir ^  

W  ^  WftWPtt*t W I W  ^HUMV \

TUB MmiSTaM OF STATE Wt 
THE MINISTRY Ol* BPML AND 
MINKS (SHBI SHAHNAWAZ 
KHAN); Mr. Speaker, Sir, I am very 
giateiul to the hon. members who 
nave taken part In this debate. They 
have unanimously given their sup
port to this measure. During the dis
cussions, rny hon. fnend, Snri Modi, 
and some others have expresped an 
appiehension that the Government 
would misuse their power \n termi
nation of leases. He was apprehen
sive that Government might displace 
the small scale industries when they 
decide to acquire some mines on 
which those &>mal] scale industries 
aie based He also talked about 
small co-operative workers who are 
managing some mines I wish to 
assure the House that this power 
which is being sought to be acquired 
under section 4A, termination of 
mining leases, would be resorted to 
only in very exceptional cases where 
the larger interests of the nation 
and the development oi big indus
tries so demand. It will not be done 
w a light-heai ted manner.

A number of members said that 
the power given to the State Govern
ments to terminate mining leases m 
respect of mmor minerals may also 
be misused I am very grateful to 
my friends, Shri R N. Sharma and 
Shri Modi, who have brought for
ward amendments m which thev 
have proposed that, m case of termi
nation of mining leases for minor 
minerals, the State Government 
should consult the Central Govern
ment That, I think, is a very good 
amendment, and as we take up 
clause-by-clause consideration, I  
would be happy to accept that amend
ment. %

A number of xny hon. friends also 
expressed apprehension that the 
power now being sought that the 
Geological Survey of India or any 
other agency duly authorised by Gov
ernment should be allowed to enter 
any mining lease area to cany out 
prospecting work or other investiga
tion, might be misused; they parttcti* 
larly expressed an api»rehension that 
they may enteip the areas where crops 
are standing and may d e& w  w  
crops. This power Is tofttg m m t, to

g a t
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Advisory Board, and we have the 
support ot all the State Governments 
to this measure. Previously the Geo
logical Survey of India could eater 
only areas which were not held under 
mining leases. But there are large 
areas which are held under mining 
leases and which are not being pro
perly exploited. Therefore, it was 
thought necessary that even in areas 
which are held under mining leases, 
the Geological Survey of India or 
any other agency authorised by the 
Government should be allowed to 
enter and carry out investigations. 
We will take every care. I assure 
the House, that the standing crops 
belonging to the farmers are not 
damaged jn any way. In case it is 
absolutely unavoidable, there is a 
provision lor compensation, if we 
have to resort to any such thing, 
then the farmer will be duly com
pensated

We have heard conflicting views 
on whether the area under prospect
ing leases and mining leases should 
be i educed or should be allowed to 
remain at the same level It has 
been recommended in this Bill that 
the area should be reduced m case 
of prospecting licence from SO sq 
miles to 50 sq kilometres That is a 
very sizeable reduction

AN HON MEMBER* That is 
against the Mineral Advisory Board’s 
decision

SHRI SHAHNAWAZ KHAN. That 
is a very sizeable reduction Gov
ernment will have no hesitation m 
reducing it further if that is the 
consensus of the House.

Regarding the area held under 
mining lease, the BiU seeks to re
duce the area from 10 sq. males to 
10 sq. kilometres That, again, is a 
very sizeable reduction But here my 
hon. friend has suggested that the 
area should, in the case of mining 
lease, be reduced further. I would 
like to put before the House the ac
tual state of affairs as it is within 
my Ministry. We jhave to keep in 
very close touch with the State Gov*

to communicate their views to the 
Director of Indian Bureau of Mines, 
and as soon as their views are 
known, then if it is necessary to re
duce it further, Government will 
not hesitate to do so I would also 
like to state that this area is the 
maximum that can be given. There 
is nothing to prevent the Central 
Government or the State Govern-* 
ment to give much less area for pros
pecting or mining lease

SHRI R N. SHARMA. There is 
provision to give more

SHRI SHAHNAWAZ KHAN: 
Government reserves the nght to 
waive this condition and give much 
larger areas to public sector under
takings, and I am sure, my friend 
would not resent that.

My hon friends, Shri Damodar 
Pandey and Shri Sharma, from the 
coal-fields have raised a very perti
nent point regarding sand for stow
ing Sand is very important for stow
ing m coal-fields There is a provision 
—section 3(e) of the existing Act— 
which empowers the Central Gov
ernment to declare sand, used for 
prescribed purposes, as a major 
mineral Under that, sand can be 
classified as a major mineral and ac
tion can be taken accordingly.

SHRI DAMODAR PANDEY: In
spite of that, are you not aware that 
NCDC and the Bharat Cokmg Coal 
have failed to obtain sand leases in 
the Damodar nver and they are fac
ing much difficulty on that account?

(Interruptions)

SHRI SHAHNAWAZ KHAN: We 
shall certainly examine if there is 
any need to declare sand as a major 
mineral and to take it under the 
Central Government. But, my hon, 
friends know that the problem in 
the Damodar river regarding sand is 
not of mining leases, but it is of the 
availability of sand* There is less 
sand available as a result of certain 
dams coming up in the catchment 
area . . .

SHRI DAMODAR PANM tf: 
JW w te y w  is m i k t d e  has been 
fctaded o ve r to  th e  p r iv *fe  jxstnde.'
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SHRI SHAHNAWAZ KHAN; My 
hon. friend from Tamil Nadu has 
unfortunately gone away. He want
ed to know whether this ceiling on 
holding will apply to leases which 
are m existence already or to the 
future mining and prospecting leases. 
This Bill does not seek tg have any 
retrospective effect and, therefore, 
it would not apply to prospecting 
and mining leases which are m ope
ration already. So, it would not 
apply to them.

A  number of my friends have 
spoken regarding penalties which are 
to be imposed for 11 regularity or 
trespassing or carrying on mining 
in an irregular manner. May I refer 
the hon Member. Shri Damodar 
Pandev to amendment to Sec 21 on 
page 6 where it says:

“Whoever contravenes the pro
visions of sub-section (1) of 
section 4 shall be punished 
with imprisonment for a 
term which may extend to 
six months, or with fine 
which may extend to one 
thousand rupees, or with 
both.”

SHRI DAMODAR PANDEY: ‘or’
will serve no purpose Nobody is 
sentenced till now Knowing full 
well that the violation of the Act is 
going on, can you say how many 
persons have been imprisoned?

MR SPEAKER: Mr* Pandey He 
is contradicting You said there is no 
penal clause which is contradicting

SHRI DAMODAR PANDEY: In
the Mineral Advisory Board it was 
decided that the penalty clause 
should be made more stringent and 
the penalty provisions should be en
hanced whereas in this Bill the same 
provision has been incorporated 
which was in the original Act So, 
what are the stringent measures you 
are taking9 You are just copying 
*th? old Act.

SHRI SHAHNAWAZ KHAN: We 
are yet to go to climse-by*clauae 
reading. Certain amendments have 
been brought forward by htm. Mm*

bers seeking enhancement of penal
ties and 1 propose to accept them.

MR. SPEAKER. It has already 
taken more than an hour.

SHRI SHAHNAWAZ KHAN: Sir, 
theie is nothing controversial Only 
I would like to say this much in con
clusion. 1 would like to say that the 
Government have noted what the 
hon Members have said regarding 
misuse and exploitation of mines, 
particularly the coal mines m the 
toal fields A number of hon. Mem- 
bet s who have spoken have desired 
that the Government should nationa
lise the coal mines The hon Minis
ter foi Steel and Mines, on a num
ber of occasions, has declared the 
present policy ot the Government. 
Accoi ding to the present thinking m 
the Ministry oi Steel and Mines, the 
Government do not propose to na
tionalise all the coal mines, but, we 
have said that where we find that the 
private sector is not playing its part 
fairly and honestlv and that it is 
not investing sufficient funds and 
that it is, what they call, slaughter
ing the mines or exploiting the 
mines m an unscientific manner, 
there, the Government will natural
ly be compelled to step in. But the 
Government will naturally like to 
give an opportunity and chance to 
the private sector to play its part in 
the exploitation of the coal mines in 
a scientific manner and with confi
dence

With these remarks, I once again 
thank the members who have taken 
part in this discussion.

: t o w  trjffatt, jRRflr 
% «ntir 5ft m m  firar | 

tpp «mr «ftr * * n r  ^  fa ir |  w fiw t # 
t iw p *  ^ » r r  i

w f t  trafr #  *  art w im r  %  w  f t w  

f r a f t w #  f  w v r o r  

t  $  w  w f t  f iw r e w r t t
<ft t  fiwft m  «f nr Jtoftpc *  w i *  #  
*«fr  w  «n | H

* f <
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#  « « g * n «  « t  : f w r  ftp* ¥ W  
t «if[ wt *n<4 # r  

t i  ?*t w i  f f e f  ^ s n f t w  v f  

«w r  wifit % %frt aft *hwrat-
fe*w  |  !jpnSr »rc?  * 1̂  f 1
>t? 5ft w W a  #  f r  t  

^  « w  v w  w r  ^  1 1

MR. SPEAKER: The question is:
“That the Bill further to amend 

the Mines and Minerals (Re
gulation and Development) 
Act, 1957, be taken into con
sideration.”

The motion was adopted

Clause 2—(Insertion of new section 
4A)

SHRI R N SHARMA: I beg to 
move:
Page 1. line 18»—

After “State Government” insert— 
*\ after consultation with the 

Central Government” (14).
SHRI SHAHNAWAZ KHAN: I

would like to accept this with a 
little change.

MR. SPEAKER: You can move 
another one if you like.

SHRI R. N, SHARMA: What is 
the change the hon. Minister wants 
to make?

SHRI SHAHNAWAZ KHAN: I
accept this amendment with a ver
bal change.

MR. SPEAKER: The Minister
should put it in his mouth. We don't 
go by the spirit; we go by the words.

Sm i  K. N. SHARMA: I accept 
the amendment 'along with the 
amendment which he has suggest
ed

SWEAK3ER: You Agree to ttt 
j * u  m H »  t o  t i  y « uWmy two*1*® It*

SHRI R. N. SHARMA: I beg to 
move ;

Page 1, (i) line 18,—for “The 
State Government may, if it 
is”.

Substitute—
Where the State Govern
ment, after consultation with 
the Central Government, is” 
[(14), as modifiedj

SHRI SHAHNAWAZ KHAN: 
There is a consequential amendment. 
That is, line 20, after “so to do” in
sert it may”.

MR SPEAKER: I will not approve 
ol this practice of coming with such 
changes so hastily and Quickly. You 
are sitting by the side of a very 
eminent lawyer Why can’t you give 
it in his name?

THE MINISTER OP STEEL AND 
MINES (SHRI S MOHAN KUMA- 
RAMANGALAM); There is no prob
lem here; it is just a question of 
phraseology used What my friend 
Mr R. N Sharma wants to introduce 
in this Bill is being accepted in 
toto. but the wording that he has 
suggested is not a happy wording 
from the legal point of view. We 
are suggesting a slightly different 
wording which bnngs out exactly 
what he wants. I have made it dear.

MR SPEAKER: Mr. Sharma may 
move it, together; it is consequential.

SHRI R. N. SHARMA: I shall 
move it as modified.

I move:
Page 1,~

(i) line 18,—far "The State €fcw» 
eminent may, if it is” .

Substitute—"Where the State 
Government, after consulta
tion with the Central Gov
ernment, is”

<ii) line 20i~~after “m to do" in-
it C W . «m o d m e & j
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MB. SPEAKER- The question is:

(i) line 18,- / o r  “The State Gov
ernment may* if it is” .

Substitute-—“Where the State 
Government, after consulta

tion with the Central Gov
ernment, is”

(ii) line 20,—a/ter “ so  to do”, in
sert—\  may” [ (14), as modi
fied.]

The motion was adopted.

MR; SPEAKER: The question is:
‘‘That Clause 2, as amended, 

stand part of the Bill.”
The motion was adopted

Clause 2, as amended, was added to 
the Bill

*
Clause 3~(Amendment of section 6.)

SHRI SHAHNAWAZ KHAN: I 
move:
Page 2, line 20,—

for “lease or licence” 
substitute—“mining lease or

prospecting licence” . (8)

SHRI R. N. SHARMA: I beg to 
move:
Page 2, line 11,—

jor “fifty” substitute “twerity- 
> '■ jive". (12) . ^
SHRI SHAHNAWAZ KHAN: I 

incept it
MR. SPEAKER: You are not mov

ing the other one.
SHIIT R, N. SHARMA; No.

-X-''WIU- now put 
amendment No* 8 moved by Shri 
^ a fi Nawaz Khan to the vote of 
t h e f l & u ^ . , i s :

■J'f: Please.';or

MR, SPEAKER: Now, 1 will frit 
amendment No. 12 moved by Shri 
R. N. Sharma to the vote of the 
House. The question is:
Page 2, line 11,—

for “fifty” substitute “twenty- 
five” . (12)

The motion was adopted.

MR. SPEAKER: Now, the ques
tion is: ,

‘‘That Clause 3, as amended, 
stand part of the Bill.”

The motion was adopted.
Clause 3, as amended, was added to 

the Bill.
13 hrs.

MR. SPEAKER: There are no 
amendments to clause 4 to 6. So, I 
shall put them together to vote.

The question is:
“That clauses 4 to 6 stand part 

of the Bill”.
The motion was adopted.

Clauses 4 to 6 were added to the 
Bill.

Clause 7— (Amendment of section 14) 
Amendment made:

s % line 3,—
for “other concessions” substi

tute '‘other mineral conces
sions”. m

(Shri Shahnaivaz Khan) 

MR. SPEAKER: The question is:
“That clause 7, as amended, 

stand part of the Biljt” .
The motion was a4ppt$d 

Clause 7, as amended* a m  added  to  
' ' ^ ■ 

SHRI R. Ur’ SH A M ^tT hew  3s 
m cwrectta in it



SPEAKER: No, that #as a 
consequential change. That has al
ready beeft accepted.
Clause 12— (Amendment of section 

21)
MR. SPEAKER: There are two 

amendments to this clause tabled by 
Shri R. N. Sharma. Is he moving 
them?

SHRI R. N. SHARMA: Yes.
MR SPEAKER: Is the hon. Minis

ter accepting them?
SHRI SHAH NAWAZ KHAN: 

Yes, I am accepting both of them.

Amendments made:
Page 6, line 19,—

for “six months” substitute “one 
year”. (15)

Page 6, line 19 and 20,—
for “one thousand” substitute 

“ five thousand”. (16)
(Shri R. N. Sharma)

MR. SPEAKER: The question is: 
“That clause 12, as amended, 

stand part of the Bill” .
The motion was adopted

Clause 12, as amended, wa$ added to  
the M il

Clauses 13 to 16 were added to the 
Bill

Clause 1, the Enacting Formula and 
the Title were added to the Bill

$CTI 3#A !i NAWAZ KHAN: I
beg to move:

: be

'ifc  w W  : W W f  /  %TT •. 
« $ * * * ■ $ , i

. The question is:
“That the JBill, as amended, be 

passed’’.
The motion was adopted

MR. SPEAKER: This BiU has
taken a lot of time, almost double 
the time allotted for it.

13.U> hrs.
RULERS OF INDIAN STATES

(ABOLITION OP PRIVILEGES)
BILL
MR. SPEAKER: Now, we shall

take up the Rulers of Indian States 
(Abolition of Privileges) Bill.

We have two other Bills also. The 
time allotted for the Rulers of 
Indian States (Abolition of Privi
leges) Bill is two hours. Then, we 
have another Bill for which 1 hour 
has been allotted and a third one 
also for which again 1 hour here has 
been allotted. We allotted one hour 
for each of them, just for the sake of 
allotting time; otherwise,, they should 
not take so much time. But for the 
Bill relating to abolition of privi
leges of Indian Rulers, it was decid
ed in the Business Advisory Commit
tee to allot two hours. Now. the hon. 
Minister.

THE MINISTER OF LAW AND 
JUSTICE AND PETROLEUM AND 
CHEMICALS (SHRI H. R. GOKHA
LE): I beg to move:

“That the Bill further to amend 
certain enactments conse
quent on derecognition of 
Rulers of Indian States and 
abolition of privy purses, so 
as to abolish the privileges 
of Rulers and to make cer
tain transitional provisions to 
enable the said Rulers to ad
just progressively , to the, 

-'changed.’ circumstances, be 
' taken into consideration *.

■■ In Decembervlast^iWs:'HouSe 
overwhelming major!*?* endorsed the" 
abolition of privy purses and the 
concept of Rulers, Consequent on



(Shri H. B. GokUe]
theenactment of the Constitution 
(Twenty-Sixth) Amendment Bill,
1971. various administrative steps 
were taken to withdraw the privi
leges which were attached to the 
former Eulers by virtue of executive 
orders and statutory notifications.

Some of the privileges of these 
Eulers have been provided for by 
certain enactments. Since there were 
no Rulers, the relevant provisions of 
these enactments have also ceased 
to be generally applicable, though 
some technical argument in favour 
of the view that some of these pro
visions continue to be operative 
cannot be eliminated without a for
mal amendment of the enactments.

The Bill before the House seeks to 
complete the process which was set 
in motion by the enactment of the 
Constitution (Twenty-sixth Amend
ment) Act by making the necessary 
changes in the various enactments. 
While the concept of Rulership and 
Rulers as a privileged class has been 
done away with, the Bill does take 
into account the human problem 
which has resulted and seeks to 
make some provisions for this. As 
the Prime Minister pointed out, 
while moving the ' Constitution 
(Twenty-sixth Amendment) Bill in 
this House, there is no personal 
animus against any individual 
prince. Accordingly, as a transition
al measure, to avoid undue hardship 
to the individuals concerned, certain 
concessions are sought to be given 
or continued to the ex-Rulers by the 
Bill These, however, are extremely 
limited in scope and would apply 
only to those who were Rulers prior 
to the commencement of the Consti
tution (Twenty-sixth Amendment) 
Act These provisions will spend 
themselves out in course of time.

I shall now explain briefly the 
provisions made in the Bill In res
pect of privileges available to for- 

. mer Rujers under the. various; enact- ■ 
These privileges fall into two 

;>categories.' ■ <4)'.the' privileges under• 
'■ <ihe/i:p*ole^^ c laws,

Code of Criminal Procedure, I$i08 
and the Code of Civil Procedure, 
1908* and (*i) exemptions underthe

taxation laws, namely the Wealth- 
tax Act, the Gift-tax Act and the 
.Income-tax' Act.

I * shall now deal with the ptivi* 
leges under the procedural laws. 
Section 197A of the Code of Crimi
nal Procedure provided for two pri
vileges. In the %st place, the previ
ous sanction of the Government is 
necessary for taking cognizance of 
an offence alleged to have been com* 
mitted by a Ruler of a former 
Indian State. In the second place, 
the Central Government has to de
termine the person by whom and the 
manner in which the offence or 
offences for which the prosecution of 
a Ruler of a former Indian State is 
to be conducted and that Govern
ment has also to specify the court 
before which the trial is to be held. 
By virtue of the amendment propos
ed in clause 2 of the Bill, these pri
vileges will henceforth be available 
only in relation to offences commit
ted before the commencement of the 
Constitution, that is, the 261h Janu
ary, 1950, by a person recognised as 
a Ruler before such commencement.

Under section 87B of the Code of 
Civil Procedure, a former Ruler was 
immune from arrest under the Code. 
Except with the consent of the Cen
tral Government, a suit agafnst a 
former Ruler could not be tried and 
a decree against a former Ruler 
could not be executed against the 
property of such Ruler.

Further,, a Ruler may request the 
Central Government to appoint any 
person to prosecute or defend any 
suit on behalf of such Ruler, By 
virtue of the amendment proposed 
in clause 3 of the Bill, these provi
sions would be available only in '**► 
pect of a suit based upon a cause of 
action which aro$e before the com
mencement of the Constitution or any 
procee«iing arirfng; out bf sti<  ̂ a 
suit and that too,: only in relation to 

..: j>es9r«0»ai'v --an
:: the at ̂ t|

tiost . •.- r : ■
The continuance of the provisions 

of sec. 197A of the Qr, PC. "andi; :sec- 
ttaa 87B of the CM1
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Code in respect of pre-Constitution 
offences or acts will have very limit
ed operation in action and practice* 
and ii in accordance with the Observa
tion of the Supreme Court that 
broadly in the light of the basic 
principle of equality before the law, 
for past dealings and transactions* 
protection may justifiably be given 
to Rulers of former Indian States. 
As a consequence of the abolition of 
privileges under 197A of the Crimi
nal, Procedure Code and sec. 87B of 
the Civil Procedure Code in respect 
of offences or acts subsequent to the 
commencement of the Constitution, 
it is no longer necessary to retain 
sec. 168 of the Representation of the 
People Act, 1651, which provides 
that the provisions of this section 
will not apply in relation to a Euler 
who has been nominated for an elec
tion from the date of .such nomina
tion till the declaration of the result 
of the election and also in respect 
of certain offences alleged to have 
been committed at or in connection 
with such election. Hence that sec
tion is being omitted by clause 4 of 
the Bill.

I will now pass on to deal with the 
exemptions under taxation laws. The 
exemptions under the Income-tax Act 
m respect of privy purse and under 
the Gift Tax Act in respect of gifts 
made out of privy purse have virtual
ly become otiose with the abolition of 
privy purses and the relevant provi
sions are being omitted. With a view 
to enabling the Rulers to adjust them
selves progressively to the changed cir. 
cumstances, it is proposed to continue 
the exemption under the Wealth Tax 
Act 1957 in respect of one official resi
dence and heir loom jewellery of each 
former Euler for his lifetime. The 
continuance of the exemption in res- 
oeet of heirloom jewellery is also in 
the national interest because the 
exemption is subject to a number of 
restrictions which are designed to 
ensure that the heirloom jewellery is 
not converted, disposed of or sent out 
ot  India. likewise, it is also proposed 
to provide for exemption of ex-gratia 
payments which t«ay be made by the 
Central Government to the Rulers 
consequent on the abolition of the 
privnr pursea and toresrfcr^ the exemp

tion in respect of palaces to one 
palace. If these ex-gratia payments 
are to serve the intended purpose of 
enabling the Rulers to adjust them
selves to the changed circumstances, 
it is necessary to provide for exemp* 
tion of the same. I commend the Mo
tion.

MR. SPEAKER: Motion moved:
“That the Bill further to amend 

certain enactments consequent 
on derecognition of Rulers of 
Indian States and abolition 
of privy purses, so as to abo
lish the privileges of Rulers 
and to make certain transi
tional provisions to enable 
the said Rulers to adjust pro* 
gressively to the changed 
circumstances, be taken into 
consideration”.

SHRI BIREN DUTTA (Tripura 
West): This ife a Bill which actually 
expresses the hesitation of Govern
ment to do away with the princely pri
vileges. The title of the Bill is very 
good But if we go through the Bill, 
there are some provisions which are 
necessary , but what we find is that 
the ex-Rulers are so much in the 
heart of Government that even while 
abolishing the privy purses they are 
going to be given amounts to rehabi
litate themselves in the changed cir
cumstances. This seems to be a very 
serious problem for the Government 
to look after the Rulers whose pri
vileges thev are abolishing. But 
when the question of looking after 
the ordinary people comes even un
der this Bill, there is not a word of 
svmnathv for them. There are thou
sands of employees of these Rulers. 
They have not been shown any sym
pathy in regard to rehabilitation. 
The Government are practically sup
porting the exploiting classes, the 
Rulers, monopolists and so on. The 
first consideration comes for the ex
ploiters, not for the exploited. Why 
is it that not a word has been utter
ed for these unfortunate employees 
of the Rulers after the abolition of 
the privy purses, not a word about 
giving anything from these amounts 
to those who have served under tfce 
rulers? What will b4 their fate?
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<'V'^€;'haVe Seen in the Supplemen
tary Demands that Rs, 10 crores is 
to tee given to these ex-Rulers out 
of compassion to the Rulers and 
their family members as ex-gratia 
payments. All compassion flows for 
those sections of society who are 
not really the producers of any 
Wealth, who are in the context of 
history practically are still main
taining a kind heart for the ex-Rulers 
«ind have demonstrated it by this 
ex-gmtia payment to them.

At the time of the consideration of 
the abolition of the privy purses 
Bill, we demanded that no money 
should be given to the Eulers: if
anything has to be given, it should 
be giVen to those who were the em
ployees in the services of these 
Rulers. Here in this Bill,, as 1 said, 
there is not a ward about them. I 
request the Minister to consider this, 
if you have so much sympathy for 
the Bulers and their relatives, why 
not some sympathy for those who 
are employed by these Rulers? With 
these few words, I support the Bill.

•SHRI M. KATHAMUTHU: (Nag- 
apattinam): Mr. Speaker, Sir, The 
Rulers of Indian States (Abolition of 
Privileges) Bill 1972 has been 
brought before this House as a result 
of persistent demand of Hon. Mem
bers of both Lok Sabha and Rajya 
Sabha. This Bill purports to abolish 
certain privileges and immunities en
joyed by the former rulers.

While I extend my support to this 
Bill to the -extent that it seeks to 
withdraw the exemptions granted to 
the ex-rulers under the Gift Tax 
Act and to revoke the immunities 
from Criminal Procedure Code, I 
cannot per force extend my whole 
hearted support to the remaining 
provisions of the Bill.

I cannot for example, accept the 
proposed Amendment to Civil 'Proce
dure Code in this Bill. It is common 
knowledge that a large number cl 
civil suits relating to the properties 
of the ex-rulers are pending before 
the cotorts, To give a classic example, 

: of his ' plots and lands
fe$rn wp by the Gwalior Maharaja

in the jrear 1954 varied ■
the inventory prepared b# h i#  3li 
1948. Consequently, there areinnu- 
merable civil suits filed and pending 
in the Courts. Therefore, Sir, J am 
opposed even to limiting the immu
nity under the Civil Procedure Code 
to acts and omissions of the rulers 
before the commencement of the 
Constitution. Sir, you are aware of 
the noble concept of “Equality be* 
fore Law”. I am unable to reconcile 
myself to the discrimination sought 
to be perpetuated through this Bill 
in favour of former rulers. You will 
no dcubt agree with my demand that 
the Civil Procedure Code should be 
applicable, in a uniform manner to all 
the citizens of our country,

I want to bring to your kind atten
tion another unsavoury and odious 
comparison of the ex-rulers with the 
rulers of a foreign state in the mat
ter of enforcement of Civil Proce
dure Code. You will find this in 
clause 3(a) of the Bill. I consider 
this as totally unwarranted and un
reasonable.

Similarly, this Bill provides for 
exempting the ex-rulers from prose
cution under Criminal Procedure 
Code for offences committed before 
the commencement of the Constitu
tion. What is the basis for such an 
exemption in the case of ex-rulers? 
If they had committed offences even 
before the commencement of the 
Constitution, they should be proceed
ed against in accordance with the 
law of the land.

Tn this introductory speech while 
moving the Bill, the hon. Minister 
stated that the exemptions under 
the Wealth tax are being limited for 
the life time of the ex-rulers. I feel 
that even this concession is not war
ranted. I would now refer to the 
exemption given under the Wealth* 
Tax Act in respect of heirloom je
wellery of ex-rulers. It is provided 
under clause 5(b) of the Bill that 
reasonable steps shall be taken for 
keeping the heirloom jewellery sub
stantially on its original shape.
■■■ .it ■

■ thisia^matesy^o ;h i^ : ;Ruch ■ '$}$$)* /
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vjfcion. But the ex-rutera will haw 
210 compunction in circumventing 
this provision, The shape of the heir
loom jewellery may remain in tact 
but not the contents. To quote an 
instance, Sir C. P. Ramaswamy Iyer, 
who headed the Hindu Religions 
Endowments Commission in 1960—62, 
had stated in his report that though 
the Temple jewellery and other 
ornaments had maintained their ori
ginal shape, their contents had been 
removed. In his introductory speech, 
the hon. Minister felt that these 
heirlooms jewellery are precious 
antiquities of our country and there
fore they should be preserved If 
that were so, why should not they 
be removed from the possession ot 
ex-rulers and kept in national mu
seums?

Sir. I would now turn to another 
provision m the Bill. In anticipation 
of making ex gratia payments to the 
ex-rulers, a provision has been made 
m the Bill to grant exemption to 
such payments from the Income-Tax 
Act. The issue of ex gratia payments 
to ex-rulers has a long histoiy. When 
the Constitution (26th Amendment) 
Bill was proposed, an attempt was 
made to provide for such ex gratia 
payments to ex-rulcrs The hon. 
Members belonging to Opposition 
Parties opposed such a move Again, 
when the President’s Address, which 
carried a reference to transitional 
allowances to ex-rulers, came up for 
discussion in the House, we opposed 
the move again Having abolished 
the privy purses now Government 
have decided to make r>x qraiia pay
ments to the ex-rulers Anv one 
would have naturally expected that 
Parliament should first discuss the 
question of making such pavments 
before giving approval to the Bill 
now before us. Marely because the 
ruling party has a big maiority in 
the House, the Government have de
cided to pay Rs. 10.70 crores ex gra
tia to the ex-rulers Sir* kindly note 
that this is an ex gratia payment but 
not compensation*

Mr. Speaker, Sir* yesterday, but 
for ypur kind intervention, the sup
plementary Demands providing for 
m  gratia payments would have been

passed by the House. Sir, I feel# be* 
cause they have a huge majority in 
the House, Government are paying 
scant respect and regard to Pariia* 
mentary norms and propriety.

Sir, who are the persons to receive 
these ex grmia payments? It is the 
rulers to whom nearly Hs. 102,60 
crores have been paid by way of 
privy purses during the last 25 
years From the newspaper reports, 
we find that ex gratia payments are 
being made to the rulers who have 
properties worth Hs 50 crores or 
Hs. 60 crores Do we not know that 
Nizam, Mysore Maharaja, and pati- 
ala Maharaja have huge properties? 
As far as my party is concerned, we 
are totally opposed to the idea of 
making ex gratia payments to the 
ex-rulers There is no justification at 
all for making such payments. I, 
theiefore, request the hon. Minister 
to bring forward necessary amend* 
ments in the Bill.

Sir, the rulmg partv, at the time 
of Mid-Term Poll had given assur
ances to the people and to make ex  
gratia payments runs counter to the 
pledges given by the ruling party 
to the people I regretfully say that 
there are political motives behind 
the decision to make ex gratia pay
ments to ex-rulers

Even before the principle of ex 
qratia payments has been accepted 
by the Parliament this Bill provides 
for an amendment to the Income-Tax 
Act for granting exemption from 
income tax for such payments.

Sir, I would request the hon. 
Minister to withdraw this Bill and 
after incorporating suitable amend* 
ments on the issues I have raised, 
this Bill may be re-introduced in 
the House.

With these words, I conclude.
*SHBI J MATHA GOWDEB (Nil- 

giris): Mr Speaker. Sir on behalf 
of my party, the Dravida Munne* 
tra Kazhagam. T would like to say 
a few words on The Bulers of Indian 
States (Abolition of Privileges) BiB* 
1972.

*The original speech wfro delivered in Tamil.
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[Shri J. Matha Gowderl 
Sir, I welcome this measure which 

flee^ to abolish the exemptions ana 
immunities enjoyed by the former 
rulers. But I am unable to appreci
ate the announcement of the Govern
ment that these former rulers would 
he given Rs 10,70 crores ex  gratia. 
What for they should be paid this 
huge sum? These rulers have amas
sed wealth and riches and they have 
all their moneys in unidentified 
accounts in foreign banks Do the 
Government want to add to their 
bloated wealth by giving this sum 
of Rs 10.70 crores? Sir, you will 
agree with me that it is not proper 
and lust that these former rulers 
should be given Rs 1070 crores.

Just when this Bill has been in
troduced in this House providing for 
the abolition of the privileges en
joyed by the ex-rulers, the announce
ment of ex  gratia payment of Rs 
1070 crores appeared in the Press It 
is just like giving chocolate to a 
crying child It is quite undignified 
on the part of the Government to 
make such a declaration Either they 
could have withheld this announce- 
ment of paying Rs. 1070 crores ex 
gratia to the former ruler* till this 
Bill is passed by the Parliament or 
they could have brought this Bill 
after paying Rs 1070 crores to the 
ex-rulers I suspect the sudden gene
rosity of the Government and I 
would like to know whether there 
is any .political motive in this move 
ISJWhrs.
[Mr DmrrY-SwBAKBR in the Chair.] 

The other day in the newspapers 
I came across a news item stating 
that the Deputy Minister of Rail
ways. Shri Shaft Quereshi expressed 
the view-point that the award of 
one-man Tribunal which recommend
ed the pavment of night duty allow
ance to 13 lakhs of railway workers 
is not binding on the Government. 
When the payment of night duty 
allowance to the railwav workers is 
recommended by the Tribunal set 
up by the Government, the Govern
ment shrinks But this bounty of Rs 
10 tO ctbtes i« being given to the 
ex-rule*s Similarly the Government 
is not coming to any definite deci
sion In regard to payment of dear- 
ne«*s allowance to its own employees 
who are in great distress on account

of soaring prices. Here  ̂ the Gdvero* 
ment in an unseemly rnutfy dedares 
the payment of Rs 10.70 cronos me 
gratia to the ex-rulers.

If I say that the Government have 
not kept up at their plighted word 
during the mid-term poll, it might 
be said that the Member belonging 
to the Dravida Munnetra Kazhagtam 
has made an unwarranted criticism. 
But, the hon Member who preceded 
me. Shri Kathamuthu belonging to 
the Communist Party of India with 
whom the Ruling Party has a ioint 
front, has made the charge that the 
Government have failed miserably 
in fulfilling the promises given to 
the people of the country during the 
mid-term poll.

The ruling party got this overwhe
lming maioritv mainly due to the 
propaganda of Government wanting 
to abolish the privv purses and 
other privileges of the former rulers. 
Now so soon after coming to power 
on this plank the Government are 
trying to squander the public mcncy 
in paving Rs 1070 crores to the 
former rulers

The other day we had a discussion 
in this House on the drought situa
tion prevailing in the country There 
are reports of starvation deaths m 
the drought afflicted areas The peo
ple are in great distress on account 
of price spiral The majority of our 
population has not shelter has not 
been getting two square meals a 
day and the spectre of unemploy
ment is looming large over the coun
try. Could not this sum of Rs. 10.70 
crores *be used in removing at least 
to some extent the wide-spread po
verty in the country and in wiping 
the hot tears of famished children 
of our country*

Just because the Prime Minister 
has decided on this Question of pay
ing Rs 1&70 crores to the former 
rulers, a provision has been made in 
this Bill to amend the Income-tax 
Act for giving exemption from pay
ment of income-tax on such payment 
This House has not been given an 
opportunity to discuss the 
This House is faced with a fait 
compli. Is this propet, Sir* Is t o  
according to democratic norm# m  
traditions?
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I'M  people of our country will 
Mvse a Ming tiaply at the appropriate 
tim& and the Government will have 
to face that eonsequehce. I would 
request the hon. Minister to with
draw this Bill. No exemption from 
income-tax should be allowed for 
such payments This section shculd 
be suitably amended. In fact, I 
would request the hon. Minister to 
delete the provision which speaks ot 
ex gmtia payment to ex-rulers, 
whicn is repugnant, uniust and un
warranted.

I oppose this Bill on this score. It 
can be reintroduced after deleting 
this provision regarding ex gratia 
payment. With these words I con
clude

WFtTO TUT ( 5TRH7 ) .
v  fsr̂ r

<?# arcra ^  ^  i  f^r«rrfwr»- 
m sfr mm

^amrMr znmr i fararfaR arm
sftr w< *f mm 

t  W  W Qi\ ^TSTT f o  snrar
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fk fa tfm u  m̂ zr sft*TW-
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MR. DEPUTY-SPEAKER: Mow
does the Simla agreement come in 
here?
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w i  «W  *  W  W f e  «w , «n
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qmfw'wr t  fR  f f  ^  t  ^8r< ntr f  
qtr «r«ff apt gq[ ^Rrr f  i
mf^T Tr*-«^RT* T̂fT 9XW I  ?ft 2Tfr
wqm ^ r « r #  | *ft ip #  
pr \ mtftit ^  $$t t  ft?
t^? ?w % i 942 ^ *r#3fr r̂ inr?i 
ftrm *r$ *T8d ^ i $% st ijjijpr 
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W ft TO® W  #  ftfct 
1&W v ztw t tf fom? «rm «rtT s w  «# - 
^rer <ft fcwrfofr #  w pr W  
«f*m r|,Fr^wRft'»T *rrcsw nr«# i stdu s h y a m n a n d a n  m i s h r a
(Begusarai). This is only a conse
quential measure and therefore there 
is nothing substantive to be examin
ed m it Perhaps this measure was 
not necessary at all There was a 
hint oi this in the speech of the hon 
Minister himself It may be that 
due to the amendments that we had 
carried m December last many of 
these provisions and laws would have 
automatically been rendered tnfruc- 
tuous Even so, if by way of abun
dant caution Government had 
thought it fit to move these amend
ments, we could have no objection 
But v hat intrigues us most is that 
m spite of the clear direction of the 
Chair yesterday we have not been 
given to understand what would be 
the basis of the ex gratia payment to 
be made to these ex-Rulers. We had 
raised this point m connection with 
the Supplementary Demands for 
Grants We have not been told what 
would be the rationale behind this, 
what is the arithemetic behind this 
figure of Rs 10.70 crores When the 
hon Minister spoke a little while 
ago, he did not give us any idea 
a"bout it If he has not done so, on 
technical grounds I cannot take ob
jection because this Bill seeks only 
to give them a tax concession But 
I thought this would be the oppor
tunity for the Minister to enlighten 
the House about the basis on which 
they have demanded this amount

Therefore, the whole thing remains 
mysterious. We have earlier held 
that there ts something privy to the 
atydhtion of the puvy purse We 
havte always taken objection to the 
hWden dimension of the abolition of 
the privy purse. Once I had occasion 
tft afe& that in this incxpasingly 
sfeefcvSess wtrld the Prime Minister 
seemed to be lengthening her sleeves 
and keeping something up her 
sleeves. Hiat remains the position 

torn* W« really do not know 
the baais for making 

fta rd fr v * m  payment of this huge

We aie being asked to give tax 
concession to them, to make these 
payments completely tax-free. We 
really do not know for what pur* 
pose we are being asked to make it 
tax-free

It is said that these payments are 
lor a ‘transitional period” , transition 
to what’  Then it 13 said that it is for 
helping them to adjust themselves to 
the new circumstances. Adjust, again* 
to what level’  Had the Government 
applied its mind to the leyel to which 
it would like the princes to aqftist 
themselves* We are kept m the dark 
about all these things. So, we really 
do not know what is exactly the 
concept of the transitional payment, 
what is exactly the concent of the 
adiustment to the new levels, because 
we do not know what these new 
levels are and how vthey have been 
conceived One coiild have a 
different idea altogether about re
habilitating some of the small ex
rulers who get only paltry sums of 
money but this is not the occasion for 
me to elaborate on that So, I would 
leave it here

But the one point on which I would 
like to reinforce what has been said 
by the hon Member Shri Joshi, 
with legard to the palaces Here we 
have got certain examples of how 
the government have treated these 
palaces tn a mysterious manner It 
has come to our notice that some pf 
the palaces of the Maharaja of My
sore, the ex-Ruler of Mysore, Which 
had been treated as State property, 
is now sought to be treated as pri
vate property of the ex-ruler We 
have been maintaining these palaces 
at a huge cost of about Rs 1 lakh 
annually and yet it is being urged 
that thev are to be considered as 
private croperty The other day we 
were told in the Consultative Com
mittee by the Home Minister that 
this matter has been referred to the 
Attorney-General May I say that 
earlier when this matter was con
sidered by the Government of My
sore when Shri Veerendra Patil hbp* 
pened to be the Chief Minister* it 
was categorically stated on behalf 
of the State of Mysore that they 
could not treat this palace as private 
porperty It was also held by 
cate-General of Mysore that 
could not be treated as private
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perty, And yet the Central Govern* 
ment informed the State Govern
ment of Mysore only the other day 
that they might be treated as private 
property.
' So* 1 would like to urge that these 
things, these palaces or, for that 
matter, even making these payments 
as tax-free, we are not able to com
prehend them fully. If only one palace 
is to be given, then we must be fur
nished an inventory of all the palaces 
and told whether some palaces are go
ing to be treated as State property, 
according to the merger agreements, 
or some other palaces are going to 
be treated as private property accord
ing to some agreements. These 
things have not been shared with 
u»

However, so far as this measure is 
concerned, I would like to say that 
we have absolutely no objection to 
the consequential amendments that 
have been proposed. But the impli
cations of some of these amendments 
have not been clearly made out, and 
therein lies our objection. I hope 
during the reply the hon. Minister 
will tty to enlighten us on these 
points.

SHRI H. R. GOKHALE: Sir, as I 
said in my opening speech, the Bill 
seeks to amend the provisions of 
various Acts which are there in view 
of the privileges which existed in 
favour of the farmer princes. The 
hon. Member, Shri Shyamnandan 
Mishra is quite right. As I said in 
the beginning, a view can be taken 
that after the abolition of articles 
291 and 362, even though we might 
not delete the provisions, the privi
leges will not be available to the 
rulers. But in matters like this Gov
ernment thought that the question 
should be put beyond doubt and, 
even if not necessary, at least these 
blots on the statutes books should be 
removed, and that is why tfeese 
amendments have been proposed.

While all speakers who participat
ed In t$te debate supported the mea
sure, various questions have been 
raieed which indeed are no doubt re
levant. The first question that was 
raised by one hon. Member was with 
regard to the amendment of the Cri
minal Procedure Code. I have lmi»

cated earlier that the situation After 
the abolition of the concept of the 
rulership is now so different that 
the protection which was given to 
the former rulers, who at one time 
claimed to be equivalent to foreign 
rulers, has no justification to remain 
on the statute book. For example, no 
prosecution can be launched without 
the prior approval of the Central 
Government. If they have to prose
cute, or defend any suit in a court 
of law, the Central Government 
should provide them assistance. 
These are matters which are clearly 
out of date after the abolition of 
articles 292, 362 and so on. One hon. 
Member said that even for offences 
which took place prior to 26th Janu
ary 1950, prior to the commencement 
of the Constitution, the immunity 
should not remain In other words, 
after nearly 25 years have gone, if 
somebody wants to launch a prosecu
tion for some alleged offence which 
may or may not have been commit
ted prior to that date, he should have 
complete freedom to prosecute the 
ruler like any other citizen. Apart 
from the fact that even in respect 
of ordinary citizens such a stale 
prosecution will normally not be en- 
tertained by any criminal court, it 
was thought desirable that while the 
immunity lasted and did last, whe
ther rightly or wrongly, till the 
Constitution came into force, for 
acts or omissions which were com- 
mlted pnor to the Constitution com
ing into force the immunity should 
remain and it should not become a 
handle in the hands of some people 
who might have a grievance for one 
reason or another against an indi
vidual prince to take the matter to 
a criminal court for a 25-years old 
dispute in a criminal matter. But it 
is quite clear that after the 26th 
January 1950 there is no protection. 
So, if an offence is alleged after 
that date, it can be taken to a crimi
nal court by any citizen and the 
rulers will be dealt with as any 
other individual citizen would be 
dealt with in a criminal court, after 
the passing of this amendment.

With regard to the Civil Procedure 
Code some reference mad* ~«od some instances wfere also pointed 
out. If there ftre dispute* pending I 
«m ftfre they must nav*



69 Rulers of lud:'an BHADRA 4, 1894 (SAKA) Srat<$ (etc. etc.) BiB 70 

ing after the appropriate approval of 
the Central Government was ob-
tained under the relevant provisions 
of the Civil Procedure Code and those 
disputes will certainly go to a civil 
court. The question 'is if for 25· years 
or so no proceeding in a civil court 
has at all been instituted till now, 
should we or should we not continue 
the immunity in respect of cause of 
action which arose prior to 26th 
January 1950. 

The provision makes quite clear 
that if there is a cause of action 
after the passing of the Constitution 
and. of course, subject to the law of 
limitation of the land, there 'is no 
bar now. there is no immunity now, 
for any such civil suits being filed 
against any former ruler. The courts 
are open. Every lit'igant will be 
free to go against a ruler for any 
cause of action after the Constitution 
came into force and for that matter 
against any one. The immunity from 
arrest is also taken · away. There is 
no such immunlty. 

Then. a reference was made to cer-
tain other provisions like the amend-
ment to the Income-tax Act, the 
amenrlment to the Gift Tax Act 
and the amendment to the Wealth 
Tax Act. As I have pointed out ear-
lier. before the passing of the pro-
posed Bill. the provision 'is that cer-
ta'in palaces were exempt from wealth 
tax. Now. what is done in respect of 
a former ru ler who was recognised 
beforr is this. After the amendment 
of the relevant definition in the Con-
stitutio·n, article 366, the re is 1,0 ques-
tion of recognising a new heir or a 
successor to such of those who are 
alive and who have ceased to be 
rulers after the passin~ of the 
Twentv-Sixth Coi'stitution Amend-
ment Act. In respect of them. only 
one residentia 1 house has been ex-
empted from the levy of wealth 
tax This too has been made appl'i-
cable during the life-time of the 
ruler. There is no new ruler now. 
Such as those who are living will be 
havinn: a house and that will be 
subject to exemption from the wealth 
tax. There is no oues.t'ion of recog-
nising a successor now. There is no 
0uestion of anyrodv takinf! hi~. place 
hereaftPr. 

With regard to the Gift Tax Act, 
the provision is the same. There is 
no exemption from Gift Tax. For-
merly, if any gift was made from 
the privy purse amount, may ce to 
his relative or to his friend, that 
gift was free from gift tax. Now, no 
gift made from any ex-graJtia pay-
ment is free from gift tax and no 
gift made from arrears of privy purse 
amount which might have been paid 
is free from gift tax. That exemption 
'is altogether taken away. 

With regard to Income-Tax, the 
provision is two-fold. There really a 
question arise as to the ex-gratia 
payment. Let me make it clear that 
the present Bill does not authorise 
ex-gmtia payments. The authority for 
payment 'is not derived from this 
Bill. The authority for payment will 
come only when the Demands are 
considered by the House. The argu-
ment was that the House is not con-
sulted. The House will certainly be 
consulted. Unless the House passes 
the Derr..ands. no payment can be 
made at all. Therefore, there is no 
question of making any payment 
without consult'ing the House. 

SHRI SHYAl\tiNANDAN MISHRA: 
But the House must be able to 
comprehend the demand. 

SHRI H. R. GOKHALE: I entirely 
agree with you. The question comes 
when the demand comes for consi-
deration. 

SHRI SHYAl\IINANDAN 1\IIISHRA: 
Before that. 

SHRI H. R GOKHALE : Whether 
it is for Rs. 10 crores or whatever it 
is, certainly, the hon. Member w'ill 
be entitled to ask the Finance Minis-
ter as to whether there is any ratio-
nal basis or, if he wants to say that 
the basis 'is irrational, certainly, he 
will be entitled to say that. So far 
as the present Bill is concerned. there 
is no authority to pay. All that it 
says is, in the event of a payment 
being sanctioned in the appropriate 
way by P arliament. then the ex-gra-
tia payments will be free from In-
come-tax. 

Now. it W"lf; sairl why this exemp-
tion from tax. Whnt is the basic 
ohjective? If there :is a difierence 
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on Quit, then that is a differ* 

eat ittattct*. The word “princes” is 
such that everybody conceives that 
thtey are very big rulers. But the 
reality is that all the rulers are not 
big' rulers. There are quite a few 
who are really small rulers. The 
privy purse payments were also very 
small. That is why, even at the time 
Wftdn the Bill was moved in the 
Hdttsfe for amending the Constitu
tion, the Prime Minister said that 
we would look at this question not 
with any animus against individual 
princes. In  fact, while it was left to 
me to pilot the Bill as subsequqent 
stages, at that time, 1 had also said 
that particularly for the smaller 
princes, the Government will have 
to take into consideration as to whe
ther some transitional payments 
should be made or not. This position 
was not left m any doubt

Now, the question is, if this pay
ment is to be made, if It is sanc
tioned by the Parliament, then there 
is no point in making the payment 
if it is subject to tax The Idea is to 
enable particularly the smaller rulers 
to rehabilitate themselves during the 
transitional period and to adjust 
themselves to the changed circum
stances. The payment should not be 
m the nature of an eye-wash Then, 
there is no point If the payment is 
made and substantial percentage of 
it is taken away by the Government, 
it k  only a payment in name 
It is not a payment in fact to the 
ruler concerned and it does not serve 
the purpose for which the payment 
is sdught to be made That is why 
only m the event of an appropriate 
grant being approved by the House 
and a situation arising when ' 'ay- 
juent has to be made, then \r«e par
ticular clause relating to exemption 
from tax so far as these ex-gratia 
payment* are concerned will operate

It has also been said that while 
so much has been done and so much 
has been said about rulers for re* 
habilitating them or for enabling 
them to adjust to changed circum
stances, nothing has been said in 
this Bill with regard to the number 
of employees of the ex-rulers. Let ime 
make it quite dear at the outset 
that the Government is not behind 
anybody in their concern and in

their sympathy for the employees of 
the ex-niters or at l ^ t  for su3 i ctf 
those as are likely to lose their jobs 
m the changed circumstance?. I am 
xn a position to say that the matter 
is under consideration of the Gov
ernment. In fact, the State Govern
ments have been approached and at* 
tempts are being made to see that 
as many of them as possible are ab
sorbed m Government service in 
their appropriate places, according to 
their position, ability and so on and 
so forth But it is not understand
able how a provision with regard to 
absorption can be brought in this 
Bill The Bill deals with the aboli* 
tion of privileges, An unfortunate 
consequence is likely to occur of 
which the Government is aware and 
the Government is thinking of the 
matter and Is taking precautions to 
see that some adequate steps are 
taken, that the State Governments 
do consider the matter sympatheti
cally Whether it is a question of 
unemployment of the err ploy ees of 
the former rulers or for that matter 
other unemployed persons, it is al
ways the concern of the Government 
and the question of the employees of 
former rulers cannot escape the 
attention of the Government

Something was also said with re
gard to heirloom jewellery. What 
was said was that this should not 
have been done The provision which 
obtains before the passing of this 
Bill is that prior to the passing of 
the Wealth-tax Act, the heirloom je
wellery of a very few rulers was re
cognised by the Central Government 
and the same was made the basis for 
exemption from Wealth Tax Act, 
When the Wealth Tax Act came, the 
nrovision was that the Central 
Board of Direct Taxes under the 
rules as framed by the Central Gov
ernment would be entitled to con
trol the use, utilisation, disposal, etc. 
of the heirloom jewellery and, sub
ject to these rules, subject to these 
controls, the heirloom jewellery of 
some of the other rulers might be 
recognised, Nearly 25 rulers had ap
plied and th« cases of only those who 
had applied were considered by the 
Central Board ^f THrect Taxea. Xp 
their cases, on condiffokis which we*e 
imposed and which have bm t M * 
down bv a&proprfotti^yuto w  w
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Ctf&tral Board <4 Direct Taxes, the 
h&tfoota jewellery was recognised as 
free from wealth tax.

The pre&nt Bill goes a step fur- 
m t. It wants to impose, in the case 
of hetotfoom jewellery recognised by 
the Central Government, similar 
conditions or, may I say, to a certain 
extent, rrore stringent than the 
rules framed by the Central Board 
of Direct Taxes under which heirloom 
jewellery has been recognised and 
exempted from wealth-tax. The result 
is that all rulers who had been 
claiming exemption from wealth 
tax now will be entitled to the ex
emption subject to the provisions of 
this Bill only if they abide by the 
conditions and terms which are 
given m one of the clauses of the 
proposed Bill For example, there is 
control on the disposal, control on 
the substantial variations m the na
ture of jewellerv and control over 
taking out their jewellery outride the 
country and so on and so forth

There can be no ruler, after the 
passing of this Bill, who can be hav
ing heirloom jewellery without any 
kind of control imposed by the Gov
ernment Somebody suggested that 
these were antiquities and that 
Government could take them over. 
I might mention that the Anti
quities Bill has been passed only re- 
cently. in this Session. Heirloom* 
itself means an article which has 
come down from generation to gene
ration; that is the dictionary mean
ing of heirlooir If such jewellery is 
there and if it is over 100 years old 
as the Antiquities law provides, in 
appropriate cases, it is still open to 
the Government to consider whether 
it should be taken over or not The 
provision here does not prevent the 
Government from taking It over: If 
it is heirloom which falS within the 
definition of 'antiquity* under the 
relevant Act passed by the House.

u  nm.

I would assure the House that the 
Bmi is  in terms o f  what Govern- 
2 ^ t h « $  stated whê a the Constitu
tion Amandment) Bill
5*6 foajto taSied, U ym  made clear 
m m  mi that time that while it

was true that the anachronic 
maintaining *n this country * psrivi* 
leged class who went on getting privy 
purses without a corresponding func* 
tional responsibility should, be abo
lished, Government did not want to 
vindictive, did not want to use it# 
powers to attack the princes wtty 
really deserved some consideration 
and who were required to adjust 
themselves to changed circumstances. 
Therefore, the Bill which has hem  
brought before the House is in 
keeping with the policy of the Gov
ernment which has been stated be
fore the House earlier also.

X am sure, when the question of 
authorising any payment in the na
ture of ex-gratia comes before the 
House, the members are bound to 
raise questions and Government is 
bound to give clarifications.

With these clarifications, I com
mend that the Bill be taken into 
consideration.

SHRI SHYAMNANDAN MISHRA: 
Mr Deputy-Speaker, may we seek 
your guidance now? Yesterday it 
was thought that if the discussion 
on this Bill preceded the discussion 
on the Supplementary Demands, then 
probably we would be in a position 
to comprehend the Demands with 
which we would be confronted. Now 
as tho hon- Minister has said, this 
measure would apply only after the 
Supplementary Demand has been 
passed. Of course, the position is 
like that

We do not know whether this 
should have /preceded the Supple
mentary Demand or the Supple
mentary Demand should have pre
ceded this measure in order to make 
us better informed about this matter. 
We really do not know. How are we 
going to understand the Demand ful- 
lv? Do you want us to know from 
the Finance Minister when the Sup
plementary Demand comes up for 
discussion or would you like us to 
be equipped with information before 
we come to discuss the Supplemen
tary Demand?

MR. DEPUTY-SPEAKER: There 
k  no conflict. The present Bill says 
that, in case there is ex Qtatia pay* 
ment* that payment will be exempt* 
ed from ihcome-tax.



75 of Indian AUGUST M, im

SHBI SHYAMNANDAN MISHRA:
It would have been more logical to 
have the Supplementary Demand
first*

MR. DEPUTY-SPEAKER: In case 
there is any ex-gratia payment, whe
ther the House should agree to a 
particular amount for this purpose, 
that will be taken up when the 
Demand comes before the House.

SHRI SHYAMNANDAN MISHRA: 
We were promised yesterday that, 
during the course of the discussion 
of this measure, we would be able 
to know about the rationale behind 
the Supplementary Demand But 
that promise is not bemg fulfilled

MR DEPUTY-SPEAKER: I do 
not know who has made that com
mitment As far as I can see, there 
is no conflict whatever This is only 
an enabling provision In case there 
is ex-gratia payment, that payment 
would be exempted from income-tax; 
if there is no ex-gratia payment, the 
question will not arise. The question 
of ex-gratza payment can be taken 
up when the Supplementary De
mands are brought before the House.

SHRI SHYAMNANDAN MISHRA: 
What about the request of the 
House to the Chair that the House 
must be informed about the basis of 
the Supplementary Demand?

MR DEPUTY-SPEAKER: I am 
sorry, I cannot enlighten you on 
this, under what circumstances that 
commitment was made As far as 
I am concerned—and I am concerned 
with this Bill now—I see no conflict 
whatsoever

SHRI PILOO MODY (GodhraV. 
Suppose tomorrow they come up 
with a Supplementary Demand for 
Rs. 250 crores as ex-gratia payment 
to these princes; then this Bill will 
permit that amount free of tax? Are 
we, as legislators, going to accept 
that?

MR. DEPUTY-SPEAKER: That is 
the meaning of this Bill.

1*he question is;
*fhat the Bill further to amend 

certain enactments conse-

State* (etc. BUI 7#

quent on derecognition dt 
Rulers of Indian States and 
abolition of privy purses, so 
as to abolish the privileges 
of Rulers and to make cer
tain transitional provisions 
to enable the said Rulers to 
adjust progressively to the 
changed circumstances, be 
taken into consideration.”

The motion was adopted

MR DEPUTY-SPEAKER* Now 
we take up clause-bv-clause consi
deration. There is no amendment to 
Clause 2.

The question is
“That Clause 2 stAnd part of the 

Bill ”
The motion was adopted.

Clause 2 was added to the Bill

Clause 3~(Amendment of Act 5 of 
1908)

SHRI M KATHAMUTHU (Naga- 
pattmam)* I beg to move:
Page 2.

for lines 7 to 23, 'tubstitvtp— 
“sub-section (1) shall be 
omitted/’ (1)

MR DEPUTY-SPEAKER: I shall 
now put Amendment No 1 hv Shri 
M Kathamuthu to Clause X to the 
vote of the House
Amendment No. 1 was put and ncga* 

tived.

MR DEPUTY-SPEAKER* Now I 
will put Clauses 3 and 4, to which 
there are no amendments to the 
vote of the House,

The question is:
"That Clauses 3 and 4 stand part 

of the BillM
The motion tvas adopted.

Clauses % and 4 were a&dtd to the 
Wtl
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Claufte 5— (Amendment of Act 27 of 
1857.)

MR. DEPUTY-SPEAKER: There
is one amendment to Clause 5 by 
Shri M. Kathamuthu.

SMRI M. KATHAMUTHU: I beg 
to move:
Pages 2 and 3,—

for lines 35 to 44 and 1 to 24, 
substitute— “ (b) clause (xiv) 
shall be omitted.* (2)

MR DEPUTY-SPEAKER: The
amendment given notice of bv Shri 
Annasaheb Gotkhmde is barred by 
article 117(1) of the Constitution.

SHRI ANNASAHEB GOTKHINDE 
(Sangli): Why, Sir'>

MR DEPUTY-SPEAKER- Your 
amendment involves recommenda
tion of President under article 117(1) 
of the Constitution which has not 
been received Therefore, it cannot 
be moved

SHRI ANNASAHEB GOTKHIN
DE: I have asked for it.

MR. DEPUTY-SPEAKER: It has 
not been received.

SHRI ANNASAHEB GOTKHIN
DE: Am I to be blamed for it?

MR. DEPUTY-SPEAKER; I do 
not know. I am to run the House. 
That recommendation has not been 
received. It is not before me. I can
not »ay anything more.

I shall now nut Amendment No 2 
bv Shr| Kathamuthu to Clause 5 to 
the vote of the House
Amendment No, 2 was Put and ne

gatived.
MR DEPUTY-SPEAKER: The

question is:
“That Clause 5 stand part of the 

Bill.0
The matim was adopted. 

ft w«s added to the Bill.
CUtuse 0 mas added to the Bill

Clause 7 -(Amendment of Act 43 of 
1961.)

MR. DEPUTY-SPEAKER: There
is an amendment. No. 3, by Shri M. 
Kathamuthu.

SHRI M. KATHAMUTHU: I beg 
to move;
Page 3„—

omit lines 29 to 32. (3)
MR. DEPUTY-SPEAKER: Mr.

Gotkhinde, for the same reason men
tioned by me earlier* your Amend
ment No. 5 cannot be moved: the 
same applies to your Amendments 
Nos. 7, 8 and 10 Your Amendment 
No. 6 can be moved.

SHRI ANNASAHEB GOTKHIN
DE: I beg to move:
Page 3, line 39,—

for “palace” substitute “build
ing”. (6)

My Amendment No. 8 is like 
Amendment No. 6 . .

MR. DEPUTY-SPEAKER: Your
amendment involves some alteration 
m the tax-structure and it cannot bo 
moved unless the President’s recom
mendation to that effect is received.

SHRI ANNASAHEB GOTKHIN
DE: My submission is this. As you 
have stated, mv Amendment No. ©

MR. DEPUTY-SPEAKER: That 
does not attract article 117(1) of the 
Constitution.

SHRI ANNASAHEB GOTKHIN
DE: Amendment No. 8 a conse
quential amendment.

MR. DEPUTY-SPEAKER: I can
not argue with you on this.

SHRI PILOO MODY: I have not 
heard what was his submission.

MR. DEPUTY-SPEAKER: The de
cision to accept an amendment or 
not to accept is for the Chair and 
the Chair is not to explain why. at 
least in the House.

SHRI PILOO MODY: My only 
submission is that the Chair is not 
intelligible. If he has a submission, 
it must be listened to. That is my 
submission.,
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y $ i $ $ w e ^ m v ^  n m  r :
will put amendment No. 3 of Shri 
Kathamuthu to clause 7 to vote.

4 No. 3 was put and nfe- 
gatived. .

V ■'"':■■»«. Now* I
will .put amendment No 6 to the 
vote of the House.
Amendment No. 6 was put and ne

gatived.
PILOO MODY: Sir, there ie 

a split in the Congress.
m  If Mr,

Piloo Mody sometimes derives plea- 
sure from that. X do not want to deny 
him that.

Now, the question is:
“That clause 7 stand part of the 

Biff.”
The motion was adopted.

Clause 7 was added to the Bill.
Clame 8 (New)

SHRI R. V. BADE (Khargone): I 
beg to move:
Page 4*— i i

a/tier line 18, add—
‘8. The Central Government 

shall provide maintenance 
, allowance to the servants of 

the Ruler of the State and 
shall continue to give the 
same pay and allowances to 
the servants and stiff of the 
Ruler and shall give pension 
after their retirement and 
all servants and the staff of 
a Rtiler shall be treated as 
Goven^nent servants and
this anrount shaU not be de
ducted from the ex-gr&tla 

-  payment el the Ra$er;w (11)
':i.^W rtjtafc:t̂ ^̂  fum-
'/ ■ ISuit of the employees

be': looked i alter;; after -iiflffi.'.
I am not pressing

■: me. m P v . _ .....
the hon. Member hS^e the leave i f  
the House to withdraw his amend* 
ment’
The amendment was, by teat>et tvititr 

drawn,
MR, DEPUT Y-S#SAKER: the

question is:
“That clause 1, the En*et&i$ 

Formula and ttye Title stand 
part of the Bill.”

The motion was adopted.
Clause 1. the Enacting Formula atid 

the Title were added to the Bill*.
SHRI H. R. GOKHALE: I beg to 

move:
“That the Bill be passed”

MR. DEPUTY-SPEAltER: The
question is:

“That the Bill be passed”
The motion was adopted.

MR; DEPUEY-SPEAKER: The
Bill is passed.

14.14 bars.
SEEDS (AMENDMENT) BILL

MR. DEPUTY-SPEAKER: Now
we take up the Seeds (AifteftdttMt) 
Bill.

SHRI SURENDRA MOHANTY 
(Kendrapara): Sir, there is no quo
rum in the House.

MR DEPUTY-SPEAKER: Let th* 
bell be rung . . . Now there is quo* 
rum. The hon. Minister.

THE MINISTER OF STATE ' W  
THB MINISTRY O f AGmCOI> 
TORE (SHRI ANNASAHEB E 
SHtNDE): t bet to move*:

‘"That the BiU to attwtttd the 
Seeds Act, 1966, be taken 
into cons^erati<»l.,*

■ Seeds constitute a very i«#ortant 
input la;.-agric^ipral ;p r ^ ^ R ^ i » d ;'; 
to a very large measure the 
in agtlcultttral prodUction in
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f$w years can be attributed to the 
release and distribution of improved 
varieties of seeds of many cropg and 
especially the hybrids of millets Uke 
sorghum, maize, bajra, etc. The Seeds 
Act of 1966 was the first legislation 
towards the regulation of quality 
of seeds. The Act not only provided 
£pr minimum standards for seeds of 
certain notified varieties and crops* 
but also enables a person to bring 
up his seed for certification. The 
standards for certified seeds have 
been kept higher than those pres-* 
cribed for notified seeds sold as seed 
material

The State Governments, under the 
provision of the Act can establish 
certification agencies in their States. 
While a number of States have es
tablished their own certification 
agencies, many others have continu
ed to designate the National Seeds 
Corporation as the official seed cer
tification agency. In the initial stages 
the Corporation had to take up cer
tification as a service function, as it 
had the necessary technical expert 
tise and administrative set up. A 
certification agency has to be an im
partial body independent of seed 
production, marketing and seed law 
enforcement, if it is to gain the con
fidence of the seed produces and the 
farmers, As long as the National 
Seed Corporation was the official 
certification agency in most States, 
a uniform set of standards and pro
cedure was adopted. But with State 
Governments setting up independent 
certification agencies in their States 
it is considered necessary to evolve 
suitable methods for ensuring that 
the certification standards and pro
cedures are uniform throughout the 
country This uniformity in the 
standards of certain seed? produced 
in different, parts of the country is 
essential as a lot of movement of 
seeds takes place across State boun
daries. It is with a view to achieve 
some measure of uniformity in the 
standards of certification that the 
©noosed amendment is being placed 
before the House. The proposed 
amendment provides for a Central 
Statute*^ 5**ed Certification Board 
JJhieki wiU be able to advise the 
Cent**! înd fltate Government* to

coordinate the functieainft of the 
Seed Certification Agencies in tfce 
States.

Certified Seeds must be of the 
highest quality possible and we are 
therefore proposing that under Sec
tion 9 of the Seeds Act separate 
standards for certified seeds can be 
fixed. While for any seed notfled 
under the Act. it will be essential 
that it conforms to minimum stand* 
ards of germination and purity be
fore it can be sold as such, it is con
sidered necessary to make provision 
for fixing higher standards in case of 
certified seeds. Certification today 
as you know is a voluntary process 
under the Act and the provision is 
an incentive to the seed producer to 
ensure that the seeds have the 
highest standards possible of germi
nation and purity, both physical and 
genetic

In the Bill which is being taken 
up for consideration we have there* 
fore proposed to provide for higher 
standards for certified seeds.

Mr. Deputy-Speaker: Sir, I need 
not elaborate on the importance of 
jute to the country. It is very ne
cessary to step up the production of 
jute and for this jute cultivation 
must be taken up with seeds of the 
highest quality. Under the amending 
Bill we propose to bring Jute under 
the purview of the legislation^

I am sure this House will welcome 
the Bill and the efforts beine made 
bv the Central and State Govern
ments to assure the farmers seeds of 
the highest quality.

I have already explained the broad 
features of this Bill Hon. Members 
will appreciate that there is abso
lutely no controversy involved in 
this Bill. In fact, the seed industry 
has come up on modem lines only 
quite recently and as we are gaining 
experience now and agriculture is 
developing on modern lines, we find 
that it is necessary to have such a 
Seed law so that necessary support 
to our agriculture is provided bv the 
Seed industry which is very neces
sary.
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C'Shn Annasaheb P. ShindeJ
Therefore, I would make a humble 

submission and appeal to the hon. 
Members that they may pass the 
Bill which is not a controversial sub
ject and I look forward to the unani
mous support of hon Members to 
this BiU.

MR DEPUTY-SPEAKER * Motion 
moved:

“That the Bill to amend the 
Seeds Act. 1966. be taken 
into consideration”

There is an amendment by Shri
S N. Singh He is not present m the 
House. It is not moved Shri Jaga-
dish Bhattacharyya.

SHRI JAGADISH BHATTACHA
RYYA (Ghatal): This Bill appears 
to be very simple m nature. It is 
meant for amending only four sec
tions of the original Act that was 
passed in 1966 There is not much 
to say about these amendments but 
it does not mean that the Bill has 
lost its importance

Seeds of proper quality, fixation of 
gradation and determination of in
trinsic value and worth are all 
things which are absolutely neces
sary to have anything good to be 
done in the field of agriculture

A great responsibility develobes 
upon the Board which is going to 
be constituted under the provisions 
of this Bill Here also, I think, the 
Board that is going to be constitut
ed will not be up to the mark So 
far as I think, it is officer-ridden. I 
don’t find anv justification for includ
ing  ̂ representative of tradesmen on 
this Board They are called upon to 
discharge not only the duties that I 
have alreadv mentioned, but also, to 
coordinate the activities! of the diffe
rent Boards and Committees that are 
lifcelv to be set up in different States.

In Seciion 2, it has lust now been 
mentioned by the hon. Minister that 
iute see*; are also included. I cer
tainly welcome this inclusion, but 
one tiling still bantes my imagination.

It is stated in the Statement of Ob
jects and Reasons:

“Opportunity has also been taken 
to include jute seeds within 
the purview of the Act since 
jute is a very important 
crop.”

Now, Sir, this Seeds Act was pass
ed in 1966, that is. 20 years after our 
independence and even then the far
mers of this Act did not think it fit 
to include jute seed m it, and now, 
it took this Government 25 years to 
realise that jute is also an important 
crop and jute seed should also be 
brought withm the purview of this 
Bill, although this crop had been 
earning a considerable amount of 
foreign exchange during all these 
years.

In Section 8(c) it has been men
tioned *

“No proceeding of the Board or 
% anv Committee thereof shall 

become invalid merely by 
reason of the existence of 
any vacancy therein or any 
defect m the constitution 
thereof ”

I don’t find anv reason why this ex
pression ‘any defect in the constitu-* 
tion thereof should be here Does 
the Minister anticipate, that there 
will be defects in the constitution of 
the Board or Committees’  Or should 
we presume that the Ministry Itself 
is defective* Whatever it may be, it 
has got no place here

Lastlv, I would very much empha
sise that the Certification of the Seed 
by the Board should be done with 
the utmost care. In the present 
bureucratic set-up there is every 
likelihood of manipulation by inter
ested parties to have bad seeds cer
tified as good seeds Our farmers 
have got a fair amount of bitter ex
perience in this regard

So. it should bp the duty of the 
board to see that really good seeds 
are easily made available to the 
growers, and ttny slackness or neg
ligence or carelessness in this regard 
will defeat the v#*rv purpose for 
which this BiU h u  been bmgfet 
forward



MGHAji&AJ KALINGARA- 
YAM , (Pollachi): m  Beputy-Spea- 
ker, Sir* while supporting this Bill, 
namely the Seeds (Amendment) Bill,
1972, 1 would like to raise some 

. points.
It is only alter 25 years after our 

Independence that our Government 
have thought of bringing forward 
this Bill, and till now, Government 
did not realise it. Otherwise, they 
would have brought the Bill earlier, 
because a large part of our country 
has been under agriculture. Agricul
ture in most parts of India has been 
lacking in modern equipment, proper 
seeds, proper fertilisers etc. At least* 
now, 1 am happy that Government 
have taken steps to bring this Bill 
to develop good and genuine seeds, 
to develop our agricultural products 
and to save India from borrowing 
food and other agricultural products 
from foreign countries.

I am happy that this Bill provides 
for the constitution of a Central 
Board to certify the purity of seeds. 
I am surprised to find that Govern
ment have included in this Bill jute 
seeds. In the Statement of Objects 
and Reasons appended to the Bill, it 
has been stated that:

“Opportunity has also been 
taken to include jute seeds 
within the purview of the 
Act, since jute is a very im
portant crop.”

Their realisation of the Government 
has been far too late. I am happy 
at least now Government have rea
lised that jute has Some importance 
and jute is one of our most impor-l 
tant commerdal crops whichearns 
a large amount of foreign exchange. 
So* I would like to know from the 
hon. Minister why this lapse should 
naye been committed fey Govern
ment. The original Act was passed 
in 196& but it is only now that they 
nave thought of including jute 'seed

: " .-.A**-;'!. . ;
, ' few

two Boards We have no objection to

having this board, but I would like 
to request the hon. Minister to have 
some representation from the iar- 
mers’ group. Being a farmer, I would 
definitely like to be on the boaxd. 
Instead of letting the entire thing 
to the discretion of Government, I  
would request the hon. Minister that 
at least some farmers should be on 
the board.

•ft wto * o  * f  (wrifw) : w «rsr 
(trfoite) firsf ^  

* r r ? f o r w r a l r i  
11 w  fiw f  >pfr nrn t  f t  :*ft

qfefwSypi ̂ rmrr toNt, «nsr *f
21 $f«f I OT f  t  *ltT wsfcr 

4/%$ ’wWfer sitt v  swufltw} wto
f  t  srnflte f t*  vw r  *ft* 13 

w&i %5T <U-Wd 5TO ^
W ife  *** $  fat? nnftfe an%
far* *?t m tpft
vgtest’ qqr t e  w i f e  firwr f t e " — , 
ftrc f  *  <nr «rfar # r  
irr #  srfirfjrftr ‘f *

vf f W  »rar 11  w r
to w  w4 ffcrr *rr o?ft-

f  fjpt 
«ft, ?ff v t ih% sarafi 

ff forar t  gfafafir ̂  ? r %
% i w  firer f  <P5r t o  | f t  V t  
«*riw?r tfti sffiEfstf *rr % jtfaftftr 

i m  w  wt Jff | fa  W #  f  «ft 0 r  
i t ^ a f  <hr w jrfefeft; 1
f  «r?^8W 'rn^rrf

#  trfafafMt 3  t  fr wir 
s r f fM  If ̂  “ foW  %£’;



[*ft m *  ft*  **i
#  vftsr «ft «lf I, #fo*r #T
*t*ff TOT $t T$r |  I *$T «  aft affar 

f t t  t> * *  ^  ^r%  *?f | fv
$  # *  irr# t o t  f  *fct: *rr£ *rft f  i
♦ 3$ w rw  *rr$flT jr %  o t ft t  w  finwr
f  W  V^^TTT^rt ’

mvsvrCi «ift q f c f o y g w # £  fat* 
ifrm r  ^mrr t^rar |  i i m  $*rrt *t$t 
Ifarartvtf iprrorvrT #^r t̂%
tft *?t ftnrT #  ?r? 98  tfV̂ r

#  *fanr*r w  u s  t o t  s r  an«rr 
w r r t  i *Tz$mz fer
spersft ^  *rocft | ft? *rr*?ren fro# te  
^  e m  trr 11 nv&?

^  W  wr iTTvft̂

4 t HTTo A o l f  «TT,
#Pp!T m  w tft  % * fm  * $
m  mt t w  <m |, w ffa wx <mr forr 
*f#*n i vfa
w ft w m w x 3r f  i ®Rv?nFrct vr 
tftaprvrfir *  w*f& n t o  vfbrrwt m  
w m r w&n tott $, fr*rt #  ^  vr srrcr 
fapsr m t , ?ft w  vt
*fT¥M4 iffnT I 

4  n $  <*ptct *T$rr f  f v  «ror t o s r S t  
wfKt *r$ #*T**rtarr ifanr | fa $rv 
m  m *r m i  f ,  <nc fim r * #  ftarr
3fRST $  <foc <3*T $  PFW ft V t f%d*Cr TOTCT

* t i% wwffjfd 
qft *pr avtfta $*flr» s w u f | f p fu r
fw W i i  vT w cT^S 5Pf *P wB[ w w
*jw  'isfw ^  w  w  ^  *fMn? W w
^ ■" —1 ■*» ** J* ** *■ .w l  f l  wwiWmi *t $ W  I wWlliWT 
W *6RMA *nMW*& UWfrtf' 1Mlpf||ll

#  ’WT W f I W  W WIMfM W <̂ pr 
fHt t

»f w  firrr if> wfti w  f , 4
^ r r g  fip s ftii 
iffc m m  *  t  *rrf?& \

SHHI P M MEHTA (Bhav&agtt?):
I do not want to take mtich time of 
the House. I have only one point to 
make That is regarding the composi
tion of the Central Seed Certifica
tion Board Clause 3 inserts a new 
section 8A to 8E Item 2(iv) of sec 
8A reads*

“thirteen persons to be nominat
ed bv the Central Govern
ment to represent such in
terests as that Government 
thinks fit, of whom not less 
than four persons shall bo 
representatives of seed pro
ducers or tradesmen”

Here Government have not thought 
it proper to include representatives 
of producers because the terminology 
used is such that producers may not 
be given representation at all. This 
provision may be properly amended 
to give representation to producers 
m this newly-formed Board. I hope 
Government will do the needful in 
this respect

«ft tu r n  ftr? (tft ftm y ;) ■
^  | ftr « W t  #

!f^ f fiPTT <R W  HHf#*! ftPT ^  Wft#

^ s r  w e,
♦ w A  slid arflf îFr whS1 Aw im iw S  
^  ^>rr <%! wi# ^ i wftsr f»r #  
ftp ^<r f  fft»r w  ifW f ^  
m ##, W !* P r ifr 4 'i^ * n # iM i f »
P f  €W1<W*T ¥T m mtK

>fiwipAtpiwifii8eete 
'R f f  W, WSt m vff tpTWr f  * 
%*w #  iQp •jpf’ #  ftwft #

<$¥, nK if
w t w  ww w  m% n  fw? ipi^pr ”
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iftigr | Pf Aw *  iX t  v t  *  6ir  w i  
# wr *  fcrr *npr f, wftfa
n t  #1 (RBfor *Hp-% *frt «? *fir tr

I

wr?ft«ftfewRr f«?pimrwt5rt 
t o  $ tfratf *ftx srt*g?Hr 0 t  i

^fipr n 'JES'TT T̂fflTT g fip ftTCR *ft*
<51# qtanw HWt *ftr firO OTPnct % 
inrrt, &r m wtt gw ? tfrs in#

v*?g% , Wlfr **  It  3HTCT smf 
%m 11 *?? «rar f*P ak aft* tar i 
im; $, «rt*ft ^  *s#fer ffrrr wri|<? i 
sftr * »§  t o  vx, 3*r w  sJTwr ^Vipt 
fir# «ftr *  <b» v& tv  *  wrrat $
w  i

aftsmr m srsftarr wr gwr | 7 fro# 
fwt f*  #«# $ ftf afl'ar im  t* «*jlr
firor tfhc «ptr fwr, snr t  ftwr, 
fw is fa r*a rfa forcs i# $ i # | r fa w  
i  <fr #  «f!T  Mifjr jf f t  o t  *  
3rftr%»PT <&!*& «ft £  »t£ i

<w# fa festeqw*t ■<!%
fw fm  m  fm  qrow fWi, «wr
fWt i
« f l 5^t arf %t*rtu#r» f  i aw<r*

I^T ^  (PHBT f l  ftfisfiŜ ST
ftw  gnr | i ?H<ft to*  * fcfcw
*  W ta* fiwpft | «n fft ^  % m  
w  i* ir  «(k w *  w  <fNw f iw  wrw 

W r i
w rw w rt'W l^R t t ^ fw w iT

r V fv  ^WI*m W  WtfWl

4 *rr**r arm TO r*$jf i w%* «ajv t o  
«(k fa #* wt 4 to tt *h?$

| *fcc tft sf^err f  m w t fcrr | 
w  ^r^nr ^ fe r t  *i«r «rt fiw A
(*rr%̂  f% ^  srfir^nT afbi$n|i

fr  ^*r ^  w  \ m fm  q% q$fcm  
w m  me$t 1 1 ittvr  # r̂t

t # f ^ r ? r f f ? f « r « ® r | i

^  t o  ^  m l  srrWf %  «rw x 
f̂r ̂ rar ̂  «ft# | f% s#̂ r ftrw?rr srrf|̂  i

6 ^ 9 ^ %sr f%*flr | 
crrf% |mr ^ r t  ^  tfto* facT crrrr i m  $  
f ^  4 wv*n ^  srwr «kw *t$
^er«r^yrf^ srrf | § wrSnft
?ftr trc cft̂ rt ^ f̂ pRTpr if t o  «rrq^ f% 

*t %ror sfi’sr fir̂ r ?r^rr i ^  ^

^  apr # »  *  ^  t9T Vt ^ET

rftnwpf m% v  «wt %  ^5
%(t # qaRwr 11 ?ft $
farq *ft f[*r v tfw  i r̂S ^ftf^r 
etaar wrf |, * w r  «n?r | «frt *rf ^r

^rrc^rr? ̂  I  fiw # WFft wtor
* tfm  # srtwR ^  ^»rr | i 
4 t o  vt 5fif* TOctT ŝfr ?#r | ft?
<g* sftiwr f̂ n: r̂rŜ rr wf^i^ %  ^ n r  
ft  lit 11
f t  f«fr fv fanr #  t o  ^  200 w

3 $  T O T  «TT t

Ri'^ •<wnc ̂ %r i 
leUi^ ^  I  ft? w  iftfiw
(  «PT fT sr^wr f̂t in f #n# *  ftt{



^  «r?

oS#» <tt $ t  vnm  ’* r % f t r e 't  
« m » r c * f t *  f t n  o t i  ■' * f t  W  v m \  
^  % flrtwr wpt i tR tfa * wre § i  % *zt 
w w  f t r a  $  * w  <rt ' w  T t  f * w

, . : . #  i

v ? i t a rk < ? f r P w f t  ^  
sftfaasr ir  ffp rr  ^ ( r r  |  f»ir w  sp rrr q *r ?  
m  y r r  w #  a r n f m  far# #  ? f w r  a w ^ a r 
f  ftwrre Tftnw <gWwW»i t « ^  g*rr «n 
•ntorft ■»# »nf, w jg ®  w  w  t 
farqrc $  «renr w  *  M  n»? i tfts* 
*̂RRft ^rr gwr |ti sr fiwrf

.■ ^ fc .,*  ^  wwft f t w i i m ’t  i wr 
w  ^  $srr jwr ? ?̂r

«r $*rff «rr # j $?r ̂ wr «<it **r s»ror 
f w r v r  *r  ' T o t  urn: *i£ f w t  w ?  *tt  w j  
ftfaw % *t f«wnr rft wr tflftrr<fc wre 

' i S t f  » r jf , * r t f f  $  v » $  sqj a r p u f t  
* m n  w t  *H «isr aft » ft  ftewnr f  

:3*r#  *0f 3$»rr $m, to  <p ftn? tftar
iip t  IfWWW *TT I * f  i f r t  IBI^
« t # ^ 3 * , r a n  t # $ N f c r < w r t « r r 3 ? T * *  
w t m f t r r  w t o r  w ro  #  <m r « < p ft * f t  

) s w r ? t  <ft wr% a ^ f ifirn
i i f c  w f t i  *>t  - i w r  v  m t? cp?
15?* *T%  I «ftt wtf ## <tfS <ST# I  

t  $ t #  *»V > ri$ < ft ' ^  «RT
ja im prf «r m i j f  «i*«* #  to «rar i 

;: ^ £ t a $ w j * r  ^ ^ r w n :  # < * « f t T  ^  ■

f e n  « r r w r

' f s f t « R r « (  « i i  ' T f j T j l  f t f  i t » :« f t ' ; :
wflpEt aft | ^  <rt «rt<f <wllr

ii!

,ti^ '-*i!N i#':wrtr raft#>:rrT^f 
>??r ^ firr f  w  ^tr srr^pR
WT »r W  f  m VT̂r M v¥^< \
wrvH *% HH[*prc ^ fT m ?rnT *pt fm  f t  

ff, p t  «ftt 3f f̂Enc ^  ^  *^ %  wr 
^sr *fV f̂ TFTRRT «p# i ^ r  tr f t«nr 
^  «rrr f w  sfrff ift f t*  ^?rr

t ^ ^ f t w r ^ r r c r f , jr^wr#?*^
m fm  t  ‘

#9ir ffm w w  (w ¥ t) : < m w  
*rfte*r, y<r# ^

q̂ > 3rf?r «thw?
|  f̂rffr ^ tr t?r ^ r̂r fro

v  |'^T i f t w  # ir#tor?r 
f  ^r #' # t?f? tfte | farcr q?r r̂fŵ nw, 
ftw ^  iftRw %ji ft, ^twt frf ip,- ft  i
nr # ftr «r<r# $?r vr f ^  mz ft «pcrv
Wl ST$T *PT 3T̂ F ^  *P wt
l«rrf)r w^mtsrt 4V, wrarf ^  #  *nr«n#
^  t  »ft^r ?rcr «rh *m r |̂cr 5̂ f t  
trw#3r ^  fsr # ^rmr r̂t 1% ^  ^ f t  

# vm ri # f w ^ ^ 5T^¥frr?«nTiTt

^  79 fJTR# 26 fsrnc m ft* ftrr m
11 <ra spr «*mwr fc f t f#  %rft m
# f c r r * W f t ^ w r ^ r | f t  ? ^
«r<ff ^  w ,  ^  % VR$t $ tm  
fax *i$ *rr w m  m  prr ? *£ «nt 
cinif?r f ;  ^  r v

f i r * ,  ift « p  #  fm
’wr % wjpr ’Wf̂ er ̂ mrr ?wr ft i 
m -% ;^ i # w  f  vf*rr ^ f r  j| ^
’SIWWI'- :'V V w W  W ^  f t p |  l l  'f f ’ ■
•r ■ flrt.' '*m. m x  v tv m  ,
• w ^ 1 isnf ^  «pprfW%? ,* ;^ iii^ | ::,
tWC? WPT WnX T̂ T̂T tff^iclw t” o-

' ■#" w '  tHirfSfe^



9S Seed* BS£D&A4,13M(£U£4) (.Ammime*) BM H

Wwi n WT WwfWllpF ?WT*if W  
$stpc W [ *d vp$ am tft $]?
vt ^rn6 # ?  *rr w$<&> t&r <?Prr vy* *$$ 
TOE $ tm  *rar larra v  « f t r w ?  f e l  
fagflfcw  w#p #  swr* four nuT ftf w  
?fr "prr t  *pnrr «rar fc w  api  ̂ t  
w it «rar |, fofc tfw font |, aft t  
w ^ ft r f e w ix a R  am m i ??r?R ?t 
*3»g3aw tpr *ft» tfw r ?*rr? *t$c g f i 
l?r#> wrar | gfcf’CTfrw % #, aft ww
?in^ 5w #  | tor <6 %*
3  ̂ t  $5 wttstt ftnT *% | a w i  i 
aft snsts J#t*fnr | T̂f 3 t  ̂ «pt ftsft
!T fiR# OT WTO urdfa^uin TO W5TT
1 1 ?«rfaPis^3rR#5, fUTR-wr̂  fir# v, 
^T ^^w ^srrw re^V t Pro s f i^ n  w  
sinpro firsrr *0* w  % snap *r aft $m 
star 3*r*f>aftf arfiHaH ^  f*rr m wnr 
fwrift*»!r^rr«iT^wnr*ari!T ftar| i 
m ft*  w  dwsr •nt’rc «r ot=ht *ftr 
?it htw  <tt w rr, o t  i  » r  ^  t  
arrarr fiwwrr aft ww ** # finsmr fc 
eft *t <wr 'sresT gwr? w  *  «rm i
aja- # aft ft*  f  fspr * t «f*W£ 
$  a w  §  *i? *ft t t #  f  f t  w  t  *?
"B W ttou jti «rrr^rjft?ft»;irr?rTWH 
f»m arflrfa*?W C T tffa«w r w g  
*frt »ftw w* w rt f  tft $  fat
3*r qfeftwig w  star t 3*r $  fir*
w i i r » f | ’emTp«rcWst,iTW tcw »m

*fot ’isr* f̂tftnr ir * #  «tw r, w m  
f ir m e r  «p p it |, «?rr  <t«n>tpr.t?o w r  $ , 
w  ftw *nj t  * *  artW, »flwr 
# »  xsA w  w3nr ifir tffc 
i f raprori i  wHUfr* * m  t  *»*w 
» t t t  t  q^fipw
m ft’WNr, tart's* t  wmr iftftwrr 
4 »  nm ras'ft'fc* ^ W w it4 f| f| j

an jt ? w  w  « m  ^  « i f »  
t  #  ftarf t. *̂r 11
afcsTf* w  ?iT#!r | w  W s S  
« n r t  <rc firfe*rr i w w t  w  aftar f t w f t
9 ^ r  fir o tT  #  «m # v r  4 fts w t v fiw sr,
*r p ft 6-7 f f r  snrrer 5 W  < r  f i m  i *« r c  

v t  v$ 6 h 5 t ftr a m  | ,  w  * r r f e z  < r  
j f a f K t f t  t ,  ^ r r  | ,  w  #  a ft
wi'y lW  W *t*tTT |, w  ThPTT | -  

^  i Of«lf I i(M«<W 
j t w  I ,  fa ra  *raff w t#  «f5 v s n v , 
t o t  ^  ? m  q i f ij t  i ??r a ft a « « i<  

?Wf t̂t̂ ,  «n? nfiw t  ntw
4* -- — V - A  f*—̂ -__ .. *V ....w r  m wr w f, «rf ?r|T |hi ^rtp  
%  »¥ Wtn €t ^T-^-sftT OT ^  #  'TO 
vfr'f ^*tr ^nr ^  i:!@nTr xf jw ft 
i  * m t  apTScIT fax
fir# i mx pr q:«r ^  t o  f  ?ft 
^rrft tff tft srz ^yr̂ rfiry  ?nm  

srefawNs ^  ^IT I

vrfafi& r ^nw f  fa rft sn f̂f *rft
-...  - -"S. -- wm̂̂trnrnm ■ --fS?TT̂  ?T T̂ RT P̂T T̂PT, WtWT HH4 ft,
pnsrtmtft TOtf f»r# I %m # wqpft 

^ wnrr | fa 500 ^tto t  * t 
fk*#*gm fm , #fa?r «fr^ ^  w?ro
#  f w  fm  ^  1 m  m  f ^ B w r
t3[*p sn?r jnft ?ft r̂r wJ'fe 
im  % ^  w
to r  *m— 2 fâ rt, 5 fapft irr 10 faeft 

«p ^ r M  ft  «fk qreafre? ^ rfW  

fâ rr t o  errfa f^wr ^  1

^  ^ wrr ̂ r 3ft «rn# trS^rfef 
^t ^  ^  W® V w W  <ftt
l^5R«3f w T  WlHdl 5 < WPP’T ,an 
# w r t  4 ^ u rr t ,  '3W *T *3ĵ
% fa*rr i  4 3

t W ^ }  lik  13 ITRfiNf 
^  W «IW  f m  I W  WT Jni«RF
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[tft forf*? m * J  
sr>?fBr *  v  s f t < r & 3* i

^ wra w  w$?t, «rw t w t  tit N̂r 
»rsra wte ^  *t*tt | jtt

W  ^  t , OTT «  f t ? #  
ftwRT |, o t  *far faw  ft  v$t |, 

«ft fiw s r f t  t f r  $ , ^  ^  S w *  ’ • f f
$■*$  |,
ftfir Wr £  % f% sfrpwrar *rft
faffiapw srra g k t  ^ A f m # w t a  
m  *prf#3 #  $pt¥ ^ ftor ^Tf^- ?rr *r$r 
*raf w ^rffO“ i t  13 <n^V tft 
«tpt #*r, ^r $ fkmr m x vm r,

t o r r t i  $*r<ftsrnr 
# *rf srnffct o 13fttt?t 
t̂r r̂ t, tgft, f̂t
m  n  s, tr# <ft*ft #
qtftfWs ^*r aifo ^rrr mm $  fasft 
fa**r spr fir«sT «t <rrt *ft* %%rk §sr *£t

f t  faaft
*  an# r̂*r * <rararr «ri i

m fm  im  -% vri % m#?rr^w?r i  
*pfHV ZV& gt(, tsmrtx
ft flTS w f  *Hn«id 5m , s n w  
nft fftf rf̂ t frfarr r̂rft?*!', fans ?rr̂  
%<5?<ct wmr |, 3 #  <rc$ % w t fh r  *t 

3  ## f j ,  afewt* «*2«fO $  
• fit  n*Hfe *  « w  % wr $  <mr 15- 

W w  ?ft «(f stprw ?*T?t 
wisft | i

MR DEPUTY-SPEAKER: The
hon. Minister. I wander whether you 
can finish before 3. You can continue 
on Monday. You can begin now and 
continue on Monday. How long will 
you take?

SHRI ANNASAHEB P. SHINDE: 
Fifteen minutes*

ME. BEPUTY-SPEAKBR: Thm
we shall finish this business and 
take up the next business later on.

SHRI ANNASAHEB P. SHINDE: 
I am thankful to the hon. Members 
of the House for participating in the 
discussion on this Bill. Irrespective 
of party affiliations all Members who 
have participated have broadly sup
ported this measure, though they 
have made some good suggestions for 
consideration by my Ministry. I am 
really so happy to find that there 
is an all round awareness in this 
country, particularly among the poli
ticians and the hon Members of 
this House about the need to moder
nise our agriculture Our*; was essen
tially a backward country and our 
agriculture was essentially feudal 
agriculture. The need of the moment 
is to modernise it and the process 
has just been initiated. I am not 
trying to sav that every problem has 
been solved. We have to solve many 
problems and the most fundamental 
role in the modernisation of agricul
ture has to be played by seed.

All over the world agriculture is 
coming up because of modern inputs 
such as fertilisers, agriculture ma
chinery, soil and water management, 
by modem scientific concepts but 
the most important element has been 
the seed, that is new genetic mate
rial. Tt is in fact one of the biggest 
achievements of science that scient
ists the world over have succeeded 
in evolving new genetic strains. The 
Indian scientists have not lagged be
hind and it is in fact the contribu
tion of Indian scientists, scientists of 
the Indian Council of Agricultural 
Research that we are now in a posi
tion to develop our new seed mate
rial. It was not enough to develop 
it in laboratories and research sta
tions. How to ensure production on 
a large scale and availability to a 
large number of farmers? Swatan- 
traii put his finger on the tight 
noint. Certification is all right, seed 
Jaw all rij&t How would it reach 
the millions of poor and middle fta> 
mcrsf That was his point May 1 
assure Swat&ntr^i one of m e  vete
rans and great patriot that» ifcwld
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be the endeavour of our Ministry 
and the Government of India to see 
that in times to come seed reaches 
the millions of our farmers. At pre-< 
sent arrangements are inadequate; 
there are a lot of deficiencies. We 
shall have to make up all these deft* 
ciencies.
15 hrs.

As for the provisions of the Bill, 
I am grateful to Shri Darbara Singh 
and othei s for giving compliments 
to the Ministry and the Government 
for taking some steps to modernise 
the seed industry. A suggestion was 
made that seeds should be distribut
ed to the farmers in containers and 
there should be no scope for adul
teration I should request the hon. 
Members to go through the original 
Act. It is mentioned there: what is 
the germination purity standards. If 
a seller contravenes those provisions 
he can be dealt with properly; there 
arc adequate provisions. I now come 
to the provisions of this Bill. There 
are certification agencies In the coun
try. Originally this work was done 
by the National Seeds Corporation 
but we wanted that there should be 
greater involvement by the State 
Governments in this matter. We are 
a federal Government and a vast coun
try with different agro-climate con
ditions We thought the States should 
come up with their seed certification 
agencies. Unfortunately this particu
lar aspect of the work was neglected! 
and in certain States even the Dis
trict agricultural officers were en
trusted with the job of certifying 
seeds. This is a highly technical job. 
Seed and genetics is one of the most 
complicated branches of science and 
it requires a well equipped certify
ing agency so that it could insist on 
certain norms and all that. As a re
sult of the experience we had, we 
felt there was need to have at the 
Centre some agency And therefore 
we are setting un this central seed 
certification board which gives repre
sentation to various interests.

There was a criticism that it 
jopeared to be too much dominated 
bv officials. I think that in the nro- 
vgitms we made, only four are 
officials put of 4 total of it  person*

There are directors of agriculture 
of various State Governments.' The 
chairman is to be nominated by the 
Central Government. Three are 
directors of research in agricultural 
universities and thirteen persons will 
be representatives of producers and 
tradesmen.

Unfortunately I am not happy 
with the wording used here; it is too 
late now to amend it but the spirit 
of it is to have dealers who deal 
m seed, because I thought their field 
experience might be useful a dealer 
may be a co-operative society or 
some Government agency; while 
nominating we shall take care to 
see that it does represent a cross- 
section and it becomes appropriate. 
Our interest would be to see that 
maximum representation is given to 
the farmers, producers, etc. Because 
it is not right to confine it to foiyr 
only. It says here: . . . not lesg than 
four. It does not mean that only four; 
il can be even thirteen producers. 
There need not be any fear that far
mers would not be adequately repre
sented on this.

Shri Bhattacharyya said that cer
tification should be done with the 
utmost care. That is the purpose of 
this Bill. That is why a Central 
agency is being set up. There was 
also criticism to the effect that it 
took 25 years for the Government to 
include jute seed in this law. I am 
sorry Shri Bhattacharyya had left. 
The Seed Act itself was enacted in 
1966, six years ago. At that time due 
to some legal interpretations this 
could not be done. Now I find that 
this has to be done; our seed Indus* 
try has developed now and we are 
gradually bringing in various crops 
and commodities as far as seed pro
duction certification was concerned! 
and we thought that the original 
lacuna needs to be removed.

Not that we have neglected the 
jute seed in the past But this mo
dern concept of seed is a very *eeen# 
one. I am glad that even Shri Bhatta
charyya did not criticise it. In fact 
he has welcomed it by saying that 
government has done the right thing 
in including this,
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fBhri Aanasaheb P. Shinde]
. jshiri Bade said dt W#N>

jfti l He spoke 
Itj&d then he left the House. I 

a fee did not mean it and made
___ j  a casual remark. Because, the
s^ed intjustry needs to be sdentifi- 
2̂x̂ b a s& iin  this country. So, cer- 

. rigid norms will have to be 
,<&>w*i and adhered to and imple-i 

Jlted in practice. The purpose is 
;6ervb the interests of the farmer 
‘  not to trouble the farmer. Many 
is we have received complaints 
the seeds distributed to the far- 

m ersdo not germinate and so the 
f i l e r s  suffer. We want to ensure 
:th^; thir is not repeated. The pur
pose of the Board is to ensure better 
sgeAa to the farmer.
•>,.3(Se. point raised by Shri Barbara 
Sinflh about seed I have already 

r^d. Regarding the timely avail- 
iity of seed, the responsibility for 

distribution of seed is of the State 
Governments. The Central Govern
ment can only help the State Govern
ment. The difficulty is that sometimes 
the, State Governments approach the 
Central Government for seed at the 
eleventh hour. Seeds cannot be pro
duced overnight. The production pro* 
grammehas to be taken up at least 
one year earlier/ So, there is some 
lacuna- We are trying to co-ordinate 
the activities of the State Govem- 

in my Ministry I am 
discussing how we can get over this 
difficulty. This year there were na- 
tural calamities in Rajasthan and 
Original crops have been lost. Last 

there was cyclone in Orissa 
in other parts of the country.

, all^of; a sudden, the States comes 
m  with a big requirement There- 

stage has come when the 
pS^nihwit of India; has to build a 
buffer #ock, #yenif it means sink- 

Jakhfc of rupees, so, that in 
^  icy and natural calse 

not j u f e  oti 
of the non-availability of 
^ ^ ^ ^ ; < * : ^ i l a N l i t y :
^ ii^ ^ ‘..;<s{^^«tioh: by my 

flultivation of hybrid varte-

ties is going down. 'Ihis is a point 
which needs closer eacamij&ation. 
Maize and bajra are som eof the 
hybrid crops* Unfortunately, they 
are not coming up as we wanted 
them in the beginning. There is need 
to have a little stronger research sup
port. Bajra, for instance, is suffering 
from a disease called ergot. We have 
drawn the attention of our scientists! 
to this problem and they are consi
dering it.

Shri Teja Singh Swatantra can 
rest assured that in India good seeds 
are becoming popular. There were 
many people in India and abroad 
who thought that Indian farmers 
would not accept good seeds- It is 
not so. Though the National Seed 
Corporation came into being only in 
1963 and the seeds came into the 
market only in 1966, within a period 
of seven years the modern concept of 
seed has become very popular. I 
have every confidence that in times 
to come the seed industry and the 
modern concept of seed would be
come more and more popular. I do 
not think there will be any diffi
culty in expanding our seed industry 
with good support of this House and 
the hon. Members.

SHRI JYOTIRMOY BASU (Dia
mond Harbour): But where is the 
water? Only 60 per cent pf the cul
tivable area is irrigated.

SHRI ANNASAHEBP. SHINDE:
In Bengal, his own State, there is 
so much of exploitation of under
ground water. Crores of rupees are 
being spent every year for tapping 
underground water. This year itself 
the West Bengal Government pro
pose to spend Rs. 20 crores for minor 
irrigation. If he accompanies me, I, 
will show him how programmes are 
being taken tap thfcre.

I do not want to take mor« time 
<>£ the Hous£ l  wilt &o .ifttb'lhC;#** 
mehts of the hop. Members in detail;
If any hon. Member, 
formation,. t - - - ' I s t  ■ indivi
dually to him. I 'A *■ hon. •■HoteseH lor, giving unanimous ;. 
support vr" ' ■'
; :WBL. DEPUTO^PEAKlSltt t i e  ’
question is;
. “That iho Bill to amend ■

S is
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Seeds Act, 1966 be taken into 
consideration*”

The motion was adopted 
MR. DEPUTY-SPEAKER: We will 

take up clause by clause considera  ̂
tion. There is no amendment to clause 
2* The question is:

“That clause 2 stand part of the 
Bill”

The motion was adopted 
Clause 2 was added to the Bill 
MR. DEPUTY-SPEAKER: To

clause 3 there are two amendments. 
Is Shri Naik moving his amend
ments’

SHRI B V NAIK (Kanara): In
view ol the clarifications given oy 
the hon. Minister, I do not want to 
move them 

MR DEPUTY-SPEAKER; Then 1 
will put all the clauses to the vote 
together The question is:

“That clauses 3 to 5, clause 1, the 
Fn acting Formula and the 
Title stand part of the Bill.”

The motion was adopted
Clauses 3 fo 5, clause 1, the Enacting 

Formula and the Title were added 
to the Bill,

SHRI ANNASAHEB P SHINDE: 
I move:

“That the Bill be passed.”
MR. DEPUTY-SPEAKER: The

question is:
“That the Bill be passed”

The motion was adopted

m z  fen.
MOTION RE: FINAL REPORT OF 

THU DIRECT TAXES ENQUIRY 
COMMITTEE.

MR. DEPUTY-SPEAKER: Now we 
take up the motion of Shri Jyotir- 
moy Bosu.

“That this House do consider the 
Final Report of the Direct 
Taxes Enquire Committee, 
laid on the Table of the 
House on the 20th March,mz»

Id* whteiii three hours have been al-

SHRI SURENDRA MOHAN*TY <&&• 
ndrapara): The time may be extend
ed.

SHRI JYOTIRMOY BOSU (Dia
mond Harbour): I beg to move:

“That this House do consider the 
Final Report of the Direct 
Taxes Enquiry Committee, 
laid on the Table of the 
House on the 20th March* 
1972.’*

Let us start with the birth of thig 
Committee and why it came into ex
istence. On the 19th of December, 1969 
in Rajiya Sabha a resolution Was 
moved which reads:

“This House is of the opinion 
that Government should con
stitute a committee consist* 
mg of experts and Members 
of Parliament to go into the 
failure of Central Board oI 
Direct Taxes, Ministry of 
Finance, in the timely col
lection of taxes and to sug
gest remedial measures for 
improving the same.”

Accordingly, this Committee was 
constituted by a resolution dated 2nd' 
March, 1970 by the Government. I 
will not go into the details of the 
resolution iust now. The object of 
this Committee is quite clear from 
what I have read out But how the 
Government has ran away, escaped 
from the issue, that I shall narrate 
slowly. If we go to an ancient book, 
the Indian Tax Reform, Report of A 
Survey by Professor Kaldor. it says 
at page 105:

“The total of assessable incomes 
in all sectors outside agricul* 
ture comes out at almost ex
actly twice the assessed in
come. No significances atta
ches to this precise figure, 
but it receives some confirm** 
tion from the fact that in the 
only sector in which the 
figures of income distribution 
are based on relatively sold 
material—in mining *&d ffee- 
tory industry, and wh&e «&* 
most the whole of tfte acti
vity is carried on by compa
nies and hence iqconfe is 
not subject to m  exemption 
limit-Mhe ratio is #too T : t
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[&hri Jyotirmoy Bobu].
H these figures are anywhere 

near the truth* the amount 
of income tax lost through 
tax evasion is more of the 
order of Rs, 200—300 crores 
than Rs. 20—30 crores which 
is sometimes quoted m this 
connection/’

This relates to the Budget of 1956-57 
of the Finance Minister. The Gov
ernment at that particular time had 
been talking of evasion to the tune 
of Rs. 20—30 crores. But the eminent 
professor had very rightly pointed 
out that the evasion was to the tune 
Of Rs. 200—300 crores. And this r e  
port wonderfully tallies with what 
Shri Rangnekar said in the note of 
dissent and also m regard to certain 
portions of the Wanchoo Committee 
Report.

The final Report of the Wanchoo 
Committee says:

“As regards the extent of tax 
evasion, we find that the 
average rate of tax on the 
income assessed for 1965-66 
was around 25 per cent But 
considering that the size of 
the problem of black money 
and tax evasion has grown 
over the years and tax eva
sion is more widely practised 
at higher levels of income, 
it would be appropriate to 
adopt the rate of tax appli
cable to evaded income of 
not less than 33 1/3 per 
cent for 1968-69. On this 
basis, the extent of income- 
tax evaded during 1968-69 
would be of the order of Rs* 
470 crores, being one-third of 
Rs, 1,400 crores The money 
value of deals involving 
Black income may, therefore, 
be not less than Rs. 7,000 
crores for 1968-69 .

These are revealing facts.
Then, the economist member in 

the Committee m his note of dissent 
has pointed out

“My exercise which is based on 
a detailed analysis of expen* 
diture statistics tur the
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of Rs, 1,150 crores as com
pared to the estimate of Rs. 
811 crores mentioned m para 
2.17 of the main report. For 
1965-66, my estimate of 
‘ black money” is of the 
order of Rs. 2350 crores as 
against Rs 1,216 crores men
tioned in the report. It is 
not my claim that my esti
mates are absolutely accu
rate, but 1 think, they pro
bably approximate more to 
the realities Estimates of 
black income sector-wise are 
given below m respect of 
the year 1965-66: —
Industrial Sector—Rs 677 
crores
Tiade, transport, etc—R&. 
975 crores.
Construction—Rs. 262 crores. 
Films, professions and other 
services—Rs. 439 crores.”

The Directorate of Inspection (Re
search, Statistics and Publications) 
has said that loir 1961-62 alone, Rs. 
811 crores was the amount which 
escaped tax. Other figures are equally 
staggering.

Then, I quote from Economic and 
Political Weekly which gives very 
useful figures.

“As may be observed from Table 
1. during all the years from 
1951-52 to 1964-65, the non
farm household income asses
sed to income-tax rarely ex
ceeded one-third of the act
ual assessable income (Le. 
the actual income accruing 
to the high-income house
holds). In other words, about 
two-third of the non-farm 
assessable income gets con
cealed from the taxation au
thorities.

It follows therefore, that the 
actual incidence cf direct 
taxation on the non-farm 
high-income household group 
is much smaller than what 
the income-tax data reveal.

Then, there is Table 1 given with 
w w v wrc different columnjL I take only
afferent sectors of the eco~ year, that is* M M  because ti#e

I b m  Hooi^Md incante > * » « ’■
, ... V * * '
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printed by High income groups— Rs. 
3,904 crores. Income Assessed to In- 
come-tax~Rs. 1,229 crores; Tax as. 
sessed~Rs. 152 crores; Income Asses
sed to Tax as percentage of Non-farm 
Household Income—Rs. IB crores; In
come Assessed to Tax as percentage 
of Income of High Income Groups— 
Rs. 31.5 crores; Tax Assessed as Per
centage of Income Assessed—'Rs. 12.4 
crores; etc. etc.

These are very reveaing figures 
and should act as in eye-opener to 
people who really give their mind 
to this problem.

This morning, the Indian Express 
gives a very beautiful cartoon drawn 
by our respected friend from the 
Rajya Sabha, Mr. Abu It says:

“When does black money become 
White?—

When it is wrapped up m Khadi!”
I could not agree with it more. 

This is how really it is working,
Then, I go to avenues of black 

money. I have called this final Re
port to be a report written under 
duress, under pressure. So, we do 
not agree with most of the things 
this report says The interim report 
was the genuine report

It says:
“It is also spent in purchasing 

illegally quotas and licences 
at j>remia, financing secret 
commissions* bribes, litiga
tions, etc. giving ‘on-money’ 
in business transactions, buy
ing industrial peace, financ
ing election expenses and 
giving donations to political 
parties. Black money is also 
utilised in call deposits, bo
gus huftdi loans, etc. etc.”

I will not go into all the details.
Then, there is another quotation 

which I would like to give from the 
Economic and Political Weekly. It 
is an article written by an eminent 
professor Dandekar. It says:

**Whe& the big businesses jump 
Hie hurdles placed in their 
expansion path, they usually 
shed part of the black money 
they i^utaalate by evasion 

The fall ojat is 
spared by Hie

dans working in close coope
ration. It seems that the 
ruling party or parties re
gard big business as a milk
ing cow to be milked at will. 
It is not without significance 
that when recently the Con
gress Party decided to build 
an Indira Bhavan in Delhi 
worth a crores of rupees, the 
Congress Chief Ministers sub
scribed on the spot funds 
amounting to several lakhs 
of rupees; they could not 
have done this without know
ing the vaults of black 
money . . .”

So, the Indira Bhavan should be 
named as “Black Bhavan". Further, 
it says:

“This private understanding bet
ween the ruling party and 
the big business is the se
cond or probably the first 
major obstacle on the road 
to socialism . .

Again, it says:
‘ The scramble for election tic* 

kets and later for office sug
gests that all offices from 
top to bottom, in the Union 
Cabinet, m State cabinets, in 
Zila Panshads and Panehayat 
Samities are offices of profit 
and bring in direct and in
direct profits sufficient to 
compensate more than ade
quately the expenses of 
election . . . .  Furthermore,
some of the sitting members 
of the ruling party who 
could not be accommodated 
in the cabinets are given 
suitable remunerative jobs on 
Committees, Commissions and 
public sector corporations; 
in fact, the latter are looked 
upon by the ruling party es
sentially as providing need
ed opportunity for this pur
pose . .

I am ashamed to read this. But this 
is what the fact is.

I quote further:
"Once the bi« business jtfns in 
the election efforts H does not 
leave the ruling party during its 
tenure it asks for 
the quid pro quo md
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it *. . ,  . It explains the hold 
6f the big business over the 
government in spite of its 
socialist professions a**8 pro
testations So long as this 
hold continues undimiiushed, 
there is no chance of making 
any genuine progress along 
the socialist path . . Jt has 
been rightly §a»d that at the 
bottom ol the present liaison 
between the big business and 
the ruling party lies the re
gulatory and licensing proce
dures by means of which the 
government tries to control 
big business. This offers the 
meeting ground between the 
two and the result is that the 
big money wins and it ends 
up in big business controlling 
the government. Hence, to 
break this power of big busi
ness over the government, it 
is suggested that it would be 
advisable for the government 
to give up its efforts to con
trol the big business . .

MB. DEPUTY-SPEAKER. Almost 
whole of your speech is made up of 
this article.

SHRI JYOTIRMOY ROSU: Then, 
the Monopoly Inquiry Committee Re
port says:

“We are bound to mention here 
in this connection that the 
considerable assistance that 
some of the leading industria
lists in the country had given 
to the ruling party from time 
to time has furnished 
ammunition for the attack. 
Hie big business is hand in 
gloves with the party in 
power. The fact that such 
assistance has been liberally 
given at the time of the last 
General Elections has been 
admitted by the Government 
in a statement in parlia
ment. But people cannot be 
blamed if they believe that 
it m the hope of favours 
that induces such payment 
and after the election is over, 
businessmen try their best to 
see p m  the ‘investment’ 
by thm  bring satisfactory

Enquiry G m m - (M )
Three days ago is was revealed in 

the Rajya Sabha that ten big busi
ness houses, in the course of the 
last five years, had accumulated ex
tra wealth ranging between 25 and 
75 per cent. Mafaflal had made 75 
per cent in the course of five years. 
Now compare that with our indus
trial growth. When the industrial 
growth was next to nothing, how 
was these industrialists’ wealth swel
ling, we want to ask them It is 
perhaps because they have been al
lowed to siphon out their wealth 
that they generated from the indus
tries into the corndors of blind 
alley, and that is why we could not 
see them

Wanchoo Committee's final report 
is a dictated report I disagree with 
many of the things that they have 
said The interim report which was 
written suo moto on their own, with
out pressure, m fact, has been the 
real report 'Regulation of donations 
to political parties*, we do not agree

SHRI K N TTWARY (Bettiah)* 
On a point of order He is saying that 
the final report is dictated one By 
this he is misleading the House Has 
he any proof? Without any proof, 
how can he say that’

MR DEPUTY-SPEAKER: This
side of the House can contradict him. 
There is no point of order in this.

SHRI JYOTIRMOY BOSU: “Allo
wance of certain business expenses— 
Entertainment Expenses and Expen
ses on Maintenance of Guest Houses" 
—we do not agree ‘Reintroduction 
of Expenditure Tax’—nwe disagree. 
These are things with which we do 
not quite agree.

SHRI N. K. P. SALVE (Betul): l-et 
him indicate the basis on which be 
feels that the final report was not 
written on the volition of the Com
mission and that onlv the fflterfm 
report was written by them. Are 
there any inconsistencies?

MR, DEFUTY^&AKJSR: It is up 
to him.

SHWt jyOTraMOY BOBU: I *m
malting the speech aftd m* 
Salve I 'tfant to aafe
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loopholes lor generation of black 
money/ You will not find them any
where in the final report because it 
was written under duress.

I have a Memorandum which has 
been given by Class II ITOs. They 
have made very valuable sugges
tions:

“It has been seen from experi
ence that mere lowering the 
effective rate of taxation 
failed to generate an atmos
phere in which tine assessees 
would reveal their income 
truly and deliberately If such 
would have been the cose, 
Voluntary Disclosure Sche
me*; could have been success
ful m bringing out the con
cealed income to tax net.”

It also says:
“Though there is a proposal for 

capital levy at a very lower 
rate, the Committee while 
exhorting much cm reduction 
of rate of taxation should 
have also put on record that 
the Corporate Sector, unlike 
the individuals, enjoys the 
immunity from incidence of 
Wealth Tax which is much 
higher on individuals than 
the proposed capital levy.”

Such things have been said. I go to 
the next point.

“Thus it is envisaged that the 
Committee has recommended 
for (1) two types of functions 
and responsibilities but (2) 
prescribed three classes of 
officers, viz., Class II, Class 
I (Junior) and Class I (Se
nior) From this one may see 
how absurd and paradoxical 
the recommendations are. 
Firstly, when the 1ob and 
responsibility of Class I 
(Junior) and Class II officers 
is one and the same, why 
should there be two classes 
of officers?

Xt is. needless to point out that 
the Committee has tried to 
draw an artificial class dis~ 
tinetion—a legacy of the past 
« § " a  colonial hangover,”

* j

the backbone of the revenue struc* 
ture, and, therefore, this discrimina- 
tion and injustice is very much un
warranted.

The final report makes a mention 
of a very important thing. (Interrup
tions).

“After detailed deliberations and 
careful consideration of the 
valuable suggestions offered 
by them* we are still fully 
convinced about the efficacy 
and feasibility of the mea
sures recommended by us in 
the interim report*”

But what is the interim report? The 
final report is absolutely silent on 
that On 12th November, 1970 the 
Wanchoo Committee had submitted 
an interim report. It was the most 
eventful day m this matter. But what 
happened’  Shrimati Indira Gandhi 
was the Finance Minister at that 
time; she not only did not imple
ment the recommendations, but sup
pressed the whole thing. Even the 
Cabinet Ministers were kept in the 
dark because quite a few of them 
took copies from me; they did not 
know what was the interim report 
of the Wanchoo Committee. A team 
of officials consisting of two Secre
taries of the Ministry of Finance and 
the Reserve Bank Governor was sent 
to the Wanchoo Committee to pres
surize. to say, ‘Withdraw and des
troy the interim report'. The Com* 
mittee did not surrender to their 
pressure, but they accepted one re*- 
quest that, in the final report* they 
would not make a mention of the 
contents of the interim report. That 
is why, today, you see in the final 
report that there is no mention about 
the contents of the interim report.

Mr. Y. B. Chavan, on 10th August, 
had said in this House:

“I will sav whv we have not pub
lished the interim report. An 
interim report by nature is 
such that it can be publish* 
ed before the main report is 
published). Now whm  the 
main report is published, 
the interim report as such 
has lost its value."

These utterances are as baseless 
the Finance Minister himself. m m -  
wise, cleanly and cjafawdriafltj** I 
have Just now ^uqted-^w can he
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my this? The Finance Minister had 
the courage to mislead the House by 
saying that the interim report had 
lost its value once the final report 
which contains very little has been 
published.

AN HON. MEMBER: Which Fi
nance Minister do you refer to?

SHRI JYOTIRMOY BOSU: Mrs. 
Indira Gandhi primarily. There is 
only one Minister to my mmd. . . 
(Interruptions)

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI K. R. GANESH): He is mix
ing up the whole thing He says he 
is intelligent. .

SHRI JYOTIRMOY BOSU: Let 
both of us go for IQ test and see. 
(Interruptions) I had regards for Mr. 
Ganesh, and when some members 
talked about his arrogance, I tried 
to dispute it. But it is becoming too 
much at times He is trying to carry 
coal to New Castle Let him not 
prove that he is too big for his boots

SHRI K R. GANESH: My point is 
this. Let him talk about the Pnme 
Minister But when he says that the 
Pnme Minister was the Finance 
Minister when this report was sub
mitted, I am objecting to that

MR. DEPUTY-SPEAKER: He was 
refemng to two things, when the re
port was submitted and what the 
present Finance Minister said . . .

$HRI JYOTIRMOY BOSU. Whit 
Mr, Chavan said, I approve of, Sir 
This is what the Final report says 
at page 12 I quote:

“After detailed deliberations and 
careful consideration of the 
valuable suggestions olffered 
by them, we are still fully 
convinced about the efficacy 
and feasibility of the mea
sures recommended by us in 
the interim report**

So. Sir, who will decide what is 
right and what is wrong? Who will 
decide what should fee accepted and 
what should not be accepted? You 
talk about democracy. Ym  were a 
garb of democracy. U reminds me of 
wh#t our great leader Engel said

once Here is the executive which is 
supreme Democracy is nothing but 
a garb. Sir, this is August House and 
this morning I heard that our 
honourable Speaker was bom in the 
month of August: Mr S. M. Baner- 
}ec was also born ra the month of 
August, everything is August, but 
when it comes to takme a decision, 
formulating a policy, they are left 
to the executives This democracy is 
nothing but a garb, nothing but a 
misleading to the common man. I 
will quote this most precious docu
ment which they had given I thank 
them for these recommendation^ 
made in their interim report They 
said:

“We decided therefore to address 
ourselves ”

Mark the date 12th November, 1970, 
don t lose sight of the date

“ to the task of making an 
interim report on matters 
which called for urgent re
medial action and could not 
wait until our final report ” 

They did not realise that two elec
tions were coming and some
body wanted lot of money 
for them . Then they said:

“One subject which we felt 
needed immediate attention 
was that of ‘black money* as 
it has been eating into the 
vitals of our economy ”

Then the report says about parallel 
( conomy Then it says:

“After careful considieration we 
have come to the conclusion 
that some radical steps will 
have to be taken immediately 
if the problem is to be 
tackled effectively In this 
interim report, we therefore, 
recommend the following 
three measures:—*

(1) Demonetisation;
(2) Ceiling oft cash holding*; 

and
<3> Acquisition of immovable 

proK̂ ettv in earn of under- 
jftatement of purchase dp *  
sideration.”



IIS BHADRA 4,1894 (SAM A) frncs IU
M*tyu*ry Comm* [M)

Then the report says. t quote:
**We, therefore, suggest, that al

though the last two mea
sures are meant to be of a 
permanent nature, they 
should be brought on the 
statute book, without undue 
delay.”

So, Sir, the primary recommenda
tion on the 12th of November 1970 
by this high-powered and eminent 
committee was, immediate demoneti
sation. Sir, Mis. Gandhi survives on 
biack-money, her politics lives on 
black-money Therefore, the report
was not only implemented but 
it was suppressed for an year and a 
halt. In the interim report they said:

“We felt that it would be only 
appropriate if, subject to 
adequate safeguards, the De
monetisation measures is 
utilised also to collect at 
least part of the arrears of 
tax that may be due from 
those who tender the demo
netised notes for exchange.”

Then it is stated*
'That first question th$t needs 

consideration is the deno-i 
mmations of the currency 
notes which should be de
monetised It is understood 
that the break-up of the 
notes issued, as at the end 
of June, 1970, was as follows

SHRI C  M STEPHEN (Muvattu- 
puzha): I rise on a point of order 
The House is considering the final 
report of the Direct Taxes Enquiry 
Committee laid on the Table of the 
House on the 20th of March, 1972. 
That document is now before us. 
My learned friend is dwelling at 
length on some other document that 
is, the interim report. He is making 
lot of allegations also. All I ask for 
is, his speech on the introduction of 
the motion has got to be relevant to 
tne document which we are to dis
cuss. t  w t only pointing out this!

Observation is mad«* 
by 1 with resfleet t<* 
a#  of to tin* flnai

report or its recommendations. H* 
makes all sorts of allegations. We on 
this bide were keeping quiet in spite 
of the wild allegations he made that 
the Prime Minister is existing on 
black money and all that m the hope 
that the Member would be called 
to older 1 am only requesting that 
tho Membei must be directed to be 
relevant, discussing the mater which 
is m the final report, not in the in* 
tei lm leport (Interruptions).

MR DEPUTY-SPEAKER: Order
please. Let me understand him first 
you have understood his point of or
der I have not Please sit down. 
Mr. Banerjee I have not replied. I 
am trying to seek clarification from 
him. 1 am not replying, order please. 
What is the point ol order; what is 
it that you want? (Interruptions), 
Mr Salve, it his point of order and 
not yours

SHRI C M STEPHEN: The point 
of order is this. Sir, that the speech 
has got to be relevant in this sense 
that it must pertain to the specific 
document which is mentioned here 
• « «

MR DEPUTY-SPEAKER: No, if 
it is just a general question of rele
vancy. it is rather difficult to contain 
that; but if you have any specific 
thing where he is irrelevant, then 
only I can give my opinion on that.

SHRI C. M. STEPHEN: May I ex
plain it. Sir’  The point is. this My 
learned friend has now specifically 
quoted the interim report and he is 
proceeding to speak on the interim 
report

MR. DEPUTY-SPEAKER: Now I 
understand it. Your point is that the 
interim report here is irrelevant; 
that is your point. That is your main 
contention . .

SHRI C M. STEPHEN: Yes.
MR. DEPUTY-SPEAKER: Now, 

the difficulty is that the final report 
itself has made mention of the in
terim report That is the dilfteuftv. 
(Interruptions). I have given my 
ruling.



■ BOSU:.:. '■:Sir,'
:jfS9gat<ai; ; wasted. ■. A>y this

,yo» niay

R- ■ GANESH: Sir, I have 
one ^bnilssion. In the notice that

te hon. Member gave and also in 
e submissionhe made her »̂ he re
ferred to two Finance Ministers. He 

is]jfer̂ ing to bring . . .
MR. DEPUTY-SPEAKER: You

made that point before, I know . . .
SHRI K. R GANESH: It is very It 

important. Sir. He is referring to the 
Ptfme Minister having prevented the 
publication of this report and having 
sent some officerg and all that The 
Prijne Minister was not the Finance 
Minister when the interim report 
was submitted. This is all that I 
want to say.

SHRI JYOTIRMOY BOSU: That, 
in fact, amounts to adding fuel to 
the fire- Is there any Member in this 
honourable House who would dis
pute the fact that in Government of 
India since the middle of 1969 there 
is more than one Minister? In the 
ruling party is there more than one 
leader? And, decision had to be 
taken by. (Interruptions).

MR. DEPUTY-SPEAKER: Order
please. The main point is this. The 
hon. Minister’s contention is that the 
Prime Minister was not the Finance 
Minister at the time when this in
terim report was alleged to have 
been sent to the Government.

SHRI JYOTIRMOY BOSU: I 
maintain this, Sir. Let it go oh re- 
corclVl ipaintain that honourable; 
Shrimati Indira Gandhi the Prime 
Minister and once uppn tdme* the1 
Finance Minister was wholly respon-. 
siblefor suppressing this report, I

■ ■'fSBBL lotting it on record. Mr. G&fte$b» 
while giving his reply, may reply 
to my pbint. I am pointing out what 
this impoTtant learned boitfer has 

;v';-
■ l4We are folly aware of thie not 

: - Mp&t; ■c^&kn$: mea-

would achieve imbsfcai^ 
suits because of , altered Cir
cumstances.”

It says:
incorporates a number of safe
guards such as imposition of 
ceiling on cash-holdings* 
stamping and signing of 
books of accounts and prompt 
examination of declarations 
by the Income-tax Depart* 
ment.”

says further:
“The first question that needs 

our consideration is the de
monetisation of the currency 
notes which should be de
monetised. It is understood 
that the break-up of the 
figures . ♦

The bulk of the currency ie in 
Rs. 100-notes and Rs. 10-notes.

MR. DEPUTY-SPEAKER: My
difficulty is that most of the hon. 
Member’s speech is made up of 
quotations which are lengthy.

SHRI JYOTIRMOY BOSU: I al
ways like to use their own stick to 
hit them with. That is my way of 
doing things.

I would not take much time now, 
because I have more or less deliver
ed what was in my pocket. Now* I 
come to Shri Yeshwantrao Chavan, 
We saw the Delhi press coming out 
with a lead article ‘Government de
cided on imposition of celling «n 
possession of cash to the tune of 
Rs. 5,000*. That was the indication 
that Government gave When the 
pressure was too severe, public opi
nion started forming. The country 
has known what the Government 
have done with this \atal recommen
dation, and how they haveplayed 
foolWith the Parliament and the 
people. They immediately came with 
a shock-absorber. The entire Press 
Information Bureau was mobilised to 
give a story which would act ag a 
buffer- So, this came out But Shri 
Yeshwanti'no Chavan could not even 
bear that. Soon. He somersaulted and 
said that too could not bedone. "
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I now say in view of what I have 
stated already today and on previous 
occasions that the country demands 
that the interim report of the Wan
choo Committee must he implement
ed in toto; there should be ceiling 
on cash, possession of cash, jwellery 
and other precious items. There 
should be screening of lockers and 
vaults and for each bank account, 
where there is more than a certain 
amount of money, it must be tagged 
with the income-tax number that 
has been given. The entire operation 
should be simultaneously conducted 
on one single day. I can assure the 
Government that if they really wish 
to take the* bull by the horn, there 
is Uo wav out to take drastic mea
sures and save this country from a 
complete peril, msfc* id of looking 
after their political, coterie and 
party interests to remain entrench
ed m power.

MR. DEPUTY-SPEAKER: Motion 
moved:

“That this House do consider 
the Final Report of the 
Direct Taxes Enquiry Com
mittee, laid on the Table of 
the House on the 20th March, 
1972.”

DR. V. K. R. VARADARAJA RAO 
(Bellary): I do not know if I really 
could go into all the political pole
mics which my hon friend Shri 
Jyotirmoy Bosu has indulged m.

SHRI JYOTIRMOY BOSU: It is 
because of his Prime Minister.

DR. V- K R, VARADARAJA 
RAO; I am really surprised that 
Shri Jyotirmoy Bosu should speak 
of the IPrime Minister all the time; 
the Prime Minister seems to be so 
much fixed on his mind that every 
time anything i$ mentioned, he feels 
he must come back to the Prime 
Minister.

SHRI JYOTIRMOY BOSU: Who
else is there?

DR. KAILAS (Bombay South); He 
is allergic to her.

, Vs t K  B. VARADARAJA 
U t m  Prepared to suggest to 

%  W m  mBfatotot Hu* the Prtime

m

Minister may give him an interview 
so that he could tell her all that he 
has to tell her about her and then 
stop talking about her in this Bouse.

SHRI JYOTIRMOY BOSU: But
I have not sought an interview; I 
may not have the desire to have an 
interview with her.

DR. V. K. R. VARADARAJA 
RAO: I only want to say that what 
I was reallv expecting, since Shri 
Jyotirmoy Bosu, of course, is a very 
distinguished member of the Com
munist Party-Marxist, and leader of 
one of the Opposition groups, I be
lieve, was this. I thought that he 
was also a student of economics and 
has bad practical experience of eco
nomic affairs. I was expecting, there
fore. when he initiated the discus
sion on this motion, while, of course* 
he would spent a little time on his 
political angle, which was natural, 
he would spent at least some time 
on the more important economic as
pects ol the Wanchcto Committee’s 
report. I am really sorry that he has 
not chosen to do so.

The main point that he has made 
is about demonetisation He has left 
out everything else and he has pick
ed out only this recommendatiofti 
from what he calls the interim re
port. There is no doubt that the 
Wanchoo Committee has in its final 
report reiterated its adherence to its 
previous interim report. Shri Jyotir
moy Bosu has from some source 
known to himself got a copy of the 
alleged interim report and I think 
he has placed it on the Table of the 
House and he has been quoting from 
that m extenso and has made a plea 
for immediate demonetisation.

I would like to suggest to this 
House that demonetisation is not a 
remedy which one can take up in a 
lighthearted fashion. Further, that 
is not the kind of remedy which is 
taken up on the recommendation of 
a committee consisting of officials, 
non-officials and so on. Demonetisa
tion is a kind of decision, if and 
when it comes, which will be takefy 
by Coveihnmetit only oo the basis ol 
the thinking and advice confined 
within the precincts of Government,
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which are subject to all the various 
secrecy and other clauses which gov
ern the functions of such Government 
officials and Ministers. If, for exam
ple* therewas some kind of hyper
inflation that the country had where 
we would have to change the cur
rency, by all means, one could have 
demonetisation.

We had demonetisation some time 
back; But that related to Rs. 1000-* 
notes- I believe we are all aware of 
What happened at that time. I at 
least happened to be a resident of 
Delhi city at that time. Even the de
monetisation of Ks. 1000-notes creat
ed a considerable amount of confu
sion in the market. Ks. 1000-notes are 
usually held by a very small num
ber of people, may be, the kind of 
people that Shri Jyotirmoy Bosu 
is showing such a verbal aversion 
for. But the kind, of demonetisation 
which he has as&ed for, quoting 
from the alleged report, is not only 
for Rs, 100-notes but for Rs. 10-notes.

SHRI JYOTIRMOY BOSU: They
have given the statistics also.

DR. V. K. R. VARADARAJA 
RAO: It is not a question of statis
tics. I would like to submit that we 
should remember that we all repre-* 
sent the country. After all, we are 
a responsible House. We represent} 
large numbers of people from all 
parts of the country. Demonetisation 
of Ra. 100-notes is bad enough* But) 
according to what he has stated, and 
according to the document that has 
been placed on the Table of the 
House, demonetisation of Rs. 100- 
notes will not do. It is a package 
deal. It has got to be Rs. 100-notes 
plus Bs. 10-notes.

If Rs. 10-notes are to be demone
tised, I do not think that it is neces* 
sary for me to elaborate in any 
length oh the numbers of people who 
will be affected all over the country. 
^  Will not)’ affect just the black- 
marketeers, capitalists and political 
contribution-wallahs, to whichever 

tfcev maymake contributions,
■ but it will affect larcse:; numbers o f ■

.' Bnqmry Oomm* (M) y]
primary schObi teiUJhers* o fa a ^ n i^
■ labourers and so on ■* ■,, ■:

SHRI JYOTIRMOY BOSU s 
will be hoarding black money?

DR. V. K R VARADARAJA 
RAO: I hope Shri Jyotirmoy Bosu 
would not like to be quoted outside 
this House as suggesting that every
body who holds a Rs. 10 note is a 
hoarder of black money . . .

SHRI JYOTIRMOY BOSU: But
how much? A primary school tea
cher cannot think of it.

I>R V. K. R. VARADARAJA 
RAO: I think that my hon. friend, 
if he wants, can be reasonable. I 
would request him not to interrupt, 
and I am sure he will respect my 
request.

JYOTIRMOY BOSU: ISHRI 
would.

DR. V. K. R VARADARAJA 
RAO: I am not at the moment 
going into the economics of demone
tisation as such. But the question is 
one of demonetisation of Rs, 10-notes. 
Somebody was asking by way of in
terjection why the interim report 
was not published. First Of all. I 
was rather shocked that an interim 
report of that kind should have been 
submitted by them- I do not know 
what the terms of reference were 
which made possible such a recom
mendation to be made. But in any 
case a recommendation of this type 
is usually made very secretly and 
once the recommendation is made, if 
it is accepted and it is immediately 
executed, there is no long time~inter- 
val between the two.

Demonetisation is something like 
devaluation. You do not have official 
committees recommending devalua
tion and afterwards Government con
sidering it and then coming forward 
with devaluation, tf I may j » y  so* 
the interim T̂ toort must not have 
been released* because there wag no 
intention of
recommendation. But to come^l3#i&; 
to mv main ,



be caused in the economy, and all 
the villages will be affected. Out of 
the 500,000 villages, there would at 
least be 300j000 to 350,000 villages, 
where some people will have Rs. 10- 
notes. I do not want to elaborate on 
the nature ol the people who will be 
having such Rs. 10-notes, such as 
petty shopkeepers and others. Of 
course, you may say that immediate
ly they will get substitute notes and 
they can go to a bank. But how 
many banks are there in the villages, 
with all this nationalisation and 
everything else? I think there are 
only about 10,000 branches including 
the ones that have recently been 
opened. The people who were hold
ing Rs. 1000-notes at least knew 
something about currency, but take 
the case of the common man who 
may hold Rs. 10-notes; if that gets 
demonetised, consider the amount of 
confusion and loss of confidence in 
the currency and the kind of break
down in the economy that would 
take place at a time such as we are 
facing in the country’s economy to
day. which would be most undesir-i 
able, from the point of view of the 
safeguarding of the economy.

So I would strongly resist the re
commendation that there should be 
demonetisation of one hundred and 
ten rupee notes and any demoneti
sation of anything less than that will 
not serve the purpose for which de
monetisation was intended by the 
person who has recommended it.

Then I would also like to point out 
one thing. One seems to be undei* 
the imnreasion that black money 
just stavs somewhere staying con
stant. Rs. 5.000 crores. Rs. 6,000 
crores. Rs. 7.000 crores of black 
money Black monev transactions 
could have been in terms of these 
thousands of crores of rupees. But 
a urmt deal of this black money had 
now %ecome eHher solidified into 
Hu* Win*. )*md, iewellerv. gold etc.

into white money 
Th^r^fore. ** • Wifm1*.

V -"I* ■’ -tjwfc. ><sTd!

series of effects that.■' -'bfecjlc;; ■ ,̂ piiE»ê vv-1®--: ̂ 
having on tjhe economy islike'using 
a kind of axe to try and kill ft fly 
on one’s nose. ■■■

SHRI JYOTIRMOY 
7,500 crores.

DR. V. K. R. VARADARAJA 
RAO; Shri Bosu has allowed hina- 
self to interrupt me and say Rs. 7JQ00 
crores. I am prepared to take a bet 
—silly on my part; but I am prepar
ed to be silly—that Rs. 7,000 crom  
will not be the unclaimed money. 
How do you account for Hie black 
money? Black money will be when 
the notes are not claimed. They are 
not claimed because of the conse
quences that will follow* Now where 
do you have Rs. 7,000 crores? The 
total volume of currency in circula
tion is not 7,000 crores.

SHRI JYOTIRMOY BOSU: I Said 
black wealth.

DR. V. K, R. VARADARAJA 
RAO: He was talking of black
money and demonetisation. Now he 
talks of black wealth, which is some* 
thing quite different. We are talk
ing of demonetisation and black 
currency.

Therefore, I would most respecH 
fully suggest that demonetisation on 
the scale—and the only possible 
scale on which it can have arty effect 
—which he has suggested would be 
very deleterious to the interests of 
the economy, will not serve the pur
pose for which it is intended and 
will, on the contrary, cause a great 
deal of upset to the entire working 
of the economic structure, and this 
too at a time when we cannot afford 
to have such interruptions to the 
smooth recovery of the economy.

At the same time, t  do not want 
to ignore the phenomenon. There is 
the fact of black money operating. 
We know a number of things are 
bought in terms of accountable 
money accompanied bv what is call- 

! ed: unaccountable', money.' ■'.! '■ ■ would 
like to descend from w>lemics and 
g«t. down to some constructive ''W$c 
<?estions—what l  hope to be 
ttuctive ;■ .:'su^9tiohi^^lot 
^rat& p of'



:'|he ’Wsmihao Committee Report. I 
would make a series of suggestions.

I want to deal with (hat the 
A'iaggedt&n' made by Shri Bosu, 

based on what he calls the interim 
a ceiling on cash hold- 

ings.Quite honestly, I do not un
derstand how ^ is possible to en
force aceiling on cash holdings. 
To have a ceiling on cash holdings 
means that every person becomes 
st^pect. It is not a question of 
raiding A, B, C or D. I do not think 
a ceiling on cash holdings is a 
remedy for blackmarketing or for 
preventing the use of currency for

rirposes other than legitimate. What 
would like to suggest is that what 
We want is to stop payments in cash 

over a certain minimum amount 
Because the root of the black money 
comes when you pay in cash for 
something for which you need not 

in cash. You have tp pay in 
cashfor things worth Rs. 10, Rs. 20, 
Rs. 40, Rs. 50. Rs. 90, Rs. 100. But 
when you have to buy a car for 
Rs. 25,000, you do not have to pay in 
c&4h; when you have to buy a refrn 
gerator for Rs. 2,500, you do not have* 
to pay in cash. And if I may say so, 
i f  you buy an airlines ticket, it will 
not be necessary for you to pay fori 
that in cash..

SHRI PILOO MODY (Godhra): 
Find out from Indian Airlines.
, life V. K R. VARADARAJA

1 ^ 0  : t’ do nqt know what Shri 
Bfeo mom' does with his airline

ficket; 1 am not referring to him;
! ân ;a$s#e l̂ ltn X was certainly not 

referring to MPs.
PILOO MODY: They want 

nothing but cash.
d r. y : K. R, VARAftAllAJA 

BAO: I atn coming to that.
When you m  into the root of it, 

it is not a question a ceiling on cash 
folding TO* root, q f it crimes >when 

; you; my 'm;* cash' lor *$hat ifeed. not 
;.ipVe, 1%en :$aiS in ca$h. And almost

cash
: ;0 l^  ' ■ .■

-cheques bounce?..

.....  V . ; ' X £ . - .  '
RAO: I know the dangerof 
bouncing. I just wasted to 
this principle that the most 
tive way of countering black vaaxm 
in this country is by seeing if we 
can devise some practical methods 
of seeing that payments in cash, 
where payments can be made fey 
cheques, are stopped. I would go fur
ther and say that payments in cash 
should only be made for small 
transactions where the amount is in 
terms of #iree figures and certainly 
not in terms of four figures.

Now comes the question; how do 
we enforce it? As for the question 
Which you. Mr. Deputy-Speaker put,
I have beep racking my brain to find 
an answer. I dfc> not think I have 
got the correct answer, but from 
the limited wisdom I have or may 
not have. I would like to make this 
suggestion. I would say that, first of 
all, in many cases cheques are ac
cepted where the person is known. 
A person who is walking in the 
street, who is not known to anybody, 
cannot go and buy a car without 
cash. But if I give a cheque, it will 
be accepted. Of course, t agree that 
in our country people are more re
luctant to accept a cheque than in 
a country like England. May be 
cheques bounce more in this Coun
try or may be we are more distrust
ful of each other than is the case 
in other countries—whatever be the 
reason. But I would certainly Say 
that wherever cheque payments can 
be made, they should be made in 
cheques and not in cash payments, 
lfthrs.

Then the question comes: What
happens if the man is not known, 
where the identity of the man is 
not certain, where if you take a 
cheque there 'is a possibilityofits 
Bouncing? Here I want to make a 
Suggestion Which I hope the Finance 
■■ Minister : will examine*~he ti»av 
throw it out as nonsensical, but I 
hope he will fihd some practical 
sense in it. Is it not possible for us 
to have something in between an 
unlimited, unrestricted on-sightlegal 
tender whidhr requires no signature, 
no endorsement, which just %  pass- 
ing from one Hand to another
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pietes the legality of payment, and 
cheque payment, an intermediate 
between a cheque and an unlimited 
tegal tender? Can we not have some
thing like a sight cheque?

SHRI N. K. P. SALVE (Betul): 
Traveller’s cheque-

DR. V, K. R. VARADARAJA 
RAO: Or traveller’s cheque, where 
it is possible for anybody who 
wants to buv a costly thing by pay
ing in an intermediate currency 
which is neither a cheque nor on- 
sight legal tender. I suggest this is 
the thing which will break the black 
market in this country which is not 
going to bo broken by penalties and 
so on, bo cause the people who in
dulge in black money transactions 
are not afraid of penalties.

SHRT N. K P SALVE; Not nego
tiable

DR. V. K. R. VARADARAJA 
RAO: Wo have got to devise a 
technical contrivance which will pre
vent them from ooorating black 
transactions

I would suggest this for the consi
deration of members, as a student of 
economics and I sav that it is possi
ble to devise a kind of currency 
which is not a currency in the full 
sense of the term, which at the same 
time does not carrv all the limita
tions which a cheque carries with it. 
This will be like traveller’s cheques 
for Rs. 5,000. Rs JQ.000, Rs. 20,000 
whatever it is- The only condition 
would be that I have got to give mv 
name, address and occupation before 
T get this money.

SHRI N, K. P. SALVE: Will it be 
negotiable?

DU. V. K R. VARADARAJA 
RAO: Traveller’s cheque, sight
cheque or intermediate currency, 
whatever may be the name, if it 
comes to be accepted, when it is 
paid, there must also be a signature 
of the person who pavfe it. so that 
?om«bodv will knew that this has 
been paid. »emebody will know who 
baa bought H for the ourposes o#
navmf»rrt

It seems to me if we can control 
this cash business, these cash trans
actions—-black money really means 
cash transactions; if there is no cash, 
there will be no black money 
transaction—we can tackle this evil. 
The root of the evil is the preva
lence of cash transactions on a large 
scale. I just throw out this sugges
tion. I am not an expert in all these 
matters.

SHRI JYOTIRMOY BOSU: You
ate.

DR. V- K. R. VARADARAJA 
RAO: I thank you. But not an ex
pert in black marketing! Sir. I would 
suggest, therefore, that this is one 
way and we can work out the de
tails and work out all the various 
implications and so on. But I would 
seriously and most earnestly suggest 
that the best way of attacking black 
money is to find some method by 
which you can minimise cash pay* 
ments. Why do we pay the airlines 
by cash? Why do we pay for so 
many goods by cash? I go to the 
length of saying, why should we 
pav, if we go to stay in the Ashoka 
Hotel, in cash, and spend Rs, 2,000 
or Rs. 3,000 or Rs. 5,000? Whv should 
I pav it in cash? Why can’t I have 
this kind of intermediate document 
between cash and the other thing? 
Any difficulties that this may pre
sent can be worked out and we can 
eome to solutions which will be of 
enormous benefit to the country.

The second suggestion which, I 
believe, has been accepted by the 
Government, is the right to purchase. 
We know a great deal of black 
money has gone into property*—re
gistered price, cash price, under the 
counter and so on. We say the Gov
ernment will take over the property 
and has a right to buy the proparty.
I would only suggest for the consi
deration of the Hoqpe that this right 
given to Government to buy the pro
perty at the registered price win. not 
solve the problem of the conversion 
of black money into property. I do 
not think this is going to be exer
cised very readily, and if and when? 
it is exercised there will be so many
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things which wiU come in the way. 
It is not going to be an effective de
terrent at all. What 1 would like, 
therefore, to suggest is that all sales 
of property should be a matter of 
public information. There should be 
a regular gazette from every State 
or every big area, so that ail sales 
of property—house number so and 
so, so and so, belonging to so and 
so and sold to so and so and at such 
a price at which it was registered— 
could be known and this information 
should be made public Because, the 
public will be much more anxious to 
catch the fellow I sav it with due 
respect to mv friends on the Trea
sury Benches I do not blame them 
for it, because thcjy are also victims 
of the machine So, the public will 
he much more interested in finding 
out these people than the official 
machinery that is entrusted with 
this particular task It can be pub
lished. If you do not want to pub
lish it, it should be possible to be 
referred to in other ways. For ex
ample, we have got the ioint stock 
companies, in respect of which if 
you pay one rupee to a public office, 
you can get all the details and see 
the documents. So. any member of 
the public can go there and see. Re
search people can go there; research 
analysts can go there and see, and 
have a look at the property deed; 
make a study of Viem and indicate 
which are the kinds of property 
where there is obviously some kind 
of hocus pocus* It seems to me that 
unless some such thing is done, it 
will be difficult You can indeed 
specifv the persons among the gene
ra! public; say, accountants, or law
yers. Unless the public is allowed to 
raise this question, merely to say 
that the Government has the right 
to repurchase it at the declared 
value is not, T ttyink going to solve 
the oroblenn at all I would sug
gest that hratead of having this kind 
of futile provision, it is far better 
t6 have a provision like thK which 
will also involve the general twblie 
in seeing that black market does not 
Nourish at all,

*The t$rd suggestion is about 
strengthening of the income-tax ad

ministration. I believe the Wanchoo 
Committee have made this recom
mendation and I would like to un
derscore it. Have industrial specia
lists and trade specialists. At the 
moment, as a matter of fact, the 
cost of production is so shown that 
things are put m as expenses which, 
arc not expenses We only talk of 
entertainment allowances, and guest
house and so on, there are expenses 
on transport, expenses by way of 
TA. purchase of commodities, pur
chase of raw materials, payment of 
commission, etc. There are so many 
ways and means by which the busi
nessman knows how to conceal ille
gitimate expenditure under a legiti
mate gaib and get it accepted by tho 
income-tax authorities as part of ad
missible cost of production, and 
thereby get the money for illegiti
mate purposes It seems to me that 
this is not a matter that can only 
be dealt with by the income-tax offi
cer with all the training that he 
mav get And that is why, I believe, 
the Wanchoo Committee have made 
the recommendation, and I would 
like to support and get it strengthen
ed There should be industrial and 
trade specialists who would be spe
cialists in analysing. May be, we 
should get a chartered accountant 
who is a specialist in industry; a 
chartered accountant who knows 
about the textile business; a charter
ed accountant who knows about 
drugs and pharmaceuticals business; 
a chartered accountant who knows 
about the sugar business. like that, 
I think we have to get experts who 
will then be able to determine the 
norms of expenditure. So, broadly, 
one can say, if the statistics are on 
the table, what is wrong with the 
things, because, normally if we have 
been doing the subject for a long 
time, you have a sense of propor
tion, a sense of magnitude* and if 
something does not fit in immediate* 
ly, you raise your eye-brows and 
start working on it. md you may 
find yourself wrong oar right at the 
end Similarly, some kinds of nqfms 
have got to be there for all the affe
rent types of acpendifoire; in head
ing tip these norms, the fcmpHtfsatton 
of tShese tiorms, the creation o f ipe*
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cialists machinery of this kind will 
go a long way to deal with the prob
lem of generation of black money.

It may cost, I think, Rs. 25 lakhs 
or Rs. 30 lakhs or Rs. 50 lakhs. But 
certainly it is not going to cost more 
than a crore of rupees. But I do 
suggest this is another way of stop
ping the generation of black money.

Now 1 shall go a little faster. I 
thought I should not brush it aside, 
fortunately, thanks to Mr. Jyotirmoy 
Bosu's political convictions! (Inter
ruptions). He did not say anything 
about reducing the taxation for the 
purpose of preventing black money.
I would suggest that reducing the 
rati* of taxation is not going to have 
any effect at all on tax evasion, and 
thereiore, on the creation of black 
money. (Interruptions). I hear a 
whisper from my very distinguished 
hon. Member behind me saying it is 
not so. I do not know- As far as I 
know, if somebody were to say that 
the imposition of 95 per cent margi
nal rate of taxation will prevent a 
man from earning a particular slab 
above the margin* because he will 
only get five per cent thereof, I can 
understand. As a matter of fact,—I 
was thinking in my mind, but I have 
not worked it out—how many in
comes are really made by slabs, and 
how much time and how much effort 
do they exercise whether ‘I can make 
my next Rs. 5,000 or not make the 
next Rs. 5/JOO’? As far as T can s«e, 
this can be done by doctors and law
yers only. I think it is very difficult 
for business people to do it. In their 
case, the slabs may not go into the 
kind of slabs that the income-tax 
authorities make. Therefore, honest
ly, I do not see any economic justi
fication for suggesting that if you re
duce the rate of taxation, this can be 
achieved. If you say that you should 
reduce it from 95 to 20 or 10* there 
can be some meaning in it, but by 
reducing it from 05 to 75 it is not 
going to make all the dishonest fel
lows to become honest now* I think 
it is not a legitimate expectation at 
all. It has no foundation at all in 
economic analysis and 1 suggest 
that that particular reccmunendatian 
of theWanchoo Committee should

definitely not be accepted by the 
Government, apart from the so-call
ed recommendations about demone
tisation.

The next important point is about 
controls. It is not only tax evasion. 
If you were to ask me, the most im
portant reason for black money S» 
control, or licence. I am afraid I 
have not made a study of licences* 
but I am told that today you have 
got to take a licence for almost any
thing. Only, I do not think we 
should take a licence for making 
speeches in this House except, of 
course, with the favour of the Chief 
Whip of the party concerned and the 
favour of the Dejjuty-Speaker or the 
Chairman who happens to be in the 
Chair. (Interruptions\ But the licen
ces, I refer to, are of a different 
character. I find that if one wants to 
have spindles in the textile industry, 
if one wants to extend the textile 
industry, one should have a licence; 
if you want to have 50 more spindles, 
or a little raw material, anything, 
there has to be a licence-

SHRI JYOTIRMOY BOSU; Stain
less steel.

DR. V. K. R. VARADARAJA 
RAO: Well, he is very familiar with 
ail those various fields in whtoh 
these licences are given. Why and 
how, I do not know But these licen
ces become bad when it is a question 
of shortage of economy, and the 
Wanchoo Committee have suggested 
a committee to be appointed to go 
into this question of licences. I want 
very strongly to endorse this view. 
We have been going on with licences 
for the last 15 years. We have not 
so far really found out a rationale, 
nor have we examined what has led 
to these licences, how far it has re
sulted in the plan priorities being 
accepted and how far it has led to 
the production and distribution that 
we wanted and what are the conse- 
auences of licensing. There is no 
doubt that licensing has led to de
terioration in character and tfse 
growth of black money. Everybody 
knows that. But all the other things, 
we do not know. I suggest v S f  
strongly that th$ government fhouW
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take a decision. They need not take 
a lot ol time. After all, they have 
accepted certain recommendations 
like the account number and so on. 
They do not have to say that we can 
only take a decision on the report as 
a whole* They have already taken 
a decision on certain recommenda
tions of the Committee. I would say 
that this particular recommendation 
is most important from the point of 
view of dealing with the phenome
non of black money. In the meanwhile 
I suggest to the Ministry of Finance 
and other concerned Ministries: Let 
them take a sample of the licences 
and' investigate them, if a licence is 
given to A, how he has used it Do 
we follow up that licence* We give 
so much cement, what has he done 
with it, Wc give him so much pig iron 
or steel, has he used that* Have we 
asked the men who get licences 
what they have done with that 
licence7 Such a sample investiga
tion is of great importance, it should 
be taken up at once and a thorough
ly competent expert objective inves
tigation of the whole system of 
licences should be made

Further. I should like to know 
whether traders in durable commo
dities are licenced Jewellers or dea
lers in gold ornaments dealex* in 
houses, cars etc What are we doing 
with them* Have you got any con
trol over them* Do they make any 
returns* These are some of the ways 
by which black money gets convert
ed into white wealth . (Interrup
tions) If you licence them, you can 
get some return and control* This 
may not be liked by everybody.

We should get returns from our big 
tourist hotels X am all for tourism. 
But it will be interesting to find out 
how much of the money is being 
spent hi these big tourist hotels by 
foreigners who bring foreign ex
change find how much is spent by 
Is&liart businessmen, their meads 
arid others I think out of the most 
l®*pa*t*nt avenues for the expendi
ture. of black money is the big 
hotels, expensive cabarets and the 
bfg restaurants in the country.

AUGUST 2ft, i m  m m  fm m  Mmtiry m
Comnitite (M)

SHRI JYOTIRMOY BOSU: They 
will not give you a ticket next time.

DR V. K. R. VARADARAJA 
RAO: I think it would be desirable 
to have some kind of control of 
know who are the people who give 
the parties there and what are the 
returns Anybody spends more than 
100 or 200, let there be a return of 
such people m these hotels

Now, legardmg tax arrears, an* 
other important part of the problem. 
I am all admiration for the work the 
Wanchoo Committee have done. I 
hope the Government will not wait 
for long to accept the recommenda
tion for the creation of a special 
body to deal with the question of 
arrears Tax arrears are bad for the 
morale of the Government, morale 
of the honest tax payers and also 
bad for the income-tax payer, even 
for those who have not paid their 
taxes Special machinery should be 
created; without any further speech 
I should like to support that sugges
tion m toto and T want Government 
action m regard to that immediate
ly

I have to say something about 
clubbing There was a lot of discus
sion and some minute  ̂ of dissent 
also on this question whether a hus
band, wife and minor children 
should all be clubbed together I do 
not have the time to elaborate my 
argument; you have been patient 
with me, I am not in favour of dub
bing the income of the husband, 
wife and minor children without any 
Qualification The income of minor 
children should certainly be clubbed 
with that of the income-tax payer. 
I do not see the point of minor child* 
ren having an income. What are the 
minor children to do with that in
come* The income is safeguarded, 
the corpus is safeguarded.

What is the purpose of gifting pro
perty to minor children* You gift to 
mv minor children and I gift to 
vour minor children Minor children 
have no right to have non-taxable 
income from that property: tike in
come from that property should be 
taxed Tftn* ifcay net tax the wealth; 
T am not w*Restin# wealm tat, m%



ISS &part4 BMABKA 4,1894 (SAKA) 2 W  fam  Bnfiiry 184
Oommitt"c (M)

all income from the property of 
minor children should be clubbed 
with the income of the head of the 
family and taxed.

When it comes to wile, I suggest 
that we have to make a distinction 
between an earning wife and a wiie 
who is not earning. It is not only 
because of sentiment In the latest 
employment review which was circu
lated to Parliament two days ago 
you will find the problem of educat
ed women unemployed is becoming 
shaiper, acutcr than even the prob
lem of educated men’s unemploy
ment Honestly, I am terrified what 
will happen if a laige number of 
women educated unemployed started 
marches and piocessions and other 
things because it is much more diffi
cult to handle them than the educat
ed men unemployed Some distinc
tion should be drawn between 
women woikeis who are wives and 
women wives who are not workers 
These ate matters of detail

About trusts, who do we not have 
a directory of trusts9 I have seen 
manv times a huge publication of 
10,000 joint stock companies m India; 
it is published once in two vears, I 
have seen lists of large industrial es
tablishments, 5,000 names, two 
volumes What is there to prevent 
us from having a directory of all the 
tiusts in this country’  There are 
charitable lehgious medical and edu
cational and other trusts Let us 
know their names, the members of 
their governing bodies, and so on 
Every one of them should get its 
accounts audited. There is no doubt 
that trusts constitute another way 
through which black money grows 
and tax evasion takes place It is 
simple and it should not take much 
time for Government to accept It.

There is one more suggestion and 
I do not know whether it is good 
for me as a member of a political 
partv to make that suggestion but if 
one feels impelled to make the sug
gestion, T feel one should do so, All 
wftlitiGftl parties should be registered. 
Wo political party should function in 
secret We should know who toe 
«SlMnMrs of a political party are; we

should know who their office bearers 
are, what their funds are, etc. AU 
political parties should be in the 
natuie ol trusts because they are 
trustees for the people and they up 
beiorc the country m the name of 
then parties and get elected and 
sometimes run the Government and 
sometimes run the opposition; It 
makes no difference to me, I think 
it is very important to see that for 
the working of democracy as well as 
prevent any temptation that may be 
there -people with black money 
ma\ tempt political parties* that in
cludes all political parties—I think 
it js very important that all politi
cal patties sjiould be registered and 
we should know, there should be 
open lists and registers showing who 
the members aie, who the office 
bcaiers aie and what are their pro- 
csduie foi election what is their 
constitution etc.. as we do under the 
Societies Registration Act of 1860 
and their accounts should be audited 
and theie should be annual reports. 
If some such thing is done it will 
go a long way to bring back health 
to our economy and polity and also 
check many other things that are 
happening m this country

I am finishing with one last sug
gestion I should like to add my 
voice to the need for treating the 
income-tax department officers a 
little better than we were treating 
them hitherto T do not know what 
then status us. I do not know whe~ 
thei they have the same status as 
members of the Indian Administra
tive Servirt, I do not know whether 
they have the same promotional 
prospects as members of the now be
coming extinct ICS or the upcoming 
IAS If I can think of any job which 
is the most imooitont, it is this job* 
It ig not merely law and order which 
is most impoitant m our country. 
Many law and ordei problems are 
connected with the solution or aon- 
solution of economic problems like 
mobilisation of resources and so on. 
The Government should make a 4e 
novo examination of the entire cadrfc 
of income-tax officers, their promo* 
tiom and their prospects and othtfr 
things and see to it that they «rt
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given a sufficiently strong position 
and sufficient incentives so that they 
can function honestly and courage
ously in the best interests of the 
country.
u m b ra ,

[Shhi K. N. Tiwary in the Chair]
SHKI K. BALADHANDAY U-

THAM (Coimbatore): Let us remind 
ourselves that when we are discus
sing this question we are living in 
an acquisitive society where real 
values are at a discount and nothing 
succeeds like success. W« are all ag
reed that in this acquisitive society 
we are confronted by a problem of 
agonising dimensions and we also ag
ree on the disastrous consequence?. 
The need to combat this menace is 
also a point on which we all agree. 
We called upon the Wanchoo Com
mittee to go into this question. But it 
is not as it Mr. Wanchoo and his com
mittee were going into this question 
for the first time. There have been 
many committees which have gone 
into this question in the past

For example, there was the Ayyar 
Committee in the yea?: 1936, the 
Varadachariar Investigation Com
mission in the year 1948, the John 
Mathai Commission in 1954, Profes
sor Kalder who was invited to come 
and go into this question in the year 
1956, the Mahavir Tyagi Committee 
in 1958 and the Departmental En
quiry Committee in the year 1968. 
So, it is very clear that they are 
seized of this problem for a long 
time and committees after commit
tees have gone into this question and 
submitted their reports. In spite of 
all this, the verdict now is that the 
proportions have Increased, they 
have become even more menacing 
and we have reached a stage when 
we cannot do anything because th*y 
are eating into the vitals of our eco
nomy* We now call it a parallel 
economy,

While going into the question of 
the parallel economy* X am afraid 
the Wanchoo Committee has been 
very disappointing and has shown 
its affection for wealth and privilege,

The Wanchoo Committee has elabo
rated the crimes at length but it is 
afraid to name the criminals. Unless 
they name the criminals, unless they 
identify the criminals, all their re
medies. all their palliatives, ail their 
arsenal to deal with this question is 
not going to be of any use whatso
ever.

Why do I sav that the Committee 
has been disappointing and it has 
shown affection lor wealth and pri
vilege? The recommendations of the 
Wanchoo Committee can be broadly 
classified into two categories. One 
set of suggestions deals only with 
administrative measures. They have 
not gone into the root of the prob
lem. Secondly, they have accepted 
the evidence of the yery criminals, 
of the very perpetrators of the 
crime, and then made their recom
mendations.

The monopoly houses have been 
demanding two things. They have 
been pleading and leading evidence 
to the effect that unless the rate of 
income-tax is reduced “you cannot 
deal with black money, we will de
feat you” That has been their chal
lenge. The Wanchoo Committee at 
the very outset has conceded this 
demand. They want it to be reduced 
from 97.75 per cent for the highest 
income bracket to 75 per cent. I 
totally agree with Dr. V. K. R. V. 
Rao here and his view, coming as 
is does from an economist, has got 
greater weight than that of mine* 
This proposal of the Wanchoo Com
mittee for reduction in the rate of 
taxation shows how far they have 
degraded themselves on this quea* 
tion.

Secondly, they have suggested the 
doing away with controls. This has 
also been one of the persistent de
mands of the big industrial houses. 
Controls have failed is another taai- 
ter. Whv do the big industrial houses 
want de-control? It is not as if con
trols are responsible for the accu
mulation of black money. Even if we 
remove controls, they will accumu
late black monev. Was it because of 
the high incidence of taxation that 
they created artificial scarcity? It is
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because of the high incidence ot 
taxation that they violate the foreign 
exchange regulations? Is it because 
of the high rate of taxation that 
they aie indulging in speculation? 
No, high rate of taxation or controls 
has nothing to do with this. Yet, 
the Committee thought it fit to agree 
to the pleas of the industrial houses, 
the big shaiks o£ the monopoly 
houses, and make these recommen
dations for implementation by tne 
Government.

Even in the matter of administra
tion I find that this Committee has 
got its partiality for the privileged 
The Committee concede the right of 
the wealthy, of the powerful, of the 
moneyed people to tempt others.

MR CHAIRMAN He should tiy 
to conclude soon.

SHRI K BALADHANDAYU- 
THAM T cannot cover such a vast 
subject so soon If you so desire, I 
will iPbume rrly seat now itself 
Hore 1 ma\ point out that the pre
vious speaker was Riven moie than 
45 minutes

MR CHAIRMAN Mv difficulty is 
that the time allotted foi vour parly 
ib onlv seven minutes I know it is 
an important sublet I do not want 
to be vei v strict But he should also 
be considerate to the Chair

SHRI K BALADHANDAYU- 
THAM' I am in your hands I will 
take the time allotted by you But 
I expect you to show some consi
deration for the subject, if not the 
speaker.

With regard to the administration 
also we can see the bias of the Com
mittee. They concede the right or 
the monev bags to tempt people 
They also concede the right of peo
ple to be tempted The income-tax 
officers, who are Gazetted Officers, 
have got the privilege and nght to 
be tempted, So, in order that they 
are not tempted, the Committee re
commend that they must be Paid 
higher emoluments, After all, tne 
Pay Commission is there which is 

into tfce adrvice conditions or

all Government officials. Still, this 
Committee is recommending b ip r  
emoluments to income-tax officers.

One of the dangers facing the 
economy today is bn account of tfce 
bureaucracy Today there are two 
classes ot income-tax officers. Class 
I and Class II Though both of them 
are doing the same work for doing 
equal work they are paid diffeteat- 
ly There is difference in the method 
of promotion also. Those who are in 
Class I, that is to say, those who 
come by direct recruitment, they are 
automatically promoted after five 
years But those who come from the 
ranks, even though they are much 
more experienced, they are oot given 
the same^rate of promotion. So, the 
bias of tne Committee is for tne 
rich, for the Gazetted Officers, tne 
higher officers in the administrative 
machinery.

The root causes for the existence of 
black monev are three There are 
three devil*, operating m the Indian 
cconomy One is the monopoly 
houses, which were born m black 
monev It was during the last world 
war that these big industrial houses 
came mto being How did they come 
into being’  It was through the accu
mulation of bbek money Even as 
children they lived with it and thev 
have grown up with that They 
were born in the cradle of black 
money

Thev were helped and abetted by 
another devil, namely, bureaucracy. 
The thud devil is the party in power; 
the bouj&eoise political party sn 
power is capablc of being financed 
by black money It is not merely 
the fact that there are big industrial 
houses which are in the highest in
come brackets which are evading 
taxes and which are able to corrupt 
the bureaucracy that has creates* 
this situation. It is the policies pro
pounded and followed by the govern
ment in the last 2$ years which has 
created the conditions for the deve
lopment of this parallel economy.

So, these three devils are there 
and they have to be dealt wftfa' 
While dealing with it, you have to 
take the interim report wltlcfc Is
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VteSty much relevant here. The rele
vance is that they made a recommen
dation of demonetisation. They have 
not referred to it in the final Report. 
In the final Report, they have not 
made any reference to it except to 
say that It will be efficacious if it is 
implemented. There is a difference 
between the interim report and the 
final report. If demonetisation Is 
efficacious, the final report must have 
dealt with that because the Govern
ment has not implemented it. I do 
not agree with Dr. V. K. R. V. Rao 
that the Committee cannot recom
mend demonetisation. The Commit
tee can recommend socio-economic 
changes, the structural changes in 
the economy. If I were put in the 
Committee* I would recommend even 
more. The terms of references itself 
is on black money. When dealing 
with this question of black money, 
they have to recommend att those 
measures like demonetisation. It can
not be merely done by suggesting 
administrative measures. It has to be 
more than that.

They made a proposal of demone
tisation. With regard to demonetisa
tion, I do not agree that 10-rupee 
notes should be demonetised. It 
should be 100-rupee notes and above. 
Demonetisation is inevitable. If the 
Government does not do it today, it 
will have to do it tomorrow. Without 
mopping the black money in curren
cy, transactions cannot Sttop in 
spite of the cBeques system being 
proposed. You must have cheques for 
nigher transactions. They can also 
be like travellers’ cheques. I agree 
with the proposal and I also say 
that the proposal must be mmexb  
see these things are implemented, 
that payments are made only in this 
way. It is necessary for mopping up 
the existing currency in black money. 
Demonetisation is inevitable. The 
Government need not go about say
ing it that they are going to demone
tise it. Demonetisation must be done 
with all the preparations overnight 
suddenly. Unless they* do that, they 
cannot mop up bla&fc“ money

With regard to other things, I ex
pected the Wandtood Committee to» 
make a recommendation that tfcerfe 
must he a ceiling on profit. We title 
of having a ceiling on land and ur

ban property. Why not there be a 
ceiling on profits also. It is a ques
tion. of income. Why not fix a ceil
ing that nobody would earn more 
than 2 per cent or 4 per cent or the 
maximum of 5 per cent profit. Un
less there is a ceiling on profit, the 
black money will continue to be 
there.

I also agree with Dr. V.K.R.V. Rao 
m suggesing that there should be 
simultaneous chcck-up of the safety 
vaults m all the banks. Combined 
with demonetisation, there should be 
simultaneous check-up of all the 
safety vaults of the banks, at one 
stroke, all over the country.

Apart from that, they must also 
acquire properties which have been 
under-assessed and under-estimated 
m value. Any immoveable property 
which is under-estimated should be 
acquired by the Government. Un
less you do that, you will not solve 
the problem. Mere transactions alone 
will not solve the problem You will 
have to acquire the properties 
which are under-assessed and under
estimated I say this because we need 
money. Our Finance Minister has 
said that Rs 6,000—7,000 crores of 
additional revenue are needed in the 
next period Even as a revenue, you 
have to acquire properties which are 
under-assessed.

Not only that Mcney is being sent 
out. You must nationalise the foreign 
banks. Otherwise, you cannot stop the 
leakage You will have to nationalise 
monopoly houses I expected the 
Wancnoo Committee to make that 
recommendation Unless you take 
over the monopoly houses, you can
not deal with tnis problem By leav
ing them, you are allowing them to 
make money. Unless you take them 
over, the results will not be achiev
ed.

Then, foreign trade should be 
nationalised. There should be natio
nalisation of all essential consumer 
goods factories and other such estab
lishments. There should be nationali
sation of foreign trade and also 
food trade in the country. Without 
these socio-economic change* about
which tfee Government ba? been 
talking and wftich has bum vto 
pledge given to tbs peofde,
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itoptefflmtim  them, you cannot deal 
With black money, Mere administra
tive measure will not do.

Under these circumstances, the 
Government appointed this Commit
tee and the Committee has come 
out with a report. Now, while deal- 
tog with that, the thinking of the 
Government seems to be that they 
will have joint ventures with the 
very people who have accumulated 
black money, the Tatas and others. 
They are going to have jdhat ventures 
in industrial sphere. On the other 
side, the slogan is “Work” . Work is 
the only slogan of Indian economy. 
The concentration of wealth and 
accumulation of black money goes on 
merrily.

So, the Wanchoo Committee report 
has been very disappointing. The 
slogan of self-reliance by the year 
1980 is becoming a big joke a moc
kery. While we talk about Indian 
conditions, the Wanchoo Committee 
refers to Western conditions. The 
Western conditions have no rela
tionship to Indian conditions. They 
have no comparison to our coun
try. We are 300 years behind them 
in the case of development. To talk 
about Western conditions in relation 
to India is ahsurd. They do not want 
to evolve an Indian way of dealing 
with black money.

Whatever we try to do by way of 
implementation, it has to be not 
pierely administrative measures but 
structural changes must be brought 
about m the socio-economic system. 
Unless! you bring about structural 
changes, the black money cannot be 
dealt with. Without dealing with 
black money, you cannot bring about 
the development of this country or 
solve any of the people’s problem. 
Garibi Hatao will be merely a slogan, 
a day-dream, if you do not bring 
about structural changes and deal 
With black money as it should be 
dealt with.

SHRI N. K P. SALVE (Betul): Mr. 
Chairman, Sir, since the Report was 
published and was, thereafter, made 
available to us in the early part of 
W b  3tea*. it evoked considerable in- 
w aited in the cotmtry for it dealt 
ivfcifo a very topic*} matter and

various comments were made exg&es* 
sing divergent shades of opinion as 
was inevitable. The comments were, 
as usual, inevitable, good, bad ana 
indifferent. They were relevant, also 
irrelevant and some oi them worthy 
of very useful consideration to see, 
to what extent, those comments could 
supplement the Report, to find some 
solution to this malaise of black 
money and tax-evasion. However, if 
someone wants to use this Report 
only for purposes of a very cheap 
political gimmickry, it is for the 
person concerned to do so if he 
thinks he is achieving some political 
ends. But so far as tne purpose of 
finding out some solution to this 
menacing problem of tax-evasion and 
black money is concerned, there is 
no contribution made.

Various comments were made by 
Shri Jyotirmoy Bosu. Unfortunately, 
he is not here now. I would have 
convinced him how vague those com- 
ments have been He referred to 
various estimates of tax evasion and 
tried to create an atmosphere as if 
we were living in a parallel economy, 
black money, which economy is more 
powerful than the real economy and 
that the parallel economy was the 
real economy, as it were. While I 
have not the slightest intention of 
minimising the extremely delete
rious, harmful and pernicious charac
ter of black money and tax-evasion, 
I must point out that the figures 
given by Shri Jyotirmoy Bosu, 
though drawn from the Committee 
Report, arc not put up here in a 
proper perspective. They have them
selves relied on figures bereft of any 
conviction and with tremendous re- 
servationss The system they have 
followed is anything but systematic. 
They have made no secret about it.

On p. 7 of the Report, they have 
themselves said:

‘^Research work on tax-evasion 
in this country is extremely 
limited: also attempts to es
timate and study tax-evasion 
suffer from some basic ittr 
firmities owing to the insufft- 
ciency or non-availability of 
reliable data. Unless a detail
ed breack-down of the total 
assessed income generated m

\
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each year is available, it is 
dimcuit to make a scientific 
study of the trend of tax- 
evasion . . .

Later on, while commenting on their 
own estimate of black money tran
sactions to the tune of Ks. 7,000 crores, 
the Committee itself looks upon their 
estiirate with some degree of ridi
cule. They themselves say.

‘ The money value of deals* in
volving black money may, 
therefore, be not less than 
Bs 7,000 crores for 1968-69

were trying to find a solution to. 
They have themselves given a find
ing to which I wish to refer. It is 
a complete answer to every one who 
is likely to be obsessed with thte 
idea ot demonetisation and run 
amuck as the Mover of this motipn. 
They have themselves stated it. I 
wish he was here. This argument, 
this finding, I am inclined to consi
der, was made by the Committee m 
anticipation of the fact that this 
type of argument would be put for
ward by people who would not be 
able to properly digest the interim 
report ot the final leport They haveI  } V W  «fcN/A ^  W  w w w mm+m W wr

We would, however, hasten said that moneys are not available
to emphasise that the amount 
of tax evaded income for the 
year 1968-69 is only a guess 
estimate based on certain as
sumptions about it Substan
tial difference of opinion ex
ists for want of adequate 
date . . .

Therefore, the figures must be* taken 
subject to these very serious limita
tions that there was not scientific 
data available, that there was no re
liable basis for this estimate 

Then it was said that the second 
report was written under duress 1 
asked him as to what was the basis 
for this type of allegation against a 
Commission which was headed by a 
retired Chief Justice I do not know 
what was the basis He did not want 
to divulge If any of the two reports 
is written under duress, then both 
the reports are not worth the paper 
they were written on How does he 
say that the first report is every
thing and that the second report is 
nothing? I submit that this type of 
allegation is bereft of any restraint 
and responsibility and does not help 
one way or the other.

He has become the greatest cham
pion of the cause of demonetisation, 
and He draws his entire 
from the interim report of the Cow- 
tmssioa. I wish he had read this 
report a Uttle more carefully and 
in deMil Then he would have realis
ed that after the Committee.had put 
in some more work, after they had 
called i»  some more witnesses ana 
had taken their evidence, after they 
had collected some mosfe facts, they 
found that d e m o n e ^ ^  would not 
be a solution to the problem they

m currency notes, the moneys have 
gone m lavish consumption, they 
have gone in jewellery, m gold, in 
properties, m stocks, and that it is 
wholly wrong and erioneous to 
assume that moneys are hoaided and 
the moment demonetisation takes 
place, we will have uneaithed all 
those rroncvs Nothing can be more 
fallacious and unrealistic th<m this 
The Commute* has given its finding 
on page 8.

“In addition, we would also 
like to dispel a possible im
pression that the tax-evaded 
income is all lying hoarded 
which can be sei/ed by the 
authorities, much ol it has 
been either conveited into 
assets or spent away m con
sumption or else m circula
tion m undisclosed business 
dealings ”

Either demonetisation could have 
been recommended or this finding 
could have been giyen. The two could 
not have simultaneously found a 
place m a report which could be 
considered a consistent and a rational 
report In the light of this, one can 
only coir«e to this conclusion that, 
after the Interim report, they must 
have reviewed the entire matter, 
looked Into alt the facts connected 
with black money, m what shape or 
form it is kept by different people, 
and then come to this conclusion that 
it is not hoarded in cash* they have 
said so in those terms; they have 
said that they want to dispel such 
an impression and, therefore, they 
have not recommended demonetisa
tion which is feeing so much chan** 
pkmed fcy Storf Steitt
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The basic difficulty about demone
tisation which Mr. Bosu does not 
seem to realise is this. However 
fanciful the idea may be* in practice 
does he realise how ineffective, how 
impracticable, how dangerous, the 
whole idea is going to be? The re
cent raids conducted in Bombay re
veal that there was hardly any cash 
available for the tax officer to find 
in the houses of the film people. 
Then, finally, they have said that 
Bs. 7,000 crores worth of transactions 
are taking place in a parallel eco
nomy with unaccounted money. We 
want to curb that parallel economy. 
It is wholly a fallacious idea to con
sider that once we have taken out 
the current money and have intro
duced, for example, red currency in
stead of blue currency that will take 
care of the whole problem. Nothing 
can be more fallacious than this. 
The money is in circulation all right, 
never mind what is the colour. You 
may withdraw the old currency and 
introduce a new currency, but even 
then that money will still be in 
circulation. What about the circula
tion of Ks. 7,000 crores? It is the 
circulation of those Rs. 7,000 crores 
which leads to generation—and after 
generation, proliferation—of black 
money. How is that to be eradicat
ed and remedied with demonetisa
tion? Demonetisation is being resort
ed to as some sort of over-simplified 
process for finding a remedy for a 
malady where the remedy itself is 
much worse than the malady. There
fore, I suggest that the idea of de
monetisation i* utterly ridiculous.

One more question, I would like 
to ask him. Has he studied what was 
the result of demonetisation that we 
had in the country in 1944, how 
much black money, soon after the 
War, was the Income-tax Department 
in a position to unearth as a re
sult of demonetisation? Wherever 
the Department started cases when 
demonetised notes came for encash
ment, wherever cases were started 
by the Income-tax Department, ‘Here 
is the black money which is sought 
to be converted intd new currencies*, 
old currencies being repayable, all 
those cases we*e struck down in 
©ocrtsi there was no evidence to 

that Rs. 10*000 or 20,000 which

these people had brought was not 
the money available with them. 
Where is the guarantee that this 
time the same thing will not hap
pen?

Finally, the day you announce de
monetisation, gold prices will go up 
by another Rs. 20 and every one 
will purchase gold, there will be a 
large scale organized racket taking 
advantage of demonetisation. Do not 
play havoc with your economy by 
this suggestion imagine the crisis 
that you are likely (to create be
cause of this. This Government  ̂ has 
to have a stable monetary policy. 
You cannot distrust all the people in 
your own currency. Theretore, the 
whole idea of demonetisation, for 
him it is allright, but any one who 
carries some responsibility will not 
consider its worth the thought.

Coming to ceiling on cash hold
ings, it is an equally fanciful idea. 
We cannot be disrespectful to a legal 
tender. I hâ te myself been thinking 
on the lines suggested by Dr. Rao, 
to have, if not a travellers’ cheque, 
some sort of a cheque marked good 
for payment, some sort of demand 
draft of different denominations, but 
the real difficulty comes if you probe 
into the matter further, whether it 
is negotiable or not. For instance, 
A gives to B A puts his signature 
and B's name is written. The ques
tion is whether B, the recipient, 
can negotiate it or not. If he cannot 
negotiate, then we have the difficul
ties. There are not adequate banking 
facilities. If you are in the remotest 
corner of rry constituency, for in
stance. where to get the cheque en
cashed? He will have difficulties In 
encashing this type of cheque. But 
then if the negotiability is unres
tricted, that will become a parallel 
currency and that will be a subject 
matter of black money and black 
transactions. However, it is a matter 
which Can be looked into more scien
tifically. The restriction on cash 
holdings need not be exactly in the 
form in which it was suggested, but 
some via media can be found out to 
curb black money transaction.

On acquisition of properties. we< 
have already made the laws. T|uwre* 
fore,' excepting unleashing a ptitS&l*
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cal attack on us, I do not know what 

/Mr, Bosu had in mind while making 
the speech that he did today, try
ing to attack the Prime Minister un
necessarily.

With your permission, I will take 
a few minutes to make some of my 
comments on this report.

The first relates /to reduction of 
spates. I entirely agree with Dr. Kao 
in what he has said about reduction 
of rates. The entire recommendation 
on reduction of rates has been made 
in such a cavalier manner, one is 
simply startled; no rationale is given 
how a person who would be a tax- 
evader at 99.75 would not be a tax- 
evader at 75 per cent, If a person 
wants to evade tax, he does not see 
what rates of taxation are there at 
the highest slab. If it is, say, Rs. 10 
lakhs, usually tbe decision that he 
takes is, T am going to pay tax on 
Rs. 3 lakhs irrespective of the rate 
of tax’. He will submit a return of 
only Rs. 3 lakhs and will resist all 
the efforts of the Department to tax 
him on even a rupee more than Rs. 
3 lakhs. That is how it is done. I 
might submit that 90 per cent Of 
the people may not ie  knowing what 
are the highest rates, the different 
rates at different slabs. The tax-eva- 
der’s psychology is not built with 
reference to high rates of taxation— 
the highest marginal rate of taxa
tion—, it is essentially built with re
ference to what income he wants to 
pay tax on. They are suggesting re
duction in the rates of taxation,. But 
there is an important obligation 
which we have to carry out. How is 
that to be taken care of? That is the 
obligation connected with our social 
objectives and eradication of inequa
lities. Ending inequalities in wealth, 
Opportunity and power is as much our 
kfther ats growth is. If we want to 
arrest the malaise of tax evasion and 
black money equally we want to en
sure that these disparities are brought 
to an end.. Now, this question of dis
parities ms been dealt with in one 
sentence very cursorily; they have 

' dispensed with ■ it in one -m*- 
;■ tencei tMs ■■ iswhattfcey say on page

'
- iM m  for ■'

would narrow down 
lities of income and wealth. 
In theory this might be a 
va lid proposition but in prac
tice high rates of taxation 
are apt to make the rich 
richer and the poor poorer 
thereby widening the gap 
between the two classes.”

I wish they were serious about what 
they were saying and I wished at 
least two-third of it should have been 
devoted to do some research work, 
saying, all right, here has been the 
following rate of increase in taxa
tion, this is how the disparities have 
grown, this according to us, will be 
the fair rate at which  ̂ >would 
have an incentive to pay his taxes, 
this will ensure the objective name
ly, of ensuring the highest; iret urn to 
the exchequer and at the same time 
ensuring that it will not increase 
the disparities. But all that work has 
not been done. Instead, what do you 
find? Relief is given at the highest 
point. If you are earning about 
Rs. 70,000 they have re
commended a rate of 74.75 
per cent. It is for the benefit of people 
earning above Rs. 2 lakhs who will 
get the benefit of 23 per cent. A per
son earning Rs. 30,000 gets no bene
fit in the revised rates given by them. 
A person getting Rs. 15,000 gets a 
benefit of 0.6 per cent, A person 
who has Rs. 25,000 gets a 
benefit of 2 per cent. These people 
are, all those who are crushed; 
people getting Rs. 1,000 and Rs. 1,600 
are mostly salaried people and they 
are the most crushed section among 
the tax payers. They are not en
titled to any relief whatsoever.

The only people who are entitled 
to relief are those earning Rs. 2 
lakhs and above. Therefore, Sir, this 
proposal by which they are suggest
ing redaction in rates of taxation is 
thoroughly irratianal and it has to 
be completely rejected.

,The, basic difficulty which is "be-' 
fore us is this. Tnv&rious recommen
dations tMt they
are putting up arguments in twrim.:'

■ fsein..̂ .a^aih^.ftem ,; as.tiM $y 
to them;':b^;di!Gte^ ■
peared before them. There are no 
statistics, no data, no original work 
don* in a report of this character. 
We have spent tekh of rupees m
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it anti one would have expected that 
whenever they make a suggestion 
they will go into it thoroughly.

They have suggested clubbing. At 
least in the rranute of dissent, they 
have suggested clubbing and the en
tire report is suggesting limited 
clubbing. When they do it, one 
would have wished that they gave 
some figures saying, as a result of 
dubbmg, m 5 years, what is going 
to be the offtake increase of the exche
quer Are we going to do this type 
of clubbing just for the sake of 
clubbing, or, does it serve any real 
purpose*' If it has any real purpose, 
why cannot you put your idea into 
something more concrete? That has 
not been done, unfortunately, and 
that has not been achieved.

The Wanchoo Committee has not 
stated a word about the taxation of 
the companies Yesterday only I was 
reading m Bombay a report given 
as a result of a study of the Reserve 
Bank, after a study of over 1205 top
most companies and the effective 
rates that they have paid. That 
means, the real rate on the profits 
is 42 per cent in the year 1970-71 as 
against 47.5 oer cent m the year 
1967-68, Therefore, Sir, our companies 
arc subject to a rate of taxation 
which is very rational, very liberal. 
But that is not dealt with at all, 
that is not mentioned here.

BHADEi 4,1394 (8A&A) Dwea Too#* Enquiry m  
Committee \M)

the lesser income group than those 
who are on the higher income brac
kets. There are some calculations 
made and they are startling calcu
lations .

Apart from the reasons given by 
Dr. Rao for not clubbing the income 
for purposes of taxation with which 
I entirely agree, this is my reason, 
purely on the basis of taxation, as 
to how the burden will tall on those 
who are m lower income group and 
how relief as a result of clubbing 
will really go to those who are re
ally rich.

This is a very crafty manner in 
which these things are done which is 
very unfortunate. May be they have 
done it inadvertently not knowing 
what they are writing. What they 
have done is really unfortunate. Take 
for example the case of a husband 
and a wife each earing Rs. 50,030. 
According to the existing rates of 
taxation, if they are separate, each
has to pay a tax of Rs. 19,550 and bet
ween the two of them the tax would 
be Rs. 39,100. Now, if the clubbing is 
done, as per the report of Mr. Rang*- 
nekar and Mr Chitale, what will 
happen is this Tax is levied at the 
rates given by them at page 20. Then 
on this Rs. 50,000 plus another B& 
50,000, that is, on this Rs. one lakh, 
the tax payable will be Rs. 48,575, 
meaning an increase of Rs 9,475,

* that is, 24 per cent increase. Take
Why is there evasion m companies? the case of a husband and wife, eam-

They have not gone into it. This de- mg Rs 5 lakhs each. Today on Rs 5
partment has not done, sufficient lakhs, the tax is Rs. 4,45,050; that
amount of research, unfortunately, 
to find out what the effective rates 
of taxation are over companies as a 
result of various deductions, various 
rebates and various concessions. The 
effective rates which ultimately come 
under companies are much less than

means, husband and wife, together, 
will have to pay a tax of Rs. 8,90,100. 
If it is clubbed and it becomes Rs. 10 
lakhs, then, according to the rates 
prescribed on page 20. instead of Rs, 
8,99,300 according to the existing 
rates, the tax on the two will come

the paper rates which we describe to Rs. 7,21,325, a reduction of 18 per 
year after year in the Soheoule to cent. The richer you become clubbing
the Finance Act.
W Iuw.

About clubbing, Sir, this is sug
gested in the Minute of Dissent by 
Mr, Rangnekar and Mr. Chitale. It 
4* a wry pernicious and, dangerous 

aa. 1 had' a banish that the finance 
** possibly toting with this

„^a and t thought it ever that idea ---------- ---------- ^
is  how it is W- to the various countries which ha*e
ing to fce m  the people who are in clubbing?

does not make any difference, be
cause above Rs 60,000 they are re
commending that the rate should be 
74 per cent. So if it is clubbed at 
that level, it is going to make no 
difference. This is an extremely dan* 
gerous idea and St needs a sophisti
cated and well-trained machinery t o  
doing this type of dubbing. Httte 
they any idea? Have they looked in*
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[Shri N. K. Salve]
In U.K. it has been made optional. 

Look at Canada, Australia, Sweden 
etc. They have complicated methods 
of clubbing it about and when they 
club it about, they have tremendously 
streamlined methods of bringing 
about and ensuring that there is no 
harassment caused to the people who 
are assessed and that the exchequer 
is not put to any jeopardy. There 
different higher slabs of exemptions 
are given. They have other relief 
given and there it is a more homo
geneous sort of society which is more 
easily amenable to that type of pat
tern. It is certainly not possible in 
India.

This is my last point I wish to deal 
with litigation, very wastful litiga
tion which the Department indulges 
in. Large amount of appeals,—trivial, 
flimsy, frivolous appeals,—are filed/ 
by the Department, lock, stock and 
barrel, against all the orders passed 
by the Appellate Assistant Commis
sioners of Income-tax. Persistently, 
Sir, I have been objecting, objecting 
and objecting with the Finance 
Minister and with the Minister of 
State and saying: Kindly check up 
from the tribunal, whether of the 
appeals you are filing against the 
order of the Appellate Assistant Com
missioner of Income-tax, 30 to 90 per 
cent appeals have been dismissed or 
not.

Sir, what is the use of foisting liti
gation on to the heads of the asses
se s  when you are only unnecessarily 
adding to the litigation?

Something needs to be done about 
it. If they think that the litigation 
is a justified litigation in the inte
rests of revenue then let them agree 
to the principle of costs. If they 
will have to bear costs, then many 
trivial and flimsy litigation cases will 
not be there, and are could under 
Stand it. Unless this is done, It will 
be impossible to put an «ad to 
this type of attitude ,m  the part 
of the Department, jfor, I have 
realised that the umvw^gness of the 
tax-payer to desist I r w  avoiding 
taxation can only be matched with 
the over^nwiningnes* Of the Depart- 

to dotist fifom hawing ike mast 
futile, the ihost unproductive and 
the v(*091 insensible tax litigation.

SHRI MURASOLI MARAN (Mad
ras South): The Wanchoo Commi
ttee’s report is a strange mixed bag 
containing something for the radical- 
minded people and some other things 
for the richest sections of society. 
Dr. V. K R Varadaraja Rao and 
Shri N. K. P. Salve ably defended 
the Government for not demonetis
ing the currency notes as suggested 
in the interim report. But I am sorry 
to say that the great expert in eco
nomic and the expert in taxation 
laws could not defend the Govern* 
ment for withholding the publication 
of the interim report. Some time 
back, Shri Yeshwantrao Chavan ex
plained that the publication of the 
interim report was found unnecessary 
as the final report had been publish
ed. But now here comes Shri Yesh- 
wantrao C ha van’s advocate who has 
pleaded some other thing I am sorry 
to say that Shri N K. P Salve was 
quoted out of context from the final 
report My hon. friends opposite 
maintain that this kind of suggestion 
about demonetisation was found un
necessary, they also maintain that 
suddenly wisdom dawned on the 
members of the committee after they 
released the interim report. This is 
not true. I would like to quote from 
the same report. The Committee say:

“An interim report was submit
ted to the Government to
wards the end of 1970 recom
mending therein some Im
portant steps of a radical 
nature for immediate imple
mentation. After detailed de
liberations and careful con
sideration, the Committee Is 
stilt fully convinced . . ".

—mark the words ‘still fully con-vtnced—
. about the efficacy and feasi

bility of the measures re
commended in the interim 
report*

This is the feeling expressed in the 
final report. As the Deputy-Speaker 
himself has pointed out, the interim 
report and the final report are linked 
together. But while the final report 
has been placed on the Table of the 
House, the interim report has not 
been placed bv Government on tha 
table of the House, but it tag bean 
placed on Table of tlie w W  ty
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Shri Jyotirmoy Bosu. I do not know 
what the rules of the JHouse have 
to say in this matter. But if a report 
contains something produced before 
and if the two have some relation1 
ship, then even though the rules may 
not derr&nd that both should be 
placed on the Table of the House, 
yet I feel that conventions demand 
that the interim report also should 
be laid on the Table of the House.

The interim ieport was not the 
result of a hasty conclusion They 
pondered over the matter for eight 
months and they were going mto the 
very urgent problem of the nation, 
namely the creation and prolifera
tion of hlack money, and they have 
suggested some radical measures. 
But we are vet to understand why 
Government have not produced the 
interim report It is not as though 
all the reports given by all the com
mittees or all the recommendations 
made bv the so-called committees are 
accepted by Government. Government 
can at any time pick and choose. 
They are at liberty to do whatever 
they want. But so far, no sufficient 
reason has been given for withhold
ing the publication of the interim 
report.

I would say that Government are 
themselves to blame for making Shri 
Jyotirmoy Bosu a James Bond type 
hero, and I congratulate Shri Jyottr- 
traoy Bosu on his 007—operations. We 
all know that Government are in an 
embarrassment. In my language there 
is a proverb which describes this 
kind of embarrassing situation. It Is 
that faced by a Brahmin lady whose 
dry meat had been stolen. She could 
not cry; she could not complain and 
she could not own the mistake also, 
this is the situation which Govern
ment are fk<*fng.

If Government themselves were 
thinking in terms of introducing de
monetisation. if at that stage, Shri 
Jyotirmoy Bosu had released the in
terim repart then Shrt Bosu has 
spoilt a good move by disclosing this 
tfgport publicly. The guilt on the part 
0!  the Government te more because 
Ihey have failed to keep a secret 
H#oeume»t. I think Parliament and 
the public have a rijrttt to know what 
im* happened. Is tfoe report placed 
m  t&e TWWe of tfee House by SW  
Jyotirmoy Bosu the m l  «me 0* fe
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it a fake one? If so, why did Gov
ernment not place the same on thp 
Table of the House? I hope the hon. 
Minister will give a good explanation.

The Wanchoo Committee’s report 
is a little disappointing to those who 
wished that the jungle of tax laws 
which confuse us, the tax payers and 
the tax administrators would be 
cleared. We all expected a simplifi
cation and rationalisation of the en
tire tax structure. But nothing of 
that sort has happened. We all know 
that taxation is the principal means 
of redistributing the resources. But 
it is our view that the Wanchoo 
Committee’s report has failed to 
view direct taxes and their role 
vis-a-vis the e 'onomic and social ob
jectives I do not think that the 
Wanchoo Committee themselves are 
to be blamed for this. Perhaps, the 
terms of reference were so narrow 
that they could not act otherwise. 
But yet, for the first time, a detailed 
and authoritative study has been 
made on black rroney and the cause* 
for black money have been diagnos
ed. Unfortunately, no data exist and 
so, it is a guess work, and one can 
only make a ‘guesstimate’ in regard 
to the existence of black money in 
various forms.

The Wanchoo Committee have 
listed various reasons for the emer
gence of black money. But they have 
failed to pinpoint the major foun- 
tainhead of black money. The in* 
come-tax payees are allowed an 
amount of expenditure necessary to 
create the income. Here is the loop
hole which provides the income-tax 
payee with a means to amass huge 
sums of black money. But nothing 
has been suggested by the Wanchoo 
Committee to plug that loophole. 
Unless that loophole is plugged, I 
think the generation of black money 
will continue to grow.

MR CHAIRMAN: Now, the hon. 
Member should try to conclude.

SHRI MURASOU MARAN: Please 
give me some more time. It is an im
portant problem.

SHRI JYOTIRMOY BOStI: I sug
gest that this may continue on Mon
day, because is a very important 
discussion. We are working for 
davs a week and with no luneh«breafc» 
After all we are human being* and
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our capacity to sit fox longer hours 
is limited. Just thmk of the people 
sitting above, the press people who 
have to make out a story* Again, how 
about the staff of Lok Sabha Secre
tariat?

MR. CHAIRMAN* We shall see. 
Now, let the hon. Member try to 
conclude his speech 

SHRI MURASOLI MARAN; Dr 
V. K. R. Varadaraja Rao had Sug
gested some kind of method, but 
Shri N. K. P. Salve had disagreed 
with it. ' I feel that instead of 
taxes like income-tax and others, if 
we have a big turnover tax, that 
would do away with black money. 
Whether one makes a profit or loss, 
a tax should be there on the turn
over, and I think that could solve 
the problem to some extent.

Strangelv, as pointed out by my 
hon friend, the Wanchoo Committee 
have suggested that the taxation 0*1 
the highest income bracket should 
beu'oduced from S7 5 per cent to 75 
oer cent It is very strange indieed. 
We have no record to show that if 
the tax on the highest income brac
ket is reduced, they will not evade 
income-tax 

Black money came into existence 
during the second world war. At that 
time, the maximum rate of tax was 
onlv 68 per cent. Ironically, it was 
during that time that the term ‘black 
money’ came into coinage.

There is a difference between this 
Committee and the Bhoothalingam 
Committee. The latter suggested that 
the minimum exemption limit for 
income tax should be raised Rs. 7.500. 
In India there is a cry that taxation 
k  high. I agree it is high, for whom? 
wot &>r the rich or super-rich, but 
fttr the Door and the middle Income 
group. If the Bhoothalingam Com
mittee’s recommendation had been 
accepted in this regard, that would 
have brought a good result*

MR. CHAIRMAN: There is one diffi
cult*. I will have to be strict now 
With tinre There are many speakers 
on the list. We have to finish this 
business, today 

m m  m m  MODY: The Congress 
Party has exhausted its time.

SHRI MURASOLI MARAN : Givem three mm

If that recommendation had been, 
accepted, at least half of the staff 
employed m the income-tax depart* 
ment could do more productive work 
find more than 2 million assesseee 
will be grateful to Government. I 
think Government should consider 
this kind of view.

Whenever we talk of black money 
operating, there is an impression 
abroad that only the rich industrialists 
or moneybags are the culprits. It is 
net so. It extends to small traders, 
lawyers, doctors, small entrepreneurs.

SHRI PILOO MODY: Pan-wallas.
SHRI MURASOLI MARAN: Yes, 

an-wallas, selfemployed people. All 
ave black money according to their 

capacity to earn. Where is the machi
nery the Government of India have 
to inspect and check this kind of 
people7 Pan-wallas are there not only 
in towns where the income-tax de
partment operates, but everywhere in 
the country, doctors are there every
where, self-employed people are there 
everywhere These people are there 
in every big village. As regards those 
who are the big people in the towns, 
the income-tax department can take 
care of them. But the Government of 
India have no proper machinery for 
tackling* all these people.

Regarding income-tax, two things 
happen Out of tax assessed, there 
are huge arrears every year, to the 
tune of Rs 500 crores. Secondly, 
there are Trillions of income earners 
who do not pav tax. Let us compare 
these figures with the sales tax which 
comes under the State Governments. 
There the State Governments have 
got the proper machinery. I think 
evasion is lefts: arrears also should 
be less if we compare them with 
those of the income-tax department.

What I plead is that for incomevfeax 
assessment and collection, the ma
chinery of the State Government 
should be made use ol. Even now 
they me malting use of it. If $hri 
Piloo Modty does not nay his tas  ̂ the 
Collector wilt «o> to his house on the 
rawest of the income-tax department. 
But I »av» thte Is not enough. The 
State Governments ha*e the ptojM
machinery. Jt̂ ah#*ld be m&e use <6
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Secondly, a major iecomir endation
?i  the Wancnoo Committee u  that in 

he interest of umlorimty and la 
bility, the central Government snouid 
assume the power to levy and ad
minister tax on agricultural income,

SHRI PILOO MODY Why not the 
States themselves?

SHRI MURASOLI MAJvAN. We 
also agree that many industrialists 
and film stars own i t{ farms and 
also convert black money into white 
money through the ê advices. We do 
not deny it But should tie Centre 
take away the right oi the States*' 
Now th<» cntiio India lamil
Nafiu is mied Vy a >mt?le pait/ Even 
ni Tamil Nadu id-o*o«icaily we die 
not diffeient bom tho iuling party 
elsewhere. We never la<£ behind them 
m socialist policies

SHRI PILOO MODY Shame on 
you

SHRI MURaSOLI MARAN In 
this context wnv should not the 
ruhr g paity ask the Chu‘» Ministers 
to put a tax on the rural rich? It 
could easily have been done Why did 
they not do it7 

AN HON M FM ^R Because it is 
a Stite subject 

SHRI MURAoJi I MARAN In 
Tamil Nadu, we have made a begin
ning to tax the rural rich end we 
know what followed I do not want 
to go into that controversy But we 
should do some heart-searching whe
ther we are genuinely and honestly 
interested m taxing agricultural in
come Even if the Ontre takes the 
power from the States, is there any 
guarantee that it will effectively use 
that taxing power’  Those industria
l s  and film stars who now show big 
incomes from their agricultural ope
rations witt later show hu«e losses 
if the Centre link * income tax with 
in agricultural income tax Today they 
are showing profit because it is very 
convenient for them to convert black 
rronev into white If tomorrow you 
link the two, they will show huge 
tassf*.

Moreover Tamil Nadu is complet
ing tb* tend jelling operation vary 

If tfeft Congress is sincere all 
th,* State Gov&mubnts will comntete 

land e&ira+tans, T N «

I ask where will there be biff land 
holdings to tax? Theoretically no big 
land holdings will be there for the 
big industrialists who take shelter 
under agriculture.

Gmy a lew of the recommendations 
of the Wanchoo Committee have been 
highlighted. Now I want to focus 
attention on one of the most impoi- 
tant recommendations of the Com
mittee. It is on p. 129 It reads;

“We consider that the Central 
Board of Direct Taxes should 
not be a part o; the Mimstry 
of Finance”*

Why’  They answer as follow >.
“As it happens, the secretariat 

offices function in an envi
ronment where they are sus
ceptible to political influences. 
In a democracy, the elected 
representatives of the people, 
no doubt, have to formulate 
and shape policies including 
fiscal policies It would be 
unfortunate, however, if m 
execution and implementation 
of policy, there were ele* 
ments of intrusion and inter
ference'*

1 thmk this is the most revolutionary 
suggestion made by the Coironittee 
We know the result ci not following 
this system Many leaders of State 
Governments have become Governors 
because the Government did not 
follow this suggestion. I hope this 
is an epoch-making, revolutionary 
suggestion will be accepted by Gov
ernment

MR CHAIRMAN: Shri D. D Desai
SHRI N K. SANGHI (Jaiore): Two 

Congress members should be called 
and then an Opposition member 
Otherwise, Congress members will 
not get their chance.

MR CHAIRMAN- We will finish 
this business today

SHRI JYOTIRVOY BOSU On a 
ooint of order under rule 370. The 
list of business shows that the Hous*' 
will rise at 6 p m. Secondly, you must 
not lose sight of the fact that to ^ v  
is Saturday. You should not aho 
forget that we have been fan*oj#£ 
the tacfa hour since Mcmday, W  
doe* thte Gsoyafmneni expect out o ” 
us? You irtsst ma^e it deatv
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sm i PILOO MODY; Let Govern? 
ment cut down their legislative pro- 
gramme. Let thetr. cut out useless 
Bills which are being brought.

SHRI JYOTIRMOY BOSU: The 
Chair has to function within its rights* 
You cannot say that the House will 
sit till S a.m. tomorrow.

MR CHAIRMAN: It is true we 
have been sitting continuously from
11 to 6. But whenever any subject 
comes* extension of time is demanded 
Nejtft week we are very tight in 
schedule. So we have to finish this 
today.

SHRI JYOTIRMOY BOSU: I feel I 
have not been able to impress on you 
what we have at heart.

We have foregone the lunch-hour. 
How much are we expected to work? 
We just cannot do it  If you force us 
this way, we have to tmnk about a 
different action.

MR. CHAIRMAN: Let us see. Mr. 
D* D. Desai.

SHRI D. D. DESAI (Kaira): Mr. 
Chairman, Sir, if one looks at the 
composition of the Wanchoo Com
mittee, one can say that they were 
Impartial people. During the debate 
many references have been made re
garding black money and tax con- 
cealments. Also the quantum of the 
black money turnover on which tax 
is evaded ‘has also been referred to. 
They have been ir/mtioned in the 
Wanchoo Committee’s report.
17.26 hrs.

[S h r i  N. K. P. Sa l v e  in the Chair].

Particular mention has been repeat* 
edly made about the black money 
turnover of Rs. 7,000 crores but for this 
turnover one would not require Rs. 
7*000 crores as such Anyone in busi
ness would easily know and say that 
for an annual turnover of Rs. 7,000 
ow es and, that'if it is said that Rs. 
1*40$ crores h the income concealed 
which means, 20 per cent of the turn
over is net inefcme, and when the best 
bai$iu»*shfc*ts. do not disclose four to 
flye pet cent as net income; the 
amouuit required would not exceed 
Rs, l M w m p  nMe * tutiwnrar 
of concealed deals off Rs. *$00 m m *.

The tax evaded annually has beer*, 
computed in report a3 Rs. 4'<0 crores. 
Tiiat appears to be on the higher side, 
because, once the total amount ol 
black money is computed at ha. i.4U} 
crores oi* Rs. 1,50© crores, then we 
can easily judge that over a long 
period, the total amount conccai^d 
is that Rs. 1,400 crores or Ks. 1300 
crores and the tax evaded wouid be 
correspondingly lower. Further, the 
basis assumed by the Wanchoo Com 
mittee for computing black deals has 
been that of Kaidor Here again, we 
must know that the basis has since 
changed. More assessees have come 
in with the lesult that the incomes 
have got distributed and >50 also 
wealth and so also the tax liabilities

Further, we observe that each time 
reports are not taken m their totality, 
being interlinked. An impression 
exists that if we accept the recom
mendations adverse to the assessee 
and reject the recommendations 
favouring the assessees, then we are 
improving the exchequer's resource* 
This could not be Hue Kaidor rim- 
self has recormr-ended about 40 <'» Z0 
per cent as the maximum marginal 
limit. We did int accept that. If we 
look at tax fr mi the other an^lc, to
day, a tax assessee would put m 
efforts, risks and so on, but be a 2$ 
per cent commission agent of the 
Government of India, if he has to 
pay the highest rale. As against that, 
it has been trientioned that if a 75 per 
cent marginal maximum tnx limit 
was fixed, there would not be much 
of tax loss, but again one must re
cognise that 25 per cent of white 
money that an asses^ee might get 
wou’d bring him year after year such 
incoir<e on it that he would make 
efforts, run risks to earn and defini
tely go in for that 25 per cent satfing 
as against concealing the whnle 100 
per cent. He does not like to take the 
risk of losses, and if he mafces an 
earning, he gains tmlv to the extent 
of 21 per cent.

Then we come to the Tax Act itself. 
Here* we find that up to 1935, we had 
hardly 09 sections in the Tax Afefc 
Today, wet have W  sections In th« 
Taxation Act This is^odnplieating for 
assessees, the collection* and also Om 
procedure. To that extent1, tfe#r<? must 
be some revision made In wHtfevw'
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legislation or recommendations we 
make.

Then ther$ is the question of the 
total number of tax assesses. We 
find that probably there are over 
three million tax assessees today; it 
is, about 3.2 million to 3.5 million; 
any figure around that. But oat of 
that, nearly two million have hardly 
an income above Hs. 7,500 a year. 
Therefore, if we make this slab free, 
probably the loss to the exchequer is 
not more than Rs. 7 crores to Hs. 10 
crores as was estimated by Bhhotha- 
hngam Committee. But then the 
department’s workload will be hardly 
a million assessees and in that case, 
they can discharge the responsibilities 
better and more than make up in 
taxes collected.

There has been mention made about 
demonetising and even eliminating 
transactions through currency. Replies 
have been given in this House about 
demonetisation, and I do not want to 
repeat. But eliminating transaction 
through currency would not be a 
proper thing, because, after all, cur
rency is the iredium, and the media 
can change. So, even with a changed 
medium, illegal transactions could be 
done or devised and taxes avoided.

MR CHAIRMAN: The hon Mem- 
ber’s time is up.

SHRI D.D. DESAI: There should be 
an incentive to produce, an incentive 
to earn and an incentive to pay.

SHRI JYOTIRMOY BOSU: To 
which party does Mr. Desai belong?

SHRI D. D. DESAI: Dr. Rao has said 
that business Income is not flexible 
and that any professionals like law
yers, medical practitioners and so on 
lean adjust their incomes but business 
or industry cannot and will up or 
down their incomes. Believe me. Sir, 
industry or business can do that, make 
losses also, and if there is no return, 
certainly indifference creeps in and 
a certain airount of indifferences is 
sure loss and thus a loss of tax re
venue can also take place.

su m  w m tm a  a g a r w a l
<Morada£ad): Mr. Chairman, Sin

black money is growing every day* 
The common man feels that the 
present Government is neither 
serious not sincere to unearth black 
money. Black money and blackmail 
are tne essential virtues of the pre
sent Government. It is well know** 
that die present Government will not 
accept either the interim report car 
the final report. It is very obvious 
from the speeches made by the Con
gress Members.

We know that the Wanchoo Com
mittee has made five major recom
mendations. First, demonetisation; 
second, a ceiling on cash holdings; 
third, reduction in tax rates; fourth, 
reirovmg controls and permits; and 
fifth, strengthening of the tax ad
ministration I support all these five 
recommendations of the Wanchoo 
Committee.

The democratic functioning makes 
it obligatory on the part of the 
Government to be guided entirely 
by public opinion. Rightly or wrong
ly, public opinion in this country 
feels that demonetisation is the only 
solution to end black money. If the 
Government does not resort to 
demonetisation, that would simply 
imply that the present Government 
has got a share in black money. 
Therefore, it is not a question of go
ing into the merits of the problem. 
Whether demonetisation is wrong or 
right, the Government have been do- 
mg a large number of things which 
are not in the interests of the people. 
The people of this country are con
vinced that demonetisation! is the 
only solution to solve the problem 
of black money. Therefore, if this 
House and the country are to be 
guided by pubic opinion—and we 
know that any democratic country 
has to be guided by public opinion- 
then, surelv public opinion in this 
country is that demonetisation would 
be the only solution for unearthing" 
black money.

I know the reply that the Finance 
Mmister gave the other day, namely, 
demonetisation will not be good for 
the country When there Is a debate 
troing on in Parliament here, oft 
demonetisation, I do agree with it. 
But it is true that the country is djs
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tending demonetisation from the 
Government, because the country is 
<6oftvinced that this Government has 
developed vested interests in black 
tnoney. Therefore, it is not necessary 
that the Government should declare 
demonetisation today. Let the Govern
ment wait and see for the right time 
to demonetise. Demonetisation is a 
must, and if demonetisation is not 
done, the common man will believe, 
the nation will believe that this 
Government has got a share in the 
black money and their party has got 
a share in black money. I would like 
to make that point emphatically 
dear.

We have just heard the argument 
against ceiling on cash holdings also. 
I do not really see any reason why 
we should not place a ceiling on cash 
holdings.

SHRI K, R. GANESH: Black deeds. 
(Interruption)

SHRI JYOTIRMOY BOSU: Black 
deals by R. P Goenka?

SHRI K. R  GANESH: I am talk
ing about black deeds. (Interruptions)

MR. CHAIRMAN: What is it’

SHRI JYOTIRMOY BOSU: On a 
point of order under rule 376. The 
bon. Minister just now said, loud 
enoiigh to be heard by some of us, 
that we were taking recourse to cer
tain tactics. What tactics is he talk
ing about? Is it about black money? 
Is it B. P. Goenka’s patronage, the 
posters? What is it about? I want 
to know.

MR. CHAIRMAN: There is no 
point of order.

SHRI VIRENDRA AGARWAL: 
Talking about ceilings on cash bold** 
ingg and the national debate on the 
subject, t would support the demand 
of Mr. Bose that the interim report 
must be published, if the Govern
ment wants that people should have 
confidence In its dec£ncy, if tne 
Gmreniment want that the, people 
#0uW rW e tsonft$e$c» in 
Gavmm&att......  ' *• ‘ '

AN HON. MEMBER: That is why 
they have elected this Government.

SHRI VIRENDRA AGARWAL:,.. 
what is the difficulty for the Govern* 
ment to place the interim report be
fore the House?

Finally, I know that it is true that 
$ej»©crecy always functions through 
committees and commissions. But if 
the reports of such commissions and 
committees are not paid full at
tention by the Government and 
they remain in the shelves of the 
various Ministries allowing to get 
dust accumulated on them, 1 can 
fell you people will start losing faith 
*n tne democratic structure. There- 
lore every possible attention need 
be paid to valuable suggestions made 
by the Wanchoo Committee; we must 
go into the various issues. I know 
that various derogatory remarks have 
been made about the integrity of 
justice Wanchoo which I must con
demn them with all my force No 
decent man in this country, no man 
of integrity would like to be apso- 
ciated with any Government activity 
if any derogatory remarks are made 
about the integrity, about justness 
of a man like Mr. Justice Wanchoo. 
That point we must understand. We 
must pay respect to the recommen
dations that tne Wanchoo committee 
had made. Wanchoo committee had 
made various estimates; we may have 
difference of opinion. I know data 
is not available. But Wanchoo com* 
mittee has estimated black money 
at Rs. 1,400 crores. I, know in 1965- 
66 while Mr. T. T. Krishnamachari 
was the Finance Minister of this 
country he had told me that black 
money did not exceed Rs. 1*000 cfrores 
in this country. These are various 
estimates that are being made. The 
question is, while income-tax rates 
have risen from 82 to 9ft per cent, 
this is an incentive for tax evasion. 
If the reward of tax evasion is great
er than there Is no tendency towards 
declaration. A very high incidence 
of tax puts $ premium m  honesty 
and makes evasion profitable- The 
Public Aeteoupts Committee in its 
17th report said the Government 
should adopt aftscal pm ty fb*t tax 
erosion is uiwwwarding. Wk*<pm4mt 
M m  m  almost wSftscM & l* <•
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Lastly, I can say that it is being 
argued that the wanchoo committee 
recommendations are not in accor
dance with the economic and social ob
jectives of the Congress Party. I want 
to know, what are the objectives of 
the Congress Party? What is the phi
losophy of the Congress Party? Is it 
the philosophy to produce corrupt, in
efficient man or to produce an econo
mic structure based on honesty, effi
ciency and enterprise? I take it for 
granted that the Congress Party can
not stand for corruption or dishonesty, 
it must stand for honesty, and effi
ciency and therefore I do not see how 
any Government on earth can ever 
check black money without reducing 
tax rates. Similarly, I would support 
what Dr. V. K. R. V. Rao has said. 
Government must go into the whole 
question ol controls, permits and 
licences It is equally true that the 
poor is being burdened unnecessarily.

MR. CHAIRMAN: Please conclude.
SHRI VIRENDRA AGARWAL: I 

led that the common man is having a 
huge burden because of high tax rate 
and prices. He must be given tax ex
emption upto Rs. 7,500. If these two 
proposals are accepted by the Govern
ment, then both the proposals will not 
bring about a loss of more than Rs. 52 
creres to the Government, which can 
go a long way not only to unearth 
black money but also to raise the rate 
of saving and investment which I 
think is absolutely essential for build
ing a socialist society in India.

MR* CHAIRMAN: Mr. Stephen.
SHRI PILOO MODY: The Congress 

Party has exhausted its time . r . 
(Interruptions). Prof. Rao spoke for 
fifty minutes.

MR, CHAIRMAN: It has got one 
hour and 25 minutes. Dr. Rao spoke 
for 36 minutes and I spoke for 24 
minutes. Mr. Desai spoke for six 
minutes—making a total of 66 minutes. 
These the calculations.

m m  e  u . & rw & m  (Muvattu-
a ): Rising to speak on this doeu- 

I am conscious etf a very impor- 
ict that this House is discussing

a report which could have been ol a 
very vital importance to the economy 
of our country. But the trend of dis
cussion and debate, and the method in 
which the discussion was initiated and 
the act of adventurism Mr. Bosu de
monstrated have done more disservice 
to the country than any service. Mr. 
Chairman, you spoke from this side 
and Dr. Rao also, and both of you 
have dealt with different proposals of 
this report and I do not want to cover 
the same ground.

I do want to highlight another aspect 
as between the Government and Mr. 
Bosu, the way in which the report was 
handled by the Government on the 
one hand and Mr. Bosu on the other 
hand I specifically say Mr. Bosu, be
cause I do not identify him with the 
entire opposition, nor even with the 
party to which he says he belongs, 
because I do not find much of enthus
iasm m the party generally on the 
line he has taken.

This report was not put in cold 
storage by the Government. The re
port was discussed by the Consultative 
Committee of Parliament which met 
recently and at two sittings elaborate 
discussions took place. More than that, 
I understand that under the auspices 
of the Government themselves, a na
tional seminar was organised wherein 
economists, professors, financiers and 
persons from different walks of life 
participated and detailed discussions 
took place for over two days. I am 
sure this report must have been 
studied by serious persons who count 
and who are going to execute this. 
That is the way a report of this nature 
has got to be handled

A specific question was asked: why 
not publish the interim report? Was 
there any need to publish it? Would it 
have done any service to public at 
large9 Demonetisation is a matter 
which he highlighted. If the Govern
ment wanted to accept demonetisation 
proposals, nothing would have been 
more foolish than publishing the re
port to give the warning that demo
netisation was coming. On the other 
hand, if the Government do not want 
to accept the demonetisation proposal, 
government would certainly fcsdota*



HI Mepcrttf AUGUST 26,19713 DinetTmes 16$
Enquiry Comm. (M)

fShri C. M. Stephen] 
a havoc to the economy and the mone
tary structure of this country, giving 
fright to the people by officially pub
lishing this demonetisation recommen
dation, by giving an indication that 
there is a possibility for demonetisa
tion to come through. Either way, it 
would have been causing havoc for the 
government to publish the report on 
demonetisation. Therefore, I should 
compliment the government for the 
act of sanity, sobriety, maturity and 
administrative efficiency and foresight 
they showed m treating this report as 
secret which considering the recom
mendations made in this report.

I entirely agree with the submissions 
made here about the contents of the 
report. I do not want to go into that 
But I will deal with the way m which 
our hon. friend, Shri Jyotirmoy Bosu, 
handled it. He has said so many things 
about the Prime Minister I am not 
bothered about it because the Prime 
Minister is tall enough to stand up to 
any slander. But what did he do? Let 
us look at it from a moral standpoint. 
The document which he produced the 
so-called interim report, is either 
genuine or not genuine. If it is ge
nuine, then I submit it is a stolen pro
perty. I can understand a journalist 
making a scoop. But before the Par
liament of India, a sovereign body, a 
Member comes with a particular do
cument, saying here is a document I 
have stolen, and the document is 
placed before the House. That docu
ment was not initially placed on the 
Table of the House. He made an appli
cation to the Speaker. Pending consi
deration by the Speaker, he distributes 
copies of that to the press. In fact, a 
question of privilege arises . .. (Inter
ruptions). It is stipulated m the rules 
that where a notice is given, before 
the notice is disposed of by the 
Speaker the concerned document shall 
not be published. That is a specific in
junction contained in the rules. Any
way, I did not give notice of a privi
lege motion . . . (Interruptions).

By bringing this document before 
the House, by repeatedly shouting 
about demonetisation* by giving notice 
to the entire country that thi# matter 
was before the government, tyhat has

happened? Prices have gone up. Even 
tne twenty rupee note which wad re
cently issued is not seen. Persons who 
have got black money have changed it 
into small denomination notes and 
they are m a safe position.

Shri Bosu makes an allegation 
against us that we are hand in glove 
with people who have black money. 
Now I put the allegation on him that 
this was not an innocent performance 
of his. It was a calculated, deliberate 
attempt to play the role of an agency 
of certain people who have black 
money, giving warning to these people 
so that they may . . . (Interruptions). 
This is what has happened. This is a 
very important matter. This is the 
result of his action. By the discussion 
of this topic the prices have gone up. 
the gold prices have gone up, small 
denomination notes have just gone 
underground and persons who have 
got black money have changed it and 
they are now m a safe position 
Though he now puts on or assumes 
the image of a different person, this 
is what he has done.

Now that my time is up, I want to 
say onlv one thing about demonetisa- 
ti'-i before concluding. Demonetisa
tion is not so simple a matter. If de
monetisation is effected, lakhs and 
lakhs of people in the rural areas,, 
workers who may have a few hundred 
rupee notes with them will have to 
declare them and they will be in a 
«alamitous position and may be other 
consequences may follow I do not 
want to go into the details, but I do 
want to deal with this aspect of the 
matter. The way Shri Jyotirmoy Bosu 
initiated the debate, the way he 
brought forward the interim report, 
the way he made noise about demo
netisation, by that he wasvmakin/p a 
deliberate attempt to safeguard the 
blackmarketeers, people with black 
money. That is why he initiated that.

I say that this government must 
take drastic steps for the purpose of 
combating black money. Apart from 
that, our socio-economic fabric hag to 
*>4 changed. Th«t is the only answer 
to combat black money. Thte sort of 
gimmicks have to be faced up. I appeal 
to the government to initiate steps 
and make m  inquiry m to )low this
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stealing took place from the archives 
of the government, That inquiry has 
to hi instituted. With these words, I 
conclude.

SHRI PILOO MODY (Godhra): 
Mr. Chairman, Sir, today I have 
heard Shri Stephen make the most 
enlightening speech that has ever 
been heard in any Parliament of any 
country in the world He ha& actually 
stated that it is Shri Jyotirmoy Bosu 
who is responsible for the circulation 
of the black money m this country 
and that he, his leader and his party, 
are totally absolved from all res
ponsibility for having brought about 
and created this black money in the 
last 20 years or more The Congress 
Party has been fooling the people 
all these years bv saying that they 
are anxious to eradicate black mon^y 
I charge this Government of the nioht 
blatant hypocrisy eveiy time they 
mention they are interested in eradi
cating black money because they are 
iuut not interested m eradicating It. 
They have from time to time brought 
experts, instituted committees, called 
upon commissions to examine the 
question

The Q u estion  of eradicating black- 
tnoncy requires no examination, re
quires no study, but a modicum of 
commonsense which I cannot 
bly credit this Government with. If 
I ‘had been asked ten years a g o  to 
give on two type-written sheets how 
black monev can be eradicated. I 
would have given them the same con
clusion which thev have arrived at 
after having gone through alt these 
tortuous processes of consulting ex
perts, committees and commissions

Thev appointed a committee, by 
all ir^ans, bv all methods the ̂ rrost 
unexceptional committee consisting 
of Justice Wanchoo and many others, 
experts in their own fields, and that 
committee with gj*eat pains, with 
great care, with great effort sought 
to find out how this blackmoney has 
accumulated and how it can be 
cored.

; t&Qu K  N. Ttw m  in the Chair]
* When. the W4**cfco0 Committee

Comm* <*)
happened? The Young Turks qi the 
Congress Party, I do not kftrtir 
whether they were ted or m&M 
Shri Salve himself, started cagtjtag 
derogatory remarks against the 
Wanchoo Committee Report—at one 
time Shn Salve himself got up and 
said that this leport could have been 
written by the Swatantra Party, as 
if this was the greatest smear that 
he could put on the Wanchoo Com
mittee Report. After all, if the 
Government were anxious to produce 
a report which reflected their own 
thinking, I do not see why they did 
net appoint a commHtee or com
mission consisting of Shri Mohan 
Kumar^mangalam as its Chairman, 
Shri K. R. Ganesh, Shri Raghunatha 
Reddy, Shri S. M Banerjee, Shri 
Chandrajeet Yadhav and Shri N.K.P. 
Filve so that he could point out all 
the loopholes in the suggestions that 
they made

SHRI K R GANESH* That Cum
in ittee would not be complete with
out an agency I hope he will pro
vide that agency,

SHRI PILOO MODY, I do not know 
how I can possibly represent the KGB. 
In case he likes, I can give him a list 
of the names of the persons belonging 
to the agencies of the KGB, from top 
to bottom m order of priority and pro
tocol Do not give me any nonsense 
about agencies It is all in his mind.

Commg back to the Committee, it 
was an honest Committee consisting 
of decent people in this country who 
were entrusted with a decent job of 
work to do and who have done a de* 
cent job, and they came out with a 
report only to find it being smeared 
by those people who are much too 
clever by half.

It was, after all, Mr. Kaldor who 
came here many years ago, in 1950* 
and suggested a method by which 
black money can be eradicated, He 
suggested a tax structure which if it 
had been employed by them* today 
there would have been hardly any 
black nomey in this country. But this 
Government could not, cannot and is 
not willing to accept any rattonaljpg- 
gestion which will eradicate Ijfedte
mcm$ from this mv(KV<

im  {8AKA) Direct Taws SnpUty *70
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[Shri Piloo Mody]
- reasons, which we understand only 

too Well, not a single one of them 
would have been elected to this House 
but for the fact that black money is 
available to them from morning, noon 
and night, year in and year out, day 
in and day out. None of them would 
have been here . . . (Interruptions).

SHRI K. R. GANESH. It is a wild 
allegation. . .

ME. CHAIRMAN. Mr. Piloo Mody, 
ym  are casting an aspersion on all 
your colleagues on this side of the 
House . . .

SHRI PILOO MODY: I am prepared 
to exempt you.

MR. CHAIRMAN: I am one of them 
This is very objectionable

SHRI PILOO MODY: When he gels 
up and makes an accusation of people 
belonging to agencies, this and that, 
his voice gets choked in his mouth 
But when somebody makes a little 
allegation which is a hundred per cent 
right, he shivers and starts raising ob
jections It is time that somebody 
spoke the truth.

SHRI K. R GANESH- It is a wrong 
allegation

SHRI PILOO MODY: It is time you 
leariit the truth.

SHRI K R. GANESH. It is time 
somebody called you this . (Inter
ruptions).

S-HRI P K DEO (Kalabandi)* He 
has got the right of reply,

SHRI K R GANESH' He will go 
away; he will not sit here to hear 
my reply. (Interruption)

SHRI R. D BHANDARE (Bombay 
Central): On a point of order, Sir.

Mr. Piloo Mody has made certain 
remarks—I will not use the word 
‘alj îsation’—wfaich east an aspersion 
on the Members of this honourable 
Hc<uae. It is derogatory not only to 
th* houmiraW* Hmise but afco tfet

Members to say that but for bl&eic 
money, they would not have been able 
tc come to this House. This is a repre
sentative form of Government. We 
have been elected by the people un
less he goes to the extent of saying 
that without even votes we have 
come here.

SHRI PILOO MODY; That is also 
true in some cases

SHRI R D. BHANDARE: It is not 
m keeping with the dignity of the 
House. Therefore, his remarks which 
are derogatory to the House and to 
the Members must be expunged from 
the records

SHRI PILOO MODY: Never.
SHRI R D BHANDARE. Have I 

made the point dear9 He says, but 
for the black money, we wo’ild not 
have been elected to this House This 
i«; doiofiatorv to the House and to 
the Members Ours is a parliament
ary deirocrary Under the Constitu
tion, we have been elected by the 
people. These remarks should be ex
punged

Under the People’s Representation 
Act we have made a provision that 
certain amount would be spent on 
elections Under the People’s Re
presentation Act, we are allowed to 
spend certain amount. If that rmount 
is to be called black money, then, 
I think—I am not making an allega
tion or an accusation—he is making 
derogatory remarks against the 
House and against the Members. 
Therefore, those remarks should be 
expunged

18 tin.
MR. CHAIRMAN: I will look into 

the records There is one thing. It 
is not in very, good taste, ^hat you 
have said about your colleague# on 
the Congress Benches sitting here.. * 
(Interruption*)

SHRI R D. BHANDARE; I have 
made a point of order. You have not 
given your ruling. Yoti have cmty 
made an observation that it Is tiflt 
befSUItitf th# hotu Member to *ajr 
that. The hop. Member 
e«illy %hat w m  mift
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would Uke to make one very pep* 
tinent objection on the percentage 
of highest taxation slab that the 
Wanchoo Committee recommend, 
that is, of 75 per cent. This is very 
pertinent to note thatin 1856 it was 
permissible for an expert to get UP 
and say that in order to eradicate 
black money, you have to bring 
down the maximum slab of taxation 
to 45 per cent It is indeed strange 
that within 15 years, we have been 
so brain-washed, so completely 
frightened, so completely injected 
with fear m our mmds and thinking 
that it is with the greatest hesita
tion that the Wanchoo Committee 
reported and managed to bring it 
down to 75 per cent.

If you were to go back to the 
Wanchoo Committee and ask them, 
“Do you really think 75 per cent 
is enough?”, they will say, No. But 
we were airaid of suggesting a fur
ther reduction for fear that the en
tire report would be thrown out.

I say this only to illustrate the 
sort of propaganda offensive, the sort 
of bi am-washing, that the entire 
country is going through so that even 
dispassionate advice tends at times 
to be somewhat hesitant.

Prof. Kao made several, rather 
interesting suggestions.

SHEI JYOTIRMOY BOSU: Where 
is he?

SHRI PILOO MODY: He has gone 
home. He only comes to make 
speeches

Being a professor, he has, of course, 
been carried away. But there is one 
thing that he said, that 
shall not be made in cash that is 
worth considering. It is a very good 
idea Nobody likes to make payment 
in cash. I myself have very often 
been inconvenienced by the fact 
that I did not have enough cam 
with me; I had to carry so muchcash 
with me in order to make a particu
l a r  purchase which I could not make 
by cheque or any other £ocummt* 
that it had made me uncomfortable. 
Therefore, I think that ^  mefcM 
is necessary by which less and leas 
transactions take place W cash-

the help of black money. That is 
derogatory to the Members and the 
Hou ê. Therefore, it ought to be ex
punged.

MR. CHAIRMAN: I will look to 
the rules and the records also.

SHRI R. D. BHANDARE; Alter 
looking into the recoids, you ex
punge it

SHRI PILOO MODY: What is your 
ruling* Sir?

MR CHAIRMAN; 1 will look to 
the rules and the records Then, I 
will come to a decision.

SHRI JYOTIRMOY BOSU: On a 
point of order, Sir

I thought Mr Bhandare was a 
knowledgeabe person. At one point, 
he was going to be the Law Minister 
in the last House. If he looks at Rule 
380, it docs not bay about derogatory 
remark. I am irost disappointed.

SHRI PILOJ MODY. Sir, to the 
best of my knowledge, I have not i»aid 
anything that is unparliamentary and 
requires to be expunged I have not 
been elected to the House of the 
People, to the Indian Parliament, 
only to say things that this Govern
ment would like to hear or to flatter 
my colleagues as iar as the House 
is concerned. If he wants my flatteiy, 
he will have to come out m the 
Lobby or m the Central Hall. I am 
not prepared to flatter them in the 
House; I am here to speak the truth.

This is as I see it. If this is what 
I feel has been happening in the 
country, it is my birth-right to be 
able to say it in the Parliament of 
this country. If it is unparliamen
tary according to the rules, by all 
means, expunge it. I certainly will 
not be a party to any expunging of 
what I have said so far. What I 
might say in future is subject to 
your ruling, Sir,

I was talking about the various 
coittmittees and commissions that 
have been appointed from time to 
time, first Kaldor, then the Bhoo- 
thalingam Committee Report, now 
tis$ Wanchoo Committee Report. I
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fortunately this cannot be done by 
legislation. Unfortunately the Pro- 
fessor being highly technical had

n  beyond himself. What should 
one is that the banking system 
should be made better as in European 

countries or in America. You do 
not have very serious difficulties m 
encashing cheques there, and I cer
tainly do not want to say that we m 
India are more dishonest or less 
dishonest that we cannot adopt this 
system easily. I grant you that there 
are certain difficulties, particularly 
in rural areas where you have a 
shortage of banks and their bran
ches. But it is a very good idea.

Then another suggestion which Dr. 
V. K. R. V. Rao has made, which is 
excellent from every point of view 
and unexceptionable, is that the 
transactions which take place on 
property and things like that, should 
be in the public gaze, in the public 
domain. Nothing destroys as much 
as public exposure. Therefore, I 
would like the Government to have 
the names of tax-evaders posted up, 
to have their names published. I 
would like to see the transactions 
taking place in the open and not in 
a clandestine fashion where nobody 
knows what the relevant details of 
the contracts are. Even about the 
system that .the Government hasi 
started of publishing peoples in
comes etc., at fixftt I thought that it 
was in questionable taste, but from 
the sort of corruption and nepotism 
I see today in which the entire 
country has been shrouded, I think 
it is a very good idea. We must have 
public exposure of those who evade 
and break the law. But then there 
must be a certain rationality about 
the law itself. There must be some 
reasonableness about the law; the 
law must be such that people like 
to obey it. After all, the way the 
tax structure is at present fixed, no 

in the country who works or 
h »  the capacity to work will want 
to work. This , the sort of society 
that they have .created,

t have said this once before. All 
that we have managed to create 
after 25 years of Independence as a 
value *0r our society Is the value of

being poor. With the language tussle 
and the educational tussle that have 
been going on, we have now added 
another dimension to the values that 
we have created for our country— 
the value of being ignorant—so that 
if you are poor and ignorant, you 
can inherit this country. But if you 
are hard-workmg, if you are talent
ed, if you have skill, if you have 
entrepreneurship, if you have any 
capacity, this rountry is no lit place 
for you to live In. These are the 
values that we have created after 
25 years of self-government.

When 1 hear discussions on Bills, 
reports and Commissions, all the 
time evading the basic issues and 
going round and round on the peri
phery, trying to get a little bit here 
and a little bit there, trying to gain 
political leverage out of a situation, 
1 get angry, when what you want is 
to clean up society, and wh«n I find 
my colleagues, whom you say 1 
should treat with love and respect, 
getting up and defending this sort 
of things, it makes my blood boil.

It is with these words that I re
quest that Govern'ent accept the 
Wanchoo Committee report in toto 
if it is serious about eradicating 
black money, and fiddle with it if 
it is not

18.10 hr*
BUSINESS ADVISORY COM

MITTEE
S ixteenth  R eport

SHRI R. V. BADE (Khargone): 
Sir, I beg to present the Sixteenth Re** 
port of the Business Advisory Com
mittee

MOTION RE FINAL REPORT OF 
THE DIRECT TAXES ENQUIRY 

COMMITTEE-^cofitd
SHRI N. K SANGHI (Jalore): 

Sir, today we are discussing a very 
serious matter. We are considering 
the final report of the l>ir«ct Taxes 
Enquiry Committee which was lafd 
on the Table of the House on the 20th 
March, 1972. It is ft very im$t>rtfl$f 
subject. The whole House to eawfds*
#d over th% mtttftfe; and m m  mmlh* * ,
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her has beast wanting that some de
sirable changes are brought about in 
the taxation structure of our coun
try.

When the Wanchoo Committee was 
appointed, it issued a questionnaire 
to be replied to and I am glad to 
say that I had the privilege of ans
wering the questionnaire and also 
appearing before the Committee to 
give evidence for more than four 
hours before the Committee,

The Final Enquiry Committee Re
port that we have received, I think 
the committee has done a very help
ful task. They have received and 
taken voluminous evidence and they 
have still found it possible to sub
mit this report m the quickest possi
ble time, and it is really a matter on 
which the members, of the committee 
should be congratulated.

SHRI JYOTIRMOY BOSU: Which 
report? The interim report or the 
final report?

SHRI N K. SANGHI: It would be 
very mre to go into a little back
ground of the tax structure in this 
country, particularly on the direct 
taxes administration* after Indepen
dence, we have had as many as six 
committees. In 1947, we had the Tax 
Investigation Committee; then we 
had the Mathai Commission; later, 
we had the Direct Taxes Inquiry 
Committee’s report of Shri Tyagi, 
which resulted in the bringing for
ward of the new tax law of 1961. 
Thereafter, we had the Bhoothalm- 
gam Committee's report, and now 
the Wanchoo Committee’s report is 
before us. I am glad that we are to
day having an opportunity to discuss 
the Wanchoo Committee’s report in 
this House.

Whenever we have a report of a 
commission. it gives out many re- 
comftiendatiom which c*ome before 
the House, before the nublic and 
before the Parliament and the 
people. That is exactly what has been 
done toy the Wanchoo Committee's 
report. There have been more than 
100 directions and recommendations 
that this Committee has brought 
fcewp V*. It is always that no one 
afamfeer wmjM agree to every one of

there would

be recommendations with which one 
person might agree and the others 
might dibafcite.
18.13 hrs.
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There will be a number of recom
mendations on which they wiU have 
divergent opinions. But we have 
really to take stock of the things as 
a whole. Before the report of a 
committee is submitted by an ex
pert body, they take evidence, they 
take the administrative difficul
ties into account and they take into 
account also all the consequences 
that are there m the country be
cause of the proliferation of black 
money and various other matters* 
Therefore, we shall have to take this 
report a little more seriously.

Today, what is happening in the 
society. We find there is a crisis of 
confidence m society. There is no 
doubt that everyone says that there 
is proliferation of black money. 
Everybody today is, however, going 
towards black money and thinking 
of how to make some easy money to 
live by, and that has become the 
bane of the society; the attention of 
everyone, including the politicians, 
the statesmen, the services and the 
bureaucracy is being focussed on 
this vagary which is spreading in 
this country cancerously and also 
m the other parts of the world. But 
there is a crisis of confidence today 
m our country, when we say that 
we have no faith in the tax adminis
tration. After Independence, we 
have seen that people nave lost faith* 
When it comes to the politicians, they 
say that the bureaucracy is corrupt; 
when it comes to the bureaucracy, 
they say that the people are dis* 
honest; when it comes to the tax- 
recovering inspector, he feels that 
the assessee is dishonest and he IS 
not doing his job honestly. When it 
comes to the assessee, he feels that 
the politicians are not behaving pro
perly and the tax administrator ot 
the Government is not doing his 
job properly. This goes on in a vid* 
ous circle. Instead of having any 
remedial measures we find that m  
have been goin«r on proliferating the 
whole matter, Without proper eattcft*



: i * r

tion, with the prices rising and With
• ol' controls that are 

going on today in tne country, with 
the situation that we have, where 
the. value of the rupee has gone 
down during the last decade by more 
than 50 per cent, we have really 
brought ourselyes to a difficult situa
tion. It is really a problem to be 
Mired with a lot of restraint.

In the wake of this, we have re- 
ceived this Wanchoo Committee’s 
report,and I am sure that this report 
will give us the desired light and 
direction, if only we would care to 
work on it.

I  am reminded, Sir, of a story in 
this connection. There was a king 
who did not believe in anyone’s 
honesty and who thought that every
one was dishonest. He wanted a gold 
crown to be made for him. So, he 
called one of the best goldsmiths and 
told him ‘You have to make me a 
gold crown, but it has to be made in 
my presence only’. The goldsmith 
worked for a number of days and 
made a crown. When the crown was 
ready, the goldsmith said ‘Nfcw, it 
Will have to be polished, and for po
lishing it, I shall have to put it in a 
particular acid, and after I take it 
out from the acid, you will have the 
crown ready’. The king agreed, he 
thought that the crown was ready by 
then arid, therefore, there was no 
harm in allowing the goldsmith to 
take the crown and put it into the 
particular acid in order to purify it 
and polish it  After 24 hours, the 
crown was brought to the king. The 
crown was really dazzling, and it was 
very nice, and the king was happy.

The goldsmith then said: *Oh King, 
the crown you are wearing is not 
made of gold but of some other 
alloy’. This was a revelation to the 
feint because for the last 25 or 30 
days the goldsmith was working at 
it in his presence. So he thought 
how it could be other than gold. But 

goldsmith said; ‘You did? hot toe- 
me. | am a goldsmith and 1

....____J to ;mafce a good job of it.
Bn! since you did not believe me 
and since you Wanted everything to 

: êienRfev' ;I nave,, 
and another

house. 1 
what I 
crown’.

put it ■ ■■■
have

This is the sort of crisis of trust 
from which we are suffering todiy* } 
One does not believe the other* 
Whatever work is given by one to 
another is not carried out sincerely 
and there is lack of confidence 
everywhere. We will have to find 
out ways and means by which we 
can revive this confidence. Today the 
junior officer does not respect the 
senior officer. The C.B.I. is after the 
officers and the officers are after the 
assessees. In this mess, We have to 
find a solution and I think if we 
take care of this Report before us, 
it will go a long way in helping 
us to do so.

The alleged Interim Report of the 
Wanchoo Committee that has been 
laid on the Table by Shri Bosu, whe
ther it is the genuine one or not is 
not important, but because of the 
fact of its having been laid on the 
Table, attracted a lot . of comments, 
editorials and reactions. There are 
certain points in it which have been 
highlighted, particularly, demoneti
sation, a ceiling on cash holdings etc. 
All these matters are there. But 
what we are really concerned with 
is what is contained in the final re
port and the direction in which the 
recommendations made therein go.

My hon. friend, Dr. V. K. R. V. Rao, 
said that there should really be re
liance on more banking operations, 
that every person should operate 
through banks for payment wherever 
he can. It is a very good suggestion. 
But the question is: can we really 
make it practicable?

I remember a recent incident A 
friend of mine was getting his dau
ghter married. For this purpose, he 
drew a loan from Government of 
Rs. 4,000. He wanted to take it 
Jodhpur. But the banker sugges
that instead of taking it; by a dr__ _
he could take it in traveller's cheque! 
which he could encash at Jodhpur 
conveniently and eajmy ^ther in; j£v$ 
or in whole. 3ut to his misfortune, 
when he ■ went #  Jodhpur to 
i t  tfee • ̂ of;i:S ik i^ > "M ;:'
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ment, and until he went t6 the Gene** 
ral Manager, he could not get it 
cashed.

This is really what is preplexing 
the society. We have recently seen the 
bank clearance strike in Rajasthan. 
Crores of rupees remained uncleared 
by the Bank putting the people to a 
hug® loss- There is presently a strike 
by the Reserve Bank staff at Calcutta. 
There are innumerable difficulties, 
There should be a judicious method 
by which we conduct operations 
smoothly and to the satisfaction of all. 
In this the Wanchoo Committee Re
port can help us.

There are about 400 recommenda
tions made in that copious report 
made by a man of the highest inte
grity, a man with the highest judicial 
knowledge in the country, Shri 
Wanchoo. I am sure this a report 
which we should not overlook or lake 
lightly. Government should go 
through the report in its entirely and 
accept those recommendations which 
are administratively feasible and 
give effect to them so that we can 
have a better tax structure and there 
can be an atmosphere of confidence 
in society which will help in building 
a better society.

Shri Baladhandayutham told us 
that many social and economic 
changes are necessary. We are 
not lagging behind in bringing about 
social and economic changes. Today 
we are marching hand in hand for 
the emancipation of the common 
man. Whether it was nationalisation 
cf banks of nationalisation of the in
surance companies or the matter of 
land ceiling or ceiling on rural 
wealth, without minding about vote- 
catching, we have brought about the 
necessary social and economic chan
ges. The party is fully aware of its 
responsibilities to the peoole and we 
are going faster than all the Opposi
tion parties put together.

I Hope the Central Government will 
take the Wanchoo Committee report 
seriously and proceed in the direction 
Indicated therein so that We bring 
about a better tax structure in the

administration requires a 
One of the digestions

! t,

made by the Committee is that there 
should be an independent, autono
mous Board of Revenue. If this will 
bring about the desired change, I see 
nothing wrong in implementing this 
recommendation. We have autono
mous bodies like the P & T and many 
others. It is high time we accepted 
this and many other re commendations 
which would enable us to build a 
belter society where man can breath 
freely, where the rich and poor march 
hand m hand and we have less of class 
distinction in the country and we cait 
really be proud of this country. With 
these words, I hope the Finance Mi* 
nistry will look into the whole 
matter for the betterment of the tax 
structure in the country.

SHRI SHYAMNANDAN MISHRA 
(Begusarai): Mr. Chairman, Sir, really 
I am in a peculiar predicament. The 
time that falls to my share is so ridi
culously brief according to your cal
culus, that I would be making myself 
ridiculous too. if I attempt to make 
any meaningful contribution to this 
debate.

You will realise that we have to 
deal with a voluminous report of 272 
pages, containing recommendations of 
the order of 267. I cannot even touch 
the fringe of this voluminous report. 
So may I concentrate my attention on 
the most burning topic of the day, that 
is. black money. Black money, to my 
mind, is the progeny of black politics, 
and so Jong black politics remains 
in command, we will always have 
black money and black economy. So 
long as the present political constella
tion exists and may I say also, the 
kind of political regime that we have 
in the country exists, there will be 
no political will to eradicate black 
money. In fact, there would be a 
pronounced tendency in the contrary 
direction namelv to augment black 
monev so as to freelv draw upon it. 
That is very much in evidence today

One positive evidence that one 
would like to have from the political 
set-up cf the day is—if thev want to 
show anv political wilt and commit
ment to eradicate black money-*~®iey 
should come forward with a law 
which tfrould oblige every political
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thereisno quorum :in l 
of the Members have gone. (Intemtgb 
tions). I would request you to allow 
this discussion to continue on Mon
day and adjourn the House now, be
cause there is no quorum.

SHE! JYOTIRMOY ^  I
aim raising a ptfi&t of order.

MR. CHAIRMAN: Under Whfct 
rule?

and expenditures, their assets and
they prepared to do this? 

;;|jt-*hey are not prepared to do that, 
1 Wouldsay that they are not going 
to bring the political Will and com
mitment to eradicate black money.

As I told you, I am really in a pe
culiar predicament due to lack of 
time. I would, therefore, content 
myself by reading out a limerick on 
the Wanchoo Committee report; a 

limerick:
Why not enjoy the magical bloom, 
Why do we want to revel in 

gloom?
Black money and tax evasion, 
Sovereign remedies for democra

tic erosion.
Massive mandate for Garibi 

Hatao,
Anti-prohibition and Khoob Pilao. 
Would you have them if you 

heed
Jyotiriroy’s nonsensical plead? 
Let us celebrate this colourful 

marriage,
Politics and money have wonder
fulcarriage.
Attempts to weaken the basis of

liow  can we put up with this 
^dacity.

Gems in the crown, the great 
Navarathnam 

LedbyGoenka and Chidambaram. 
®jma jYOTIRMOY BOSU; Maruthi

s H Y A M A im ^  '
Let me complete the limferick: '■

- Socialist lamp gives dazzling light 
by the capitalist mite.

'.r' TheWanchoo Report, mterim and :

4 ./, |s for debate and decent burial.
■:: '

SHRI P. M. MEHTA (Bhavnagar): 
Sir, 1 would like to make a submission.

. We.***, discussing a very important 
«od  betifcuae of 'thelate hour

SHRI JYOTIRMOY BOSU: Under 
rule 376. I am surprised I have to 
quote the rules for Mr. Bhandare who, 
I am sure can quote from memory. I 
take lessons from you.

M I#6 HAIRMAN: You are taking 
too much of liberty.

SHRI JYOTn%OY BOSU: I am on 
a point of order under rule 376.

We are sitting on a Saturday; we 
have foregone our lunch hour. We are 
tired, physically and mentally, our
selves, those who are with us, namely* 
visitors, people around here, Lok 
Sabha staff......

DR. KAILAS (Bombay South): Un
fortunately, there is no time on Mon
day.

SHRI P. M. MEHTA: Even now 
there is no quorum. The Minister 
has to intervene and then the hen. 
Member will reply. It will take a long 
time (Interruption*). This is not the 
way to discuss an important subject. 
Members have left,

MR, CHAIRMAN: There is m  un
derstanding that after 6 o’clock no 
question of quorum should be raised.

SHRI P. M. MEHTA: I  rise on * 
point of order now. It was my sub- 

.; missionbefore; ■■ now I ' . rise. i on . a  
point of order. According to the rules 
the House cannot transact business 
without quorum. /v ■' - \
. - MR. CHAIRMAN: 1 
%ia^Ther©;is no Quorum.,.
: ■;Since-'.there- is ::,nb.

The Lok Sabha then adjourned**# 
Eleven of Clock cm mi 
August %
i$vka) '




